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29, 1896 (Saka)

The Lok Sabhg met at Eleven of the
Clock

[Mr SpEAKER m the Chair]
ORAL ANSWERS TO QUESTIONS

—
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to (d)
A statement 1s Jaid on the table of the
Sabha,

Statemen;

(a) and (b). The number of wagons
made avallable each month al every
®ation m Madhya Pradesh for the

1778 L§—,

transpottation of torest produce during
November, 1973 to July, 1471 1s not
readily available However, during
this period, an average of 5,089 wagons
were loaded with forest oroduce ut
various railway stations i Meodhya
Pradesh against the net demand for
9,587 wagons per month

(c) and (d). A pint meeting bel-
ween the Divisional  Supernintendent,
Bilaspur, South Eastern Raiw.y and
the Conservators of forest, Raipur,
Bilaspur and Bhopal Circles was held
at Bilaspur on 19-11-1973 wherein the
problems connected wilh this move-
ment were discussed

The Fniest Department iu-miched
their annual reyuwirements of wagons
during this meeting Consistent with
the commutments to clear ligher pri-
onty traffic preferantially, the maxi-
mum possible as i1stance 1s being ex-
tended by the Rallways admimstrations
for the transpoitation of forest pro-
duce trom Madhya Pradesh
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Sale of Obscene Literatures at Book-
stalls by M/s. A. H. Wheeler and
Company

_’.
*409. SHRI LALJI BHAI:

SHR' KRISHNA CHANDRA
PANDEY:

Will the Minister of
be pleased to state:

RAILWAYS

(a) whether M/s. A. H. Wheeler &

Co. were caught selling obscene litera-
tures at bookstalls on Railway plat-
formg by Railway ofliciuls;

T THAt & | T TIFL A 9597
AT T VT FNZ | I AT F AT



5 Orul Answers

(b) whether any complaints of sel-
ling of smuggled books emd magazin-
es by them were made by Railway

officials as well as passengers; and

(c) if go, the action taken or pro-

posed to be taken in the matter?

THE DEPUTY MINISTER IN THE
(SIIRI
MOHD. SHAFI QURESHI): (a) No.
filleen books having sug-
gestive titles were sewed Irom M/s
A. H, Wheeler & Co. at Dellu Muin
station during the course of an inspec-
twon but a scrutiny of thesc books by
the Administration revealed that they

MINISTRY OF RAILWAYS

However,

were not oheene hiterature

{by No.

(¢) In view of above the guestion of

taking action does not arise
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oft yEww T T EA SRR
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§ ol v I o fraa WY agr & 7

W WENW : § GEg 1 Hg
feard q@ Ko afwg 1 & qar g
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IFIA wG ﬁﬁaairﬁa'r_ﬁri LIELICH
arm g g1
SHRI BISWANARAYAN SHAS-
TRI: May I know from the hon. Minis-
ter is there any machinery in the Rail-
way Department to screen the books
sold on these book stalls? Secondly,

what is the language of the books
which have been seized?

SHRI MOHD. SHAFI QURESHI:
These books are in Hindi. Under the
terms of the contract this is a condi-
tion that these book stalls will not sell
obscene literature, As and when any
complaint comes checks are made. In
this matter the complaint was made
by a member of the Book Stall Com-
mittee and fifteen books were scized.
It was found they did not contain any
obscenity.

WeTw WEET @ At fRad A et
giwme i@ fead A g, @1 swcady
afiwa ¥ szaT )

SHRI JAGANNATH RAO: May I
know if there is any ban on the sale of
pornographic liferatu-e at these book
ctalls? Also if these fifteen books

which have been seized werp pornogra-

phic literature?

SHRI MOHD. SHAFI QURESHI: As
I said, such literature is not allowed
on the book-stalls,

AUGUST 20, 1974
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PROF. MADHU DANDAVATE: lg it
true that because of the strange ideus
of obscenity on the part of some of the
authorities, the Russian author Alex-
ander Solzhenilsyn's famous book
Guleg was banned and was not allow-
ed to be sold at some of the railway
book-stalls? C

SHRI MOHD. SHAF1 QURESHI: 1
have no such information,

MR. SPEAKER: I think that is not
relevant to the main guestion. 1 do
not think he can mix his work with
this question because that book can-
not be within these fifteen books. I am
sorry that would be doing injustice to
the greay author.

PROF. MADIiIU DANDAVATE:
Some people take truthful things as
obscence.

Shortage of Crude 0il

+.
*411. SHRI NIHAR L.ASKAR:

SHRI P. A. SAMINATHAN:

Will the Minister of PLTROLEUM
AND CHEMICALS he pleased to state:

(a) whether there 1s guing to be an
acule shorlage of crude sl in the
country in the coming months;

(b) if so, the main reason: thercfor,
and

(c) what steps have been laken 1n
advance to meet the shortage?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SIIAHNAWAZ
KHAN): (a) to (c)., As a result of
the steep incrense in crude oil prices
since October 1973 and ([uither sleep
increases since January 1674, foieign
exchange cost of crude imports to meet
the demand of petroleum products in
the country has enormously increased.
The problem at present is not cf avail-
ability of crude oil but of mecting the
high foreign exchange cost of crude oil
imports. Taking into arcount the
foreign exchange availabilily position,
the forelgn exchange allocation for the
import of crude oll during the curvent
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financial year will be Rs, 848 crores.
This will enable us to import about
13 million tonnes of crude oil during
the financial year as against 14.07 mil-
lion tonnes in the last financial year.
Product import of about 3.1 mullion
tonnes plus some speciality products,
refinery chemicais etc. at a cost of
Rs. 262 crores is alsp planned this
year. Bilatera] arrangements with
Iraq and Iran for crude imiports have
been entered inlp in order to soften
the impact of the crude oil prices.

Various measures have been taken
to curb the consumption of petivleum
products to match with the expected
availability of crude ol and petrolecum
products both indigenous and import-
ed, This is expected to meet the es-
sential requirement.

Simultaneously, sleps have been
taken to augment the indigvicus crude
oil production in the immediate future
and also {o progressively increase the
production level g 11.42 nullion tonnes
by 1978-79.

SHRI NIHAR LASKAR: Whatever
may be the reasons, during the current
vear we have a shortfull of product
availability. May I know how we are
going to meet the demands?

SHRI SHAHNAWAZ KHAN: The
only way to meel the requirements of
the country is to tighlen our belts. We
have taken stepg fo bring about a re-
duction in the use of motor spirit. We
have also imposed cuts, about 30 per
cent cut on the consumption of kerosene
oil We have also written to the State
Governments lo exercise extrems eco-
nomy in the use of fuel oil and diesel
oil,

SHRI NIHAR LASKAR: Evidently
the only alternative left is to go in in
a very blg way for indigenous produc-
tion of crude oil in the couniry. There
are certain very prospeclive areas
mostly in the North-eastern region.
May I know whether Government are
concentrating on those arcas or making
good efforts In those areas?

SRAVANA 20, 18068 (SAKA)
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SHRI SHAHNAWAZ KHAN: Cer-
tainly as the hon. Member has very
rightly pointed out, it is time that we
intensify our efforté at finding more
oil in the country. The Bombay High
oil find is known to the whole country.
We are now irying to dig more wells
in the close vicinity of the well which
has been proveqd successful in the Bom-
bay High.

The hon, member would be glad to
know that in the eastern region at a
place known as Galeki we have found a
very promising well and we can ex-
pect very good results from it. As the
Chairman of ONGC has said in a state-
ment, by the end of two years we will
be able to increase the production of
our indigenous crude by about 2 mil-
lion tonnes. That will be of some help
to us.

SHRI NIHAR LASKAR: In Tripura?

SHRI SHAHNAWAZ KHAN: In Tri-
pura, Lekwa and other arcas drilline
operations are In progress

SHRI JYOTIRMOY BOSU. In the
context of what the hon. Minister has
said just now, is it or is it not a fact
that the American oil companies are
wanting exploration coccescions in
areas nearer to Diego Garcia? If so,
what are the details?

SHRI SHAHNAWAZ KHAN: Certain
areas along the coast of India were
delineated and after reserving Bombay
High for our own exploration. we have
thrown open these areas on the conti-
nental shelf of India for exploration
by any nation that is prepared to ac-
cept our terms. Some companies
have already made offers and we are
awailing offers from some other count-
ries who are showing intere-t,

SHRI JYOTIRMOY BOSU: We
wanted to know the details,

SHRI SHAHNAWAZ KUAN: They
have not asked for any special con-
cession near Diego Garcia at all.

SHRI JYOTIRMOY BOSU: They have
not asked for any special concession
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sear Diego Garcia. But they have
asked for normal concessions. Which
are the areas where the Americans
want to do exploration nearer D:ego
Garcia? It is a very vital matter.
The House debaled the Diego Garcia
1ssue because we are eoually alarmed
as the Government. We want to know
whether the Americans a1e trying to
build nests in the sarb of exploration
of oil near Diego Garcia.

MR. SPEAKER: He has replied,

SHRI JYOTIRMOY BOSU: This is
arising out of what he said It .s a
very serious matter. The kon. Minis-
ter said they have not asked for any
special concessions. I want o ask
what are the normal concessiens they
have asked for.

SHRI SHAHNAWAZ KIIAN, It 15 un
international tender Any nalion can
tender.

SHRI DINESH CHANDRA GOS-
WAMI: The hon. Minister siated that
in order to meet the shortage of crude,
one of the policies of Government is
to augment production. In this con-
text, what was the prodvetion of crude
from the north-east rer.on last year,
what is the increase thi: year ond
what extent of increase Goveirnment
contemplate by the end of this yeur?

SHRI SHAHNAWAZ KHAN I do
not have the exact brenkup with me
at the moment. But it is increasing
every year.

SHRI DINESH{ CHANDRA GCS-
WAMI: Will he kindly supply us the
figures?

SHRI SHAHNAWAZ KIIAN' Cer-
tainly.

SHRI A. K. M. ISHAQUE: Wil
the hon, Minister te!ll us whether oil
was found in Assam for the first time
in India and whether refin2ty in As-
sam has now been closed for quile a
long time? May I alto know whe-
ther there was explorntion in  West
Bengal and there was a particulor
prospect of finding oil in Baruda in
rmy constituency? Why has that

AUGUST 20, 1974
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been abandoned when therg was a
chance of getting nil at that point?

-

MR SPEAKER: This is too gen-
eral a question, not your constilucncy
alone.

SHR1 SHAHNAWAZ KHAN: In
West Bengal we drilled but we did not
find anything very promising.

SHRI A. K. M. ISHAQUE: What
about Assam?
SHRI SIIAHNAWAYZ KIIAN: We

are exploring in Assam.,

SHRIMATI ROZA DES!HIPANDE: In
view of the acute shortage of lero-
sene oll, ] would lhike tn know whether
Gnvernment are thinking of ieducing
the price of cooking gus 1.PG—which

has, I think, np high co:t value aud
which is being used not only Ly
women in urban arens  bul also {o

some exient by women in rural arcas
also 1 was told in the consultatise
committee for this Ministry that LPG
1s used by the higher class families
only, which is not 2 fact. I would
request the Minister to look nto the
matter and reduce fhe priee of cook-
ing gas. which can't s.me exient sol-
ve the problem.

SHRI SHAIINAWAZ KIIAN: The
ministry is not thinking of it hecause
there is not much scope for il. Now,
that the hon. lady niembor has made
the suggestion. we will have another
look at it.

Allocation for Naphtha Cracker
Pro'ert at Koyali

*412. SHRI RAGHUNANDAN LAL
BHATIA:

SHRI D. D. DESALIL:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Indian Petro-chemical
Corporution has asked for a hundred
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per cent increase in allocation for Na-
phtha Cracker Project at Koyali,
Gujarat;

(b) if so, the reasons therefor; and

(¢) whether Government have con-
sidered this request?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALs (SHRI SHAIINAWAZ
KHAN): (a) to (c¢). The revised cost
is estimated at Rs. 58.06 crores as
against Rs. 29.8 crores estimated ear-
lier. Reasons for increase are:—

(i) change in exchange rate,

(ii) increase in customs duty
handling charges,

and

(1ii) escalation in prices,

(iv) increase in pre-production  in-
terest,

(v) increuse in eungineering/pri.cu-
rement/supervision fees ete,,

(vi) increase due to
changes consequent upon
and techmieal variations,

quantitative
re-design

(wii) increase in pre producuon ex-
penses, township, licence fee-, and

(vili) increase in contingencies,

The revised cost is unde: considera-
tion in Government.

SHRI D. D. DESAI: This naphtha
cracker project has been delayed in
spite of all promises of the Govern-
ment. In view «f the fact that a
large number of industrisl units are
dependent on the av-ulability of this
product, has the Governrueni prepar-
ed any schedule for commissioning this
project? Have they found the ex-
change required for this project or
does it continue to be still uncertain

and for how long it will remain like
this?

SHRI SHAHNAWAZ KHAN: Ii is
true that there would be a delay
of about two years in the commission-
ing of this plant due t, varigus factors
which I have just mentioned.  The

SRAVANA 29, 1806 (SAKA)
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proposal for increase in project cost
is receiving the atiention of the Gow-
ernment. I cannol make any com-
mitment at this moment.

SHRI D. D. DESAI: The other day
the Petroleum and Chemicals Minis-
ter was talking about the take-over
of foreign refineries. He said they
are committed to 1t. Government is
also committed to the expansion -of
industrial production w:thin the coun-
try based on petrolrtm as the raw
material. Would it be that you
would fritter away the limiteq resour-
ce« in wasteful acquisition of exisiing
capabilifies or would it be that the
money would be saved fri implement-
ing a large number o public sector
projects in the fields of fertilisers.
petro-chemicals, pharmaceuticals and
various other chemicals which fall
under this ministry? I am talking
aboutl resources,

SHRI SHAINAWAZ KHAN: The
resources position, as is generally
known to the House, is difficult in the
vountry. But this project has al-
ready started. We have placed orders

. for over 76 per cent of the equipment.

Civil engineering works have slarted.
We have already mude good progress

and we are very hopeful of gring
through with it.
SHIRI D. D. DESAI: I wan: to

the

know when
take place.

SHRI SHAHNAWAZ KHAN: We
hope tn commission these plants by
about 1976.

commissioning  will

Charges against Hindusian Lever Lid.

*413. SHR!1 JYOTIRMOY BOSU:
Will the Minister of I.LAW, JUSTICE
AND COMFANY AFFAIRS he pleased
to state:

(a) whether Hindustan Lever Ltd.
has been charged by the M.R.T.P.
Commission with unfair and restric-
tive trade practices;

(b) if so, what are the main char-
gvs; and
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(c) what action if any, is being
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BERATA BARUA;: (a) t6 (c) The
M.RT.P. Commission received a com-
plaint, dated the Srd July, 1874 from
M/s. 8hah Man:lal Motichang & Somns,
Poong alleging that the Hindustan
Lever Limited are indulgiug in several
regtricive trade practices. Pending
the hearing and final disposal of the
application for interim orders, the
Commission restrained and prohibited
the respondents by an ad-interim order
and injunction from termunaling the
redistribution stockistship of the com-
plainants. This ad-interim injunction
was subsequently vacated. The apph-
cation for injunclion was dismissed
with costs quantitified at Rs. 250 on
the 22nd July, 1974 A copy each of
the complaing from M/s. Shah Mam-
lal Motichang and Sons, the standard
form of redistrihution stockists ngree-
ment entered into by M/s. Hindustan
Lever Limited with wvarious dealers,
and the notice irsued to M/s. Hindus-
tan Lever Limiied undecr Regulalion 7
of the Restriclive Trade Fractices
(Enquiry) Regulations 1970, Is lad on
the Table of the House, which would
indicate the various unfair restrictive
trade practices alleged tv be indulged
iIn by the Hindustan Lever Limited
[Placed in Library.., See No. LT-3230/
74]. Since the matter is sub judice
before the Commicsiory, it has not been
possible for the Commission to furnish
any additional information

SHRI JYOTIRMOY BOSU: If it is
before a Commussion, why should the
House be deprived of information? It
is*not a court of law. So, it cannot
even by called sub judice There is
no such practice that I am aware of.

SHRI ATAL BIHARI VAJPAYEE:
The Commission is not a court of law.

ot vy (@3l : o9 g N 7=-
gfew = fear  mar , werw W,
1 ¥ A & Ara-aaw w7 daAr @
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SHRI JYOTIRMOY BOSU: That
term sub judice comes from the word
judiciary.

Where is the judiciary in this? This
ig only a Commission.

oft wy el : afear alwr a@
g fr g o & weftoe & vy W
&iford 1

MR. SPEAKER: What {ype of Com-
mission is this?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI1 H.
R. GOKHALE): There is a distine-
tion between the functioning of the
Commission in respect of allegations
of restrictive trade practices and the
inquiry that the Commission makes in
regard to monoprly practices. In res-
pect of restrictive trade practices,
when complaints are heard by the
Commission it acts nol as an advisory
body, but as a tribunal. They have
quasi judicia] functioas and they tuke
evidence. They function as a tribunal
and their decisio; is binding on us, so
far as restrictive trade practices are
concerned. In the other case, where
you refer a matter in connection with
monopolistic {rade practices for a re-
port of the Commission, they are acting
in an advisory capacity and their deci-
sion is not binding on us.

MR. SPEAKER: Rule 41 (xxii) says:

“it shall rot ordinarily ask about
matters pending b fure any statulory
tribunal or «tatutory authority per-
forming any judicial or quasi-judicial
functions or any commission or
court of enguiry appointed fo en-
quire into, or investigate, any matter
but may refer tg matters concerned
with procedura or subject or stage of
enquiry, if it is not likely to pre-
judice the consideration of the mat-
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ter by the tribunal or commission
or court of enquiry.”

So, it should not be matters whick may
influence the Andings of the Commis-
sian. When Mr. Jyotirmoy Bosu asks,
I have to be very careful,

w54 fwud: wra dar fifed-sdn
frR W =hwr gf@ W aw ® a@a
g ¢ !

waw KW Y FT FTATIM
fedrmamg

SHRI INDRAJIT GUPTA 1 may
point out that in the papers which
have already been laid on the Table
by the Mimster, the details of the
cumplaints made by these parties are
given, The whole standard from sign-
ed by these parties hag been given.
Normally, in a case which is sub judice
such things will not be given.

MR. SPEAKER: I have always been
saying that in cases of such inyuiries,
the facts about their procelures gbout
the parties’ complainls, cun be asked.
But when you comment on the merits
nf the case vending before them or
yvou comment un the cases this way or
that way, that is bound to influence
the indings. You could avoid that.

SHRI JYOTIRMOY BOSU: The
Minister can certainly furmish further
information in the matter which can
be called stnclly facts. Ile has re-
frained from doing that also. Wul
you kindly direct him to do so?

MR SPERAKER: I must know what
type of facts vou want.

SHRI JYOTIRMOY BOSU. Sir, the
observation that you made in your
wisdom about ‘ne, that you have to ve
very careful when I put a question, I
thank you because I take it as a com-
pliment kmowing what vour attitude
is towards the Government and us. 1
‘fl'-! it as a grea’ compliment that the
Government has to be very careful
abous me,
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MR. SPEAKER: He 13 a very clever
man,

SHRI JYOTIRMOY BOSLU: May I
ask the hon. Mimster whether it is or
it is not a fact that the Hindustan
Lever Ltd. marketing system was based
on unfair and restrictive trade prac-
tices because distributors were not al-
lowed to sell below the piefixed cata-
logue price and also ir it a fact that
the Poona distributor was dismissed
because he sold the Hindustan I.ever
product at a price lower than what
was fixed by the Company?

About this Company I want to say
that the Company with 85 per cent
foreign hnlding earned a profit of
Ra. 5 croreg in 1970-71 and Rs. 105
crores 1n 1972-73

T want to know whether the Poona
distributor was dismissed only because
he sold the Hindustan Lever prodnct
at a price below the pre-fixed cata-
logue price.

MR SPEAKER:
Lever within the

Is the WHindustan
cognizance of the
Department?  You askeq about the
M.RTP. Commission. Anvhow, I
leave it to the Minister to reply if he
has got the information.

SHRI H. R. GOKHALE: All the in-
formation which the hon. Member
asked for in the Quest.on has been
supplied. Let us see whether [ am
correct or not. First of all, he wanled
to know whether the Hindustan I.ever
Ltd has been charged by th» M.R.T.P.
Commission with unfair ard restiic-
tive trade practices.  Techmically
speaking, it is not the MR.TP. Com-
mission but we brought 1t to the notice
of the House that there is a complaint
filed before the Commission in res-
pect of the restrictive trade
practices by a tirm in Pnona which is
described as ithe stockists for that
area. I have also laid on tbe Table of
the House the actual complaint made
by the complainant before the Commis-
sion. I have also laid the notices 1f-
sued by the Commission to the persons
concerned. Al these are afters
which are under investigation.



19 Oral Answers

SHRI JYOTIRMOY BOSU: I wanted
to highlight this point that when the
distributor defieg the Company and
sold a commodity at his own discre-
tion, at a price bLelow the pre-fixed
catalogue price, he was dismissed, Is
that the only reason that he has been
disrmissed?

MR, SPEAKER: I 1s for the Com-
mission {o find oul, not for him 1, give
a decision here,

SIIRI JYOTIRMOY BOSU: My
secong question is, whether 1t 1s or it
15 not{ a fact thet the Company 1s gel-
ling commercial glyc rine in ccllusion
with the firm, M/s. Manoharlal
Munshilal, which have @ccumulated
stocks over a leng period of time, at
an enhanced rofe which s much above
the catalugue price that is prevolent
and, secondly, whether it is also not a
fact that they have made 1t a cindi-
tion for the distmbulors, agents and
sellers to sell detergent also, thal 1s, 1f
they have to sell snan, for e¢ich cate
of soap, the person is forced tn buy
two ar three pathels of detergent  You
can find that out from the sales tigures
of the last six months as to how their
detergent figures have gone up 1 the
markef. This 15 a very serious mutter.
We would bke the Minister to tell us
whether 1t is true and if so, what steps
they are going to take in this regard.

SHRI BEDABRATA BARUA: The
lasy mentinned allegation 15 tiue.
There are a large number of restric-
tive trade proctices Leirg remstered
with the Commission. We are already
processing and filing scveral cases of
this type belore the Commission for
inquiry.

Regarding the sale
glycerine, we do not have any infor-
mation about that. The admimstra-
tive Ministries look after these matters,
Whatever informalinn, whatever alle-
gations, we have received from dilTe-
rent sources and hon members, we
have already forwardad them {o the
administrutive Ministries and we have
asked them to inquire into al} those
cases and give us a report on thore
mattiers. Also, so far as the Cemmis-

of commercial
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sion is concerned, whatever is possi-
ble, we will certainly put up before
the Commission--11 any resiriclive
irade practices are put up befare us.

SIIR1 JYOTIRMOY BOSU: He has
avoided giving reply to mv guestion .

MR SPEAKER: Nu more supplemen-
tary please. He has very cleaily ans-
wered.

SHRI JYOTIRMODY BOSU: This
Government is subservient to
the monopolists, particularly foreign
monopolists, and that is why they
are behaving like this.

MR, SPEAKER: Are you satisfied
now with all these observations? Mr.
Naik.

SHRI B. V NAIK® I want to
know whether this case of Hindustan
Lever versus the private trader from
Poona was an instance of action taken
suo moto by the Monopolics Restric-
five Trade Pisctices Commission and
whether this is the first case and if it
15 the first case of this nature where
MRTP Commission has tuken cogni-
zance sun moto, by itself, whether
such complaints will be entertained
in future in large numbers so that
they Serve as a sort of Ombudsman
as the papers have said.

SHRI BEDABRATA BARUA: This
is not the first case in regard 10 res-
trictive trade practices We have other
cases also. In fact, we have filed
several cases. This was not a suo
moto case; the aggrieved parly had
approached the Commission and then
the Commission is inquiring into it.

SHRI INDRAJIT GUPTA: In view
of the fact that the Hindustan Lever
is probably the largest manufacturer
in this country of soaps and of the
dalda brand of vanaspati, both of
which are hardly available in the
country to the ordinary consumer, I
want to know, in case the Monopolies
Restrictive Trade Practices Commis-
sion, after due investigation finds
that these complaints are justified
and fhat the company has been guil-
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ty of restrictive trade practices which
have contributed to the present acute
shortage and high prices of these es-
sential commodities, what action Gov-
ernment would take. I want to know
what is the action which Government
takes in such cases when a company
is found to be guilty by this tribunal
of restrictive trade practices which
are harmful to the interest of the
community, what is the prescribed
form of actlon that ig taken by way
of penally or anything elsc by the
Government, Or is it that nothing is
done and it is simply recorded? What
happens, I want to know.

SHRI R. H. GOKHALE: 1f the
Monopolics and Restrictive Trade
Practices Commission finds ultimately,
whether in thic case or in any other
case, lhat a restrictive trade practice
is committed, certainly app1priate
action will be taken.

SHRI INDRAJIT GUPTA: Whay 1s
that appropriate action?

Are they prosecuted or punished in
any way? Or, are they simply asked
to change the terms of contract?
They are hoiding the country to ran-
som.

SHRI BEDABRATA BARUA: About
the real position regarding the pro-
ducts that the company has made, I
would not like to go into details
because except for the inspector’s
report, we do not have much informa-
tion before us, So far as Vanaspati is
concerned the company has always
been representing to government that
it is not profitable because of the raw
material prices wing high. On ins-
pection we have found this from their
arcounts. 1 do not say that this is the
final thing, there may be other faclors
ke costing and so on.  But on the
basis of the preliminary report we
found that they were losing from Rs.
100 to a little more per tonne,

MR. SPEAKER: The question was
regarding penalty and punishment if
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these companies are guilly of resiric-
tive practices.

SHRI BEDABRATA BARUA: The
position ig this Controlling the price
is one thing and restrictive practice is
another thing. The development
ministries are concerned with control
of prices, raw materials prices etc.
Regurding soeps, there are two kinds
of soaps for some we have informal
price control, for some we don't have
For restrictive trade practice they can
be prosceuted.

But restricted production which the
hon Member has alleged will not
alone be sufficient a5 a subject-matter

for enquiry into restrictive trade
practice.

SHRI INDERJIT GUPTA: 1 am
talking of restrictive trade practice
If they are found guilty will the
Government normally take action
by way of prosecution?

SHRI H§ R GOKHALE: I may be
frank with the House. 1 wou'd say
that even with regard to that I will
examine the position whether prose-
cution is possible or not and put it
on the Table of the House.

SHRI INDRAJIT GUPTA: Al
these vears you don't know!

SHRI DINEN BHATTACHARYYA:
They took so long to prosccute the
company,

W °% fowd : reTa W@y Aot
3TAT A qq 7 797 Fr A @A §
4 T Ty, WM ogEA
i AT g A ATRAT W Far
qeqT § WYY &% 9 & faey oy 44
437 § 71 997 98 IAE § AT q
IMlezg FETTT 7 A s ?

SHRI H, R, GOKHALE: If it is a

fact 1 cun bring it to the notice of
the Tribunal. Let him wrile to me.
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SHRI B. K. DASCHOWDHURY:
From the facts stated in reply to the
question I find that there are two
parts, On the basis of the applica-
tion submitted by the particular firm
at Poona, an ad interim injunction
was issued by the court, Subsequent-
ly that was vacated. The second
part is that before the Commission
also there are long list of complainis
which has been declared as a matter
of sub judice. Therefore, I would like
to know from the hon. Minister as to
what happened and what basis the
injunction was vacated against the
firm? What are the findings of the
court?

SHRI H R. GOKHALE: Ad Interim
injunction is granted by courts, judi-
mal or quasi-judicial, in prima facie
cases. They must have probably de-
cided that there was a prima facie
case but I won't vouchsafe that. If
possible, I can obtain a copy of the
order and place it before the House.
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Production of Vitamin ‘C’

*414. SHRI H. M. PATEL: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) What is our present bulk pro-
duction of Vitamin ‘C’, separately in
the public and private sectors;

(b) what is the installed capacity
and the actual production per
annum;

(c) to what extent does the indi-
genous production fall short of the
country's estimated requirements to-
day and is expected to fall short dur-
ing each of the next four years; and

(d) what steps are being taken for
ensuring that the indigenous capacity
is expanded so as to cover the coun-
try's requirements?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): A statement is laid
on the Table of the House.

Statement

(a) and (b) Details of installed
capacity for manufacture of Vitamin
C and its actual production during
1973 are given below'—

S. No. Name of the Party

Public Sector
¢t Hindustan Antibiotics Ltd.

Private Sector
1 Sarabhai M. Chemicals . . .

2 Suneeta Vitamuns and Chemicals Ltd. |

{figures in tonnes)
Licensed  Tnstalled  Actual Production
Capacity  Capacity in 1973
125 125 Nil
(Trail production started 1n
1973. They are yet to report
commercial production)
120 N.A. 261
125 Under Nil

installation
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(¢) Production of Vitamin C in the
country during the year 1973 was
281 tonnes and imports during 1972-
73 & 1973-74 were 280.63 tonne. and
306 tonnes respectively. During the
year 1974-75 a quantity of 270 ton-
nes have been planned for imports
through S.T.C. No estimates of
shortfall of production of Vitamin C
during the next four years have been
made as the quantity to be imported
will depend upon the indigenous avail-
ability.

(d) Task Force on Drugs and
Pharmaceuticals set up by the Plann-
ing Commission has assessed the
1978-79 demand of Vitamin C at 900,
tonnes. HAL a Public Sector under-
taking propose to expund their capa-
city to 250 tonnes per annum during
the 5th plan period.

Application of M/s, Sarabhai M.
Chemicals for expansion of capacity
upto 480 tonnes is being processed.

A letter of intent for a capacity of
150 tonnes per annum of Vitamin C
has been granted to Shri D, R. Gandhi
for the establishment of a new unit.
The proposal of M/s. Goenka & Co|
for the grant of an industrial licence’
for a capacity of 125 tonnes of Vita-
min C is being processed.

SHRI H, M. PATEL: Will the hon.s
Minister please explain why they are
still resorting to imports of such a
large quantity when the existing
capacity could be increased?

(a) When will the Hindustan
Antibiotics be in a position
to produce it? When will
the Government take a deci-
sion on Messrs, Sarabhai
Chemicals' application for an
extension of its capacity upto
480 tonnes? |
(b) A letter of intent had been
given to M/s. D. R. Gandhi
for 150 tonnes, When is ii
likely to go into production?
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(¢) The proposal of Shri Goenka
is now under process, When
will Government take a deci-
sion and when will the com-
pany start erection of the
plant? In other words, when
will further indigenous capa-
city be established? By what
date do they expect to estab-
lish the indigenous capacity
in each of the case?

SHRI SHAHNAWAZ KHAN: As
far as Hindustan Antibiotics Ltd., is
concerned, the hon. Member knows
probably that they are working on
the technology of the National Che-
mical Laboratory. There has been
some delay. The plant is complete, We
are already producing such things. 1
have every hope that within the next
six months or so, they wil] go into
actual production of Vitamin ‘C'.

As regards Sarabhai Chemicals, they
have submitted an application for
further expansion of the capacity to
480 tonnes. That is receiving the at-
tention of the Government,

SHRI H. M, PATEL: You are im-
porting today 308 tonnes. You expect
the import demand in the country to
rise to 900 tonnes, Today, the indi-
genous production ig only of the order
of 260 tonnes. That means you want
to import further,

MR. SPEAKER: Mr, Patel, 1you
huve the second chance to get up.
Let the Minister complete your first
part of the question. Please do not
interrupt him when he is replying.

SHRI H. M. PATEL: I do not mind
provided he gives a correct answer.

SHRI SHAHNAWAZ KHAN: The
matters are now before the licensing
committee. I am sure that they are
fully apprised of this situation. They
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wil] not take long. Now, a certain
procedure has been gtreamiined. I
can assure you that there are no
undue delays. 1 have every hope that
a decision will be taken very soon in
this matter. We feel confident that
by the end of the Fifth Five Year
Plan we hope we shal]l be in a posi-
tion to meet the full requirements of
the country in Vitamin ‘C"

SHRI H. M. PATEL: My second
supplementary is this. Will the Minis-
ter please indicate what is the cost—
what is the foreign exchange cost—
for importing, say, hundred tonnes of
Vit. C? 1If they have to import 600
tonnes, how long will it take for the
Sarubhai Chemicals who are to-day
producing 260 tonnes to increase their
capacity? And how long will it take
for the people who are producing this,
such as Shri Gandhj and Shri Goenka
who have not done any production
before? They might take more time
because of that, How long will it
take for Messrs. Sarabhai Chemicals
to increase their produchion 1if per-
mission is given to them? Will Gov-
ernment please consider whether, if
they have given permission, they can
produce? If so, will it not save a
considerable amount of foreign ¢x-
change? This is the import of my
question. Now, will they tell us what
is the cost of Vitamin ‘C' which they
import? What is the amount of
foreign exchange involvement today
and what wil] it be in future?

SHRI SHAHNAWAZ KHAN: In
1973 we imported 300 tonnes of Vita-
min ‘C’. The cost of that was Rs. 112
crores. I entirely agree with him that
Sarabhai's who are already producing
Vitamin ‘C' would be in a position to
produce it quickest of all the units
which are being licensed.

SHRI HL M PATEL: When did
they apply?

SHRI SHAHNAWAZ KHAN: Sara-
bhai's applied some time in June
1973.
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SHRI H. M. PATEL: You say the
licensing procedures have been im-
proved and they can expedite, It is
now more than a year when they ap-
plied. When did the others apply?

MR. SPEAKER: Mr, Patel, you
want to settle everything here and
now.

SHRI K. S. CHAVDA: If you look
at the statement in the last column
the actua] production by HAL in 1973
is 'nii", Assurance had been given in
the Consulative Committee of the
Ministry of Petroleum and Chemicals
and also on the floor of the House
that HAL is going to produce Vita-
min ‘C' before 1872, I would like to
know what are the reasons for not
implementing that assurance?

SHRI SHAHNAWAZ KHAN: As I
said they were trying to produce
Vitamin ‘C’ in cooperation with the
National Chemica] Laboratory. There
were technological problems and that
had delayed it

Plan to put off opening of
New Railway Lines

*416. SHRI MOHINDER SINGH
GILL,
SHRI NAWAL  KISHORE
SHARMA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether due to the present
cconomic crisis, the Railways have
been asked to put off its programmes
of opening new lines and even gome
pruning has been done in the original
outlay of Rs. 100 crores; and

(b) if so, what other works have
becn postponed due to such instruc-
tions of Planning Commission?

THE DEPUTY MINISTER IN THE
M'NISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
No, Sir.

(b) Doeg not arise,
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Absorption of Persoms Recuriieg dur-
‘ing Strike Period

*406 SHRI SHASHI BHUSHAN
Will the Minister of RAILWAYS
be pleased to state:

(a) the total number of new persons
recruited on the Indian Railways in
vatlous zones during the Rail strike
of May, 1974,

(b) how it is proposed to absorb
them after the Rail strike was with-
drawn, and

tc) whether Government propose to
constitute a committee to advise Gov-
ernment about the cases of employees
who have been suspended or have a
break in service or whose service:
have heen terminated?

THe WMINISTER OF RAILWAYS
(SIIRT L N MISHRA)' (a) About
f M) persons were engaged on a pure-
ly temporary basis. mostly on daly
rafles of wnges,

(h) Since the-¢ appointments were
made on a purely temporary basis the
extent rules for absnrption nf sub-
stitutes/casual labour will also apply
.n their case,

(v) No, Sir.
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Expenditure on Electiong by Political
Partles

*410, SHRI P. M. MEHTA:
SHRI V. MAYAVAN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government are con-
sidering to put curbg on expenditure
by political parties during election;

(b) whether under the new pro-
posals, political parties will have to
publish the sourceg of their funds
for election campaign and file returns
of their expenditure, constituency-
wise;

(¢) whether in order to have clea-
ner elections many suggestions made
by the Chief Election Commissioner
in his report which were rejected by
Government are being reconsidered
and re-examined; and

(d) if so, when the final decision is
likely to be taken in thig regard?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFA'RS (SHRI
H. R. GOKHALE): (a) No, Sir.

(b) Does not arise,

(c) and (d). The suggestions made
by the Election Commission in this
behalf were examined in detail by a
Sub-Committee spectally appointed by
the Joint Committee on Amendments
to Election Law and afler careful
scrutiny, the Committee came to con-
clusion that due to various practical
difficulties, it is not possible to accept
the recommendationg of the Election
Commission on this point. Government
has agreed with the views of the Joint
Committee on this matter.

AUGUST 20, 1974

Written Answers 32

Cenversion of Lakarmandi-Manka-
pur Line inty, Broad Gauge

*415. SHRI R. K. SINHA: Will the
Minister of RAILWAYS be pleased
to state: -

(a) whether the work on conversion
of the Lakarmandi-Mankapur Line
into the broad gauge has since been
started; and

(b) if so, when the work is likely
to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
No, Sir.

(b) An engineering-cum-traffic sur-
vey to examine the conversion of
Mankapur-Kutra (near Ayodhya
Ghaut, also known as Lakar Mandi)
M.G. line has been sanctioned on
25-6-1974. The survey work is likely
to be completed in about three
month time. The question of taking
up this conversion will be considered
after the survey report is received
from the North Eastern Railway
Administration and examined.

Release and Reinstatement of
Arrested persons after Rallway
Strike

*417. SHRI VEKARIA: Will the
Minister of RAILWAYS be pleased ton
state:

(a) whether all the persons who
were arfested during Railway strike
have been released;

(b) whether all the persons who
have been released have been taken
back in service;

(c) if not, the number of persons
who have not been taken back In
service; and

(d) the reasons therefor?

THE MINISTER OF RAILWAYS

(SHRI L. N. MISHRA): (a) and (b).
No. Sir,

(c) Sir, out of about 19,500 who
have been released, only about 3,500
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thave not been taken back to duty so
dar.

(d) They have not been taken back
10 duty because they have been either
dismissed from service under the Rail-
way BServants Discipline and Appeal
Rules, or have been convicted as a
result of the Court proceedings against
ghem, or are still under suspension.

Dieselisation of Mabalaxmi Cxpress

*418. SHRI ANNASAHEB COT-
KHINDE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is a opressing
demand to dieselise train Nos, 303 and
304 Mahalaxmi Express on South Cen-
1ral Railway; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI). (a)
Yes, Sir.

(b) Dieselisation of long distance
overcrowded Mail/Express tramns is
being done on a programmed basis
having regard to the lmited avail-
ability of diesel locomotives which are
primarily required for clearance of
goods irafic. Ag and when additional
diesel locomotives become available
after meeting the requirements of
goods traffic. dieselisation of 303/304
Mahalaxmi Express will be duly con-
sidered alongwith other similar de-
mands.

Direct ExPress Train between Dhan-
bad ang Patna and befween
Gomoh and Kharagpur

*419, SHRI R. N. SHARMA: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government have any
scheme to introduce Express train
services direct between Dhanbad and
Patna via Gaya in the Eastern Rail-
way and between Gomoh and
Kheragpur via Adra in the BSouth
Eastern Railway; and

1779 LS-2
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(by it so, the date proposed for
starting the services?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) No, Sir.
(b) Does not arise.
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Introduction of Microwave Automatic
Warning System

*421. SHRI RAJDEO SINGH:
SHRI N. E. RORO:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railways propose
to introduce a microwave automatle
warning system in traing to eliminate
chances of accidents caused by any
human error;

(b) it so, the average proportion
of accidents due to human error;

(c) whether the Bharat Electronics
Limited who have taken yp thig work
have fested its performance and
whether its installation is expected
to revolutionise the entire signal
warning system; and

(d) if so,
thereof?

the salient features

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
No, Sir, However, there 1s a proposal
to provide automatic warning svstem
of the induction type on the Railways.

(b) On an average about 7 per cent
of accidents are dug to the human
error of drivers passing signals at
danger.

(¢) This equipment is still under
development by Bharat Electronies

Limited and has not yet been offered
for test by the Railways.

(d) Question does mot arise.
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Seismie study of ol
prospects along

*422. SHRI C. JANARDHANAN:
Will the Minmister of PETROLEUM

AND CHEMICALS be pleased to
state;

(a) whether a Russian Vessel nemed
“Akademic Archangelski” made a
seismic study of the oil prospects along
the Kerala coast and

(b) if so, the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR! SHAH
NAWAZ KHAN) (a) Yes Sir, in 1964.

(b) It would not be i1n public interest
to disclose the results of the sessmic
surveys conducted by the Soviet Sefs-
mie Parly

Black Market in Rail Tickets

*423. DR. H. P SHARMA* Wl the
Minister of RAILWAYS be pleased to
slate:

(a) whether Government are aware
of the growing black market in Rail
ticketg al} over the country, and

(b) if sn, what ateps are being
taken by Government to check this
malpractice?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOND SHAFI QURESHI) (a)
Some cases of sale of tickets of reserv-
ed accommodation at a premium dur-
ing periods of heavy rush hy un-
authorised persons have come to
notice,

(b) With a view to checking the
various malpractices in reservations,
the following important steps have
been taken:—

1. The Indian Railways Act was
amended in the year 1964 to deal
with caseg of transfer of lickets oo
which reservations have been made.
Such transfers are now illegal and
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persons travelling on such reserva-
tions can be proseculed under the
Act.

2. The number of berths that could
be reserved by one party 1s limited
to four and for a family to six. Only
in genuine cases of bonafide parties
like scouts, etc. can a relaxation be
given to the existing limit by the
local Railway authomties,

3. Public co-operation is sought
through the press, notice boards at
stations and announcement through
the public address system to the
effect that the passengers should
purchase the tickets only through
booking counters and not through
unauthorised sources. Additional
counters are being opened to render
quick service,

4. Supervision has been tightened
up at booking and reservalion offices
and at certain important stations and
a task force consishing of RP.F,
GRP and Ralway Officials exer-
c1se, checks just before the opening
of reservalion offices to prevent the
activities of anli-sorial  elements
who corner reservations awl sell at
a premum.

5. Rauds arc organised to ensure
that no unauthoriced passengers are
carried. Surprise vigilance checks
are also made to detect irregulari-
ties committed by TTEs in the al-
lotment of berths in trains.

6. Since the problem is basically
due to the available accommoudation
being less than the demand, sperial
trains are run during the rush season
and trains augmented wherever
necessary.

7. A committee of Members of
Parliament has been appointed to
look into the problemg arising out
of the existing rules and procedures
pertaining to the sale of tickels and
reservation of trains accommodation.
One of the terms of reference of the
Commitlee is to Identify the nature
of malpraclices and irregularities

comrmt}ed by outsiders including
unrecognised Travel Agencies in
securing unauthorised reservations
and to suggest measures to stop the
same. The final report of the Com-
mitiee 15 awaited,

Masg Rapig Transit System jn Delh]

*424. SHRI VARKEY GEORGE:
Wil the Minister of RAILWAYS
be pleased to siate:

(a) whether according to a news-
Paper report dated the 20th July,
1974 the proposed mass rapiq transit
system in Delhi—both underground
and surface railway will take at least
15 to 20 years to build after work
i3 started on it according to experts
engaged in it;

(b) whether tentatively, 50 kilo-

meters of underground tracks and
nearly 100 kilometers of surface
tracks are being planned under

the system; ang

(¢) whether the network is likely
to cost more than Rs. 500 crores at the
present cost level and the cost may
g0 up to Rs, 1000 crores by the time
the network is completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESIII) (a)
The DMass Rapid Transit net-work
with complementary bus feeder ser-
vices as wdentified hy the Metropolitan
Transport Team of the Planning Com-
mission is extensive enough to need
15 to 20 years to implement.

(b) The identified net-work consists
of two underground systems (about 36
km) and a surface system (about 100
km) ang is now under techno-economic
feasibility study by the Delhi Metro-
politan Transport Project (Railways)
Organisation

(¢) The network. which will be
finally justified, its cost and phasing
for implementation will be known only
after the Government have received
and considered the Feasihility Study
Reports and the recommendations con-
tained therein.
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Persons Honoured by Indian Rallways
for Rare Gallantry

*425. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the number ang the names of
persons honoured by the Indian
Railways for the rare gallantry of
spirit of sacrifice in the years 1971-72,
1872-73 and 1973-74;

(b) whether the Railways propose
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among them ag are willing to join
and are eligible for appointment in
the Indian Railways in the various
categories of employment; and

(c) if go, whether any scheme about
it has been formulated?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) A state-
ment is laid on the Table of the House.

(b) and (c¢). The question ol giving
employment to such persons does not
arise as they are already railway

to encourage the employment of such employees.
Statement
S. No. Name Designation Name of the honour

1 [Shri Durga Shanker . Fireman Grade ‘A’ Western VIR CHAKRA
Rakilway, Udaipur.

2 Shri Ram Prakash ., . Asstt. Station Master, Northern Shaurya Chakra
Railway, Kotkapura.

3 Shri Balwant Singh , . Engine Driver, Northern Rail- Deo.
way,

4 Shri Balbir Singh . Leading Fireman, Northern Do.
Railway, Kotkapura.

s Shri A.S. Cheema . Asstt, Station Master, Northern Do.
Railway, Gurdaspur,

6 Shri O.P. Chopra . Asstt. Engineer, Northera - Do.
Railway, Samdari.

7 Shri Roop Chand , Permanent Way Inspector, Do.
Northern way, Gadra
Road.

8 Shri Kishin Sharma . Driver, Narthern Railway, Do.
Jodhpur

o Brig. P.V. Gole. ., . Divi. Supdt. Central Rly. ATI VISHISHT
Bhusaval (Commanded 472 SEWA MEDAL

HQ. Rly. Engineers Brigade),
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Violation of Companies Act by Birla
Group of Industries

2877. SHRI BHOGENDRA JHA:
Will the Minuister of LAW. JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the number of occasions and the
number of cases when Birla Group
of Industrieg have been found violat-
ing the provisiong of the Companies
Act since 1971; and

(b) what action Government have
taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
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BRATA BARUA): (a) and (b). The
information 18 being collected and will
be laid on the Table of the House,

Utilisation of Rock Phosphate produced
in Rajasthan

2878. SHRI N. K. SANGHI: Will the
Minister of PETROLEUM AND

CHEMICALS be pleased i state;

(a) whether most of the rock phos-
phate produced in Rajasthan is being
sent out of the State for being used
as raw materia]l for plants located in
other States;

(b) whether enough economic poten-
tialities already exist in Rajasthan
where rock phosphate can be fully
utilised within the State; and

(¢) whether the State Government
hag submitted any plans to the Cen-
tre for its fuller utilisation within
the State and 1f go, the salient features
thereof and Government's reaction
thereto?

TIIE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEM!CALS (SHRI SHAH-
NAWAZ KHAN). (a) to (c). The in-
formation is being collected and will
be lnad on the Tahle of the House,

Shortage of Raw Materials in Small
Scale Plastic Industry, West Bengal

2879. SHRI SAMAR MUKHERJEE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the attention of Gov-
ern'ment has been drawn to the scrious
trouble being faced by the Small Sca-
le Plastic Manufacturers in West Ben-
gal due to the non-availability of raw
materialg threatening the jobs of thou-
sandg of workers of this industry;

(b) if so, the facts thereof; and

(c) the reaction of Government

thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c). A re-
presentation was received in the Cen-
tral Government from the Indo-Bengal
Plastic Association, Calcutta some
time back stating that a large number
of cottage units engaged in the manu-
facture of various plastic products,
were not getting any raw material and
that they were lying closed.

The Assoviation was asked to advise
its members to avail themselves of the
raw materials imported through the
State Trading Corporation in accord-
ance with their entitflements as pro-
vided in the Import Trade Control
Policy.
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Opesing of Railway Schools in Fifth
Five Year FPlan

2881. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railway Adminis-
tration hag any provision for opening
more Railway schools in the Fifth Five
Year Plan; and

(b) if so, the names of the places
where these schoolg are likely to be
opened?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a)
Provision for opening of more schools
where considered necessary is includ-
ed in the provision under the head
‘Staff Welfare' in the draft Fifth Plan
document.

(b) Pinpointing of places is done as
and when Railway Administration feel
the need for the opening of such
schools having regard to the fact that
Education is a State subject and the
Railways open schools purely as a staff
welfare measure at places where
schooling facilities provided by the
State Government or other private

agencleg are inadequate or totally non-
existant.

Promotion of Sports among Railway-
man

2882. PROF. NARAIN CHAND
PARASHAR.

: Will the Minister of
RAILWAYS be pleased to state:

{2) the stepy taloen by Government
%0 promote sports among the Raflway-
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men in the yarlous zones; and

(b) whether any special provision
is being made for this purpose in the
Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Ad hoc grants amounting to over Rs. 0
fakhs are given to Rallway Adminis-
trations for the promotion of sports
activities every year. In addition,
special casual leave and passes are
also given to Railway employees for
participation In sports events.

(b) Provision for this is included
under the Plan head “Stafl Welfare”

in the draft Fifth Five Year Plan docu-
ment.

Demand to shift Rajendrapml Halt

2883, SHRI BHOGENDRA
Will the Minister of
be pleased to state;

JHA:
RAILWAYS

(a) whether there has been a long
standing demand for shifting the Ra-
jendrapu] Halt further south just mear
the Northern extremity of the Rajen=
drapul which will facilitate the jour-
ney of pilgrims to Simaria Ghat and
also increase railway revenue; and

(b) if go, the salient features there-
of and action proposed to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a)
Yes.

(b) The matter has been examined.
It is found that it would not be
possible to shift this halt just near
the Northern extremity of Rajendrapul
as the railway line is on a heavy
gradient and high bank.

New Raflway lines constructeq in
Fourth Plan in Kerala

2884. SEHRIMATI  BHARGAVI
THANKAPPAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether fhe target of cons-
truction of new railway lines in the
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Fourth Five Year Plan hag been fully
achieved in Kerala; and

(b) it not, the reasons therefor and
the extent of shortfall?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). Targets for the construction
of Railway lines are not laid Stale-
wise but on over oll national consider-
ations, keeping in view the maximum
utilisation of the natural resources,
exploitation of mineral wealth and on
operational requirements of Railways,
However, the progress achieved on
construction and survey of new lnes
falling partly or wholly in the Stale
of Kerala n the Fourth Plan period

15 indicated ' elow:—

(1) Ernakulam-Trivandrum conver-
sion fromm MG to BG--221 Kms. The
project had been sanctioned in Decem-
ber, 1971 and progress aclieved upto
31-3-1974 was 32 per cent The work
is in progress and 18 expected to be
completed by 1976.

(n) Tnvandrum to Tirunelveh BG
line via Nagercoil with a branch line
#%0 Kanyakumari— 164 Kms. This pro-
ject had heen sanctioned at an cstim-
ated cost of Rs. 14.53 crores. Progiess
achieved uplo 31-3-1974 was 18 per
cent. The work 15 1n progress and 1s
likely to be completed by 1976-77.

(inn) A traffic survey had been car-
ried out for a new raal link from
Ernakulam to Kayankulam via Alleps
pey in 1670, the resulls of which were
known in 1971. The survey report re-
vealed that the lin¢ will be financially
unremunerative. The proposed link
has, however, been included in the
list of new railway lines proposed to
be taken up in the Fifth Five Year
Plan fur the development of backward
areas subject to availability of addi-
tional funds for the purpose by the
Planning Commission.
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Accidents on Southern Raliway dur-
ing the last six menthy

2885. SHRIMATI BHARGAVL
THANKAPPAN: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of accidents which
occurred on the Southern Raillway
during the last six months;

(b) the amount of Joss suffered by
Government as a result of these ac-
cidents;

(c¢) the number of persong killed
and injured; and

(d) the amount given to the in-
jured and families of the deceased as
compensation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SIIAF1 QURESIHID): (a)
During the period 1-2-1974 to 11-7-74,
there were 46 trion accidents in the
categories of collisions. derailments,
level crossing accidents and fires n
trains on the Southern Railway.

(b) The cost of damaxe to rallway
property involved in these accident:

wds  estimited at  approximately
Rs. 5,00,000.
(c) In these accudents, 2 persons

were killed and 42 injured. of whom 4
sustained grievous injuries.

(d) No compensalion bas so far
been paid to the victims of these acci-
dents. However. a sum of about
Rs. 1200 was paid ex-gratia,

Unmanned Railway crossing in
Southern Railway

2886 SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of unmanned rail-
;;? crossings in Southern Railway;
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(b) the stepg taken or proposed to
be taken to avoid accidents at such
crossings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a)
Three thousand one hundred twenty
two.

(b) To reduce acuidents al unmanned
level crossings, the following preven-
{ive measures have heen taken —

(1) Stop Boards have been promi-
nently cdisplayed at the ap-
proaches to all unmanned level
crussings, within railway bound-
ary to wain the road-users to
cross the raillway track cauti-
ously:

(1) Whistle Boards have been fixed
enjomning upon the drivers of the
approaching trains to whi:tle ao
the train approaches the un-
manned level crossings as an

additional warning to 10ad
u-e1s,
(i« The Stute Governments have

£{lso been requested lor provi-
«s1on of road s1gns on approaches
to all unmanned level cr1088iny

The State Governmenis have
al o legisluted under the Motor
Vehicle Act requiring the drivers
of passenger bu-er to «~fop the'r
vehicles short of unmanned
level crossings and then cross
the railwav line with the con-
ductor of bus walking ahead:

(v) Fducative campaign to spread
safety consciousness amongst the
road users 1s also being carned
vut by way of appeals to auto-
mobile associations, etc; issue
of leaflets 1n regional languages
through the police authorities to
owners/drivers of fast moving
vehicles; publicity through the
medium of rural programme of
All India Radio, cinema-slides,
etc.

(n)

The level crossings where both road
and rail traffic is heavy and/or wisi-

bility is restricted are also being man
ned on the basis of trafflic census or on
receipt of request from State Govern-
ment/Road Authority which 15 a con-
tinuous process.

Indigenous Technologies for Re-refin-
ing of used lubricating engine oils

2887 SHRI MADHU LIMAYE will
the Minister of PETROLEUM AND
CHEMICALS bhe pleased-to state

(a) whether there exist in our coun-
try’s technologies and units using
these technologies for re-refining
of used lubricating engme oils,

(b) i1t so, whether Government de-
partments sell to these units, their
stocks of used engine o1] for the pur-
pose of re-refining;

(c) 1f not, the reasons for not sell-
ing these used oils to these small scale
units, and

(d) whether the use of re-refined
o1] 1s frowned upon by the Ministry
because of the craze for imported lu-
bricants?

THE MINISTER OF STATL IN

THE MINISTRY OF PETROLEUM
AND CHLMICALS (SHRI SHAH
NAWAZ KHAN) (a) Yes Sir

(b) and (¢ Major Government-
ownled oomsumung organi-ations  sucn
ag State Road Transport Undertaking.
largely dispose off used ols on com
mercial terms to parties including re-
refiming units.

(dy No Sir

Proposed Investment of Rs 2 Crores
by Straw Products Ltd in J, K
Industries Ltd.

2888 SHRI MADHU LIMAYE
Will the Minister of LAW JUSTICT
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether the J. K. controlled
Straw Products Limited have proposed
to invest Rs. 2 croreg in J. K. Indus-

tries Limited, a company which inten-
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ds to manufacture gutomobile tyres
ang tubes; and

(b) if go, whether Government pro-
pose to withhold such and
send the matter to the Monopolies and
Restrictive Trade Practices Commis-
sion for investigation of the problem
of inter-connection and control of in-
vestments?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Yes, Sir.

(b) The application of M/s. J. K.
Industries Pvt Ltd. for manufacture
ot Automobile Tyres and Tubes has
already been approved under seclion
21 of the MRT.P. Act. The present
application is under section 372(4) of
the Companies Act, 1956 which does
not provide for a reference to the
Monopolies and  Restrictive Trade
Practices Commission before disposal

Release of Furnace Ol to Bmall Secale
Indusiries in Maryana by LO.C.

2860, SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

Wil] the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Indian Oil Corpo-
ration is not releaging furnace oil to
small scale industria] units despite the
issue of permits in their names by
the Haryana Government;

(b) it so, the reasons therefor; and

(c) the procedure laid down for
release of furnace oil to established
users angd new industrial units in Fari-
dabad?

THE MINISTER OF BSTATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (BHRI SHAH-
NAWAZ KHAN): (a) to (¢). Since
Fanvary, 1074, the oi] eomipanics were
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meeting upto 980 per cent of the furnace
6il requirements of all indostrles in-
cluding smull seale industries based
on their 1973 offtakes. Except In the
case of 33 priority industries, an addi-
tional 10 per cent cut was imposed for
others from May, 1974. This is conti-
nuing till date.

Requests for any increase in gquota
for old units and for supplies to new
Industrial units are considered by the
Standing Committee on FO beaded by
Secretary and Director Gemeral, Tech-
nical Development, A bulk quota has
also been placed at the disposal of
State Governments with effect from
1st July, 1074 to meet the require-
ments of small scale units in the
States, The State Governments are
to set up their own mechanism for
allocation of this quota, Oil Com-
panies will however be associated in
the above arrangements at the State
level for ensuring smooth flow ©of
supplies.

Managing Agency System

2891. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether some Companies are
still having managing agency system;

(b) it so, the names of such com-
panies in India: and

(¢) in what form this system is
prevalent now?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (c), The
Companies (Amendment) Act, 1960
abolished the system of management
of companies by Managing Agents or
Secretaries and Treasurers with effect
from 3-4-1070. It has, however, been
noticed that some companies have
entered into agreements with erst-
while Managing Agents/Secretaries and
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Treasurers in respect of Becretarial
work, consultancy etc. The Companies
(Amendment) Bill, 1974 provides that
the approval of the Central Govern-
ment shall be obtained in all such
agreements.

Consiructlon of wate; Oll Terminal
by LO.C. at Salaya in Gulf of Kutch

2892. SHRI D. D. DESAI:

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleaged to
state:

(a) whether Indian Oil Corporation
plans to construct an off-shore deep
water oil terminal at Salaya in the
Gulf of Kutch;

(b) if so, whether this oil will be
pumped to Gujarat refinery; and

(¢) if so, the Salient features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRl SHAH-
NAWAZ KHAN): (a) Yes, Sir.

(b) and (c¢). The Indian Oil Corpora-
tion with the assistance of the Engi-
neers India Ltd., who are their prime
consultants and contraclors for the
project, are setting up an offshore
terminal 1n the Gulf of Kuich for re.
ceiving ithe very large crude carriers
and unloading the imported erude from
such carriers. A submarine pipeline
will connect the {erminal with the
tankage installed on the shore. The
crude will be iransporied through an
overland pipeline to. the expanded
Koyali Refinery. The offshore terminal
and the attendant facllities are ex-
pected to be ready in time for the com-
missioning of the expanded Koyall
Refinery by February, 1977.

The cost of the Off-shore System is
estimated at Rs. 6.2 erores including
a foreign exchange component of Rs. 4
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crores, Work on the project is 1n
progress.

Decision to modity the design of
Barauni Refinery

2803. BHRI N. K. BANGHI: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government had taken
a decision to modify the design of
the Barauni refinery so as to utilise
fully the Rostum crude which was
going unutilised;

(b) if so, when the decision was
takgn and how far the work of re-
designing has been completed; and

(c) whether the modernisation plan
has been shelved and if so. the reasons
therefor and how will it affect the pro-
duction targets?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (aj to (c). The
Barauni Refinery with a capacity of 3
million tonnes was originally designed
to process low sulphur crude oil from
the o1l flelds 1n Assam. Pursuant to a
decision taken by Government in
December 1969 to proce-s additional
crude oil in Assam itself, a project
for the modification of Barauni Refin-
ery for processing about 1.2 millhion
tonnes of Middle East Crudes includ-
ing Rostam Crude in addition to about
2.2 million tonnes of indigenous Assam
crude, was approved by Government
in June, 1971. However, pending the
modifications, the refinery started pro-
cessing small quantities of imported
Iraqi crude, from 1872 onwards.

The design and engineering of most
of the facilities required for processing
imported crude had progressed by the
end of 1973. While the project on
modifications and additions of Barauri
Refinery for processing imported crude
was being implemented, a reassess-
ment of the production possibilities
from the ONGC's flelds in Assam early
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in 18974 indicated increased availability
of crude o1l which could sustain the
8 million tonnes capacity of Barauni
Refinery as well as meet the full re-
qurements of the Agsam Refinerier,
Following this development and alsn
on account of ithe very hmgh price of
imported crude oil, it has been decid-
ed to abandon the modification pro-
ject for processing of imported crude
01l at Barauni.

With the increased avallablity of
indigenous crude from Assam oil fields,
the Barauni Refinery is expected to
operate at its installed capacity of 3.0
million tonnes. The production targets
are therefore not hikely to be affected,
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Prosecution Initiated against Compa-
nieg under the Companies Act

2898. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the number of prosecutions ini-
tiated against companies and their
officers for various offences committed
under the Companies Act during the
period 1st April, 1973 to 31st March,
1974;

(b) pumber of caseg decided by the
courts; and

(c) the number of cases out of them
which went against Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (c). The
information is being collected and
will be laid on the Table of the
Sabha. .

Production of Methanol by F.CL

2899. SHRI RAJA KULKARNI;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the production of Methanol by
Fertilizer Corporation of India during
th years 1978 and 74;

(b) the marketing and distribution
policy of the F.CI and the list of
priorities made thereunder;
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(e) whether F.C.I is selling Me-
thanol directly to actual users or does
it sell partly or wholly through the
dealers; and

(d) whether there are any dealers
on the list of F.C.]. for Methanol dis-
tribution—if so, what are their names
and what quantity has been released
toﬂthem during the years 1973 and
19747

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN):

(a) 1973 — About 23270 tonnes

1974 — About 18190 tonnes
(Upto 15th  August)

(b) The policy in this regard is
constantly reviewed by the FCI with
reference to the availability postion
and demand for Methanel to meet the
requirements of the ‘Key' Scctors of
the economy and of other priority in-
dustries ke drugs and pharmaceuti-
cals to the maximum extent possible.

(c) and (d). Sales are made most-
ly to actua] users, but some quanti-
ties are also sold through the dealers
as indicated below:

(Qty. In tonnes approx )

-- ————— e ——

1973 1974

Up to 15th
August)
1. Maharashtra 134 70
Drug Chem.
2. Nukem Corpn. 117 57
3. Metro Chem. 45 48
. Rashtriya " 9 18
’ Chemicals
5. National Solvent 3 as
Corporation.
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Railway Accldents during 1972 and
1978

2900, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of RAIL-
WAYS be pleased to state the total
number of accidents on Indian Rail-
ways between 8th May, to 27th May
during the years 1972 and 19737

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): There
were 56 and 31 train accidenty in
the categories of collisions, derail-
ments, level crossing accidents and
fires in trains on the Indian Govern-
ment Railways during the periods 8th
May to 27Tth May of 1972 ang 1973,
respectively.

Eamnings of Indian Railways from 8th

May to 17th May in 1972-73 and
1973-74

2001. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
RAILWAYS be pleased to state:

(a) what was the total earning of
Indian Railways; from 8th May to 17th
May in the year 1872-73 and 1973-74,
respectively; and

(b) the reasons for decrease in of
of earning from 8th May to 27th May
19747

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) It Is
presumed that the Honourahle Mem-
ber wanis to know the éarnings ac-
crued to Railways during the period
8th May to 27th May 1074 with com-
parative figures for corresponding pe-
riod in 1973. The flgures of earnings
for these periods have been broadly
estimated at Rs, 4544 crores in 1974
and Rs. 65.62 crorcs in 1078; ’

(b) The main reason for fall in
earnings during May, 1074 compared
to the earlier year was the all India
Railwaymen's strike which severely
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impeded train movements and immo-
bilised a large number of wagons on
the Railways.

Allocation of More Diesel Oil to Bihar

2903. SHRI SUKHDEO FPRABAD
VERMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether Government of Bihar
have recently approached the Cenire
tor immediate allocation of more die-
sel o1l to the State; and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). No

. request for allocation of Diesel Oil

has been received in the recent past
from Bihar Government. Except for
temporary locu] shortages resulting
fiom transport difficulties no reports
have been received of diesel oil shor-
tage in Bihar;

Agreement with Dubal for Seiting up
of an Oll Refinery in India

2804 SHRI BHAGIRATH
BHANWAR.:

Will the Minister of PETROLEUM
and CHEMICALS be pleased to
to state:

(a) whether an agreement has been
reached with the ruler of Gulf Shaikh-
dom of Dubai for the setting up of
an ol refinery ir India for which the

. crude will be supplied by Dubai on
' ‘soft “>rms’; ang

(b) if so, the main features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) and (b). The Vice-
President of the United Arab Emi-
rates visited Indla in June 1974¢. No
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forma) agreement was concluded dur-
ing this wisit. Understanding was,
however, reached that there would be
exchange of delegations to consider,
inter glia, the possibility of setting up
jont ventures in oil refining and
supply of crude oll to India.

Protocol for seiting up Scheduieg !
Supplies and Desigp Parameters for
Mathurg Refinery

2805. SHRI BHOGENDRA JHA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have sign-
ed a protocol setting up schedules of
supplies and design parameters for
the Soviet-aided oil refinery in Ma-
thura; and

(b) If so, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). A Protocol
was signed in July, 1976 between
the Government of India and the
Government of the USSR which
provides for techmical and economic
cooperation between the two countries
in the construction of the Mathura
Refinery. Under the Protocol, the
concerned Soviet organisations shall
supply cquipment, machines, materials
and spare parts for the project within
the periog of 1974—Apnl 1, 1978, The
Soviet side will make complete pro-
cess design, detaileq project report
based on Soviet technology including
the working drawings and supply the
equipment/materials (as is not avail-
able in India) for the Electric
Unit, Vacuum Unit, Bitumen Pro-
duction Unit and Sulphur Production
Unit. The Indian side shall provide
the basic design parameters for the
Desalter, Atmospheric Distillation
above units.

In pursuance of the above protocol,
the Indian Qi] Corporation has signed
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a contract with Neftechimpromexport,
Moscow on 8th December 1078 which
provides that the detailed project re-
port will be made available by the
Soviet organisation by January,
1975 and the working drawings will
be prepared by them within fifteen
months from the date of approval of
the detailed project report and de-
livered to the Indian Oil Corporation
according to the schedule agreed to
at the time of approving the detailed
project report.

Installation of Computers o Indian
Railways

2906. SHRI M. C, DAGA: Will the
Minister of RAILWAYS be pleased to
state: -

(a) whether computers were instal-
led on Railwayg in August, 1966;

(b) what was the total expenditure
incurred on them;

(c) whether the process of compu-
terisation of stores acvounting and in-
ventory control has been completed
and if so, from which date; and

(d) how much loss (Jovernment had
to suffer for not installing them in
time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESH): (a) Only
cne computer at Chittaranjan Locomo-
tive Works was installed in August,
1866. The other 13 computers were
installed subsequently, vide State-
ment—laid on the Table of the
House., [Placed in Library. See No.
LT-823/74).

(b) The current monthly rentals for
the computers are shown in  State-
ment—T laid on the Tabhle of the House.
[Placed in Library. See No. LT-823/
74]. -

(¢) The progress made is indicated
in Statement—II laid on the Table of
the House. [Placed in Library. See
No. LT-8231/T74].
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(d) Computers were installed, in
replacement of Unit Record Machines,
on a programmed basis. The question
of any loss to the Government does
not arise

Manufacture of Soaps ia Public Sector

2907. SHRI K. LAKKAPPA: Wil
the Minister of PETROLEUM AND

'CHEMICALS be pleased to state:

(a) whether Government are con-
sidering to start manufacturing soap
in the Public Sector; and

(b) if so, the broad outlines of the
proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) and (b). Two units
in Public Sector, one under the Gov-
ernment of Karnataka and the other
under the Government of Kerila are
already engaged in the production of
soaps licence for the manufacture of
soaps has also been issued to Punjab
State Industrial Development Corpo-
ration for an annual capacity of 7,200
tonnes of toilet soaps

Wagong for Goods Traffic in Rupsa-
Bangriposi Section Kharagpur Divi-
sion (South Eastern Railway)

2008. SHRI GAJADHAR MAJHI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether sufficient wagons are
not available for movement of goods
traffic offering in Rupsa-Bangriposl
section of Kharagpur Division of
South Eastern Rallway;

(b) whether Government are aware
of the position that uptil now only
two wagons have been transferred
from Nagpur to this section instead
of the promiseq five;

(c) whether this has compelled the
traders to move their trafiic on road
to varioug places; and
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(d) it so, what steps Govern-
ment propose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) De-
mands for goods wagons are being
met with to a large extent on Rupsa-
Bangriposi section of Kharagpur
Division of South Eastern Railway;

(b) Five Narrow Gauge wagons
have already been trinsferreq from
Nagpur Division to this section and
put into commission,

(c) and (d) Traffic on this section
1s for long distances and is low
rated. It is not likely to move by
road.

Dilapidated Condition of Coaches of
Narrow Gauge Passenger Train in
Rupsa-Bangriposi Section

2909. SHRI GAJADHAR MAJHI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the coaches of narrow
gauge passenger train in Rupsa-Ban-
gripasi Section of Kharagpur Division
of South Eastern Railway are in a
dilapidated condition with roofs leak-
ing and electric fittings out of order;

(b) whether it has come to the no-
tice of Governmet that these diffi-
culties are causing great inconve-
nience to the passengers, including
causing risk to their lives; and

(c) if =0, steps Government have
taken to set matters right?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a)
Except for the exterior of the Narrow
Gauge Coaches plying on the Rupsa-
Bangriposli Section which gets affec-
ted because of the saline atmosphere
in the region, the condition of the in-

(b) and (¢) The coacheg running
on this section are in good condition
and conisdered safe for travel. Fur-
ther sick line facilities for maintain-
ing the coaches are also available at
Rupsa which is the starting station
for the passenger trains. Apart from
day to day maintenance, repainting
of the coaches is done and thorough
attention is given during the schedul-
ed periodic overhaul,

Recommendations of Cosls ang
Accounts Commitiee on Profits
of Foreign prug Companies

2010 SHRI N. E. HORO:
SHRI K. MALLANNA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the recommendations
made by the Cost and Accounts Com-
mittee on the profits of foreign-con-
trolledg Drug Companies have been
implemented; and

(b) if so, the action taken in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) and (b). No such
Committee was set up. Perhaps, the
reference is te the Working Group
constituted under the Chairmanship
of the Chairman, Bureau of Industrial
Costs and Prices to examine the cost
structure of 24 bulk drugs, including
Empty Hard Gelatine Capsules, Gov-
ernment have already announced
their decision on the Report sub-
mitted by the Group in respect of the
two specific terms of reference viz,
(i) the fair selling prices of 24 bulk
drugs and (ii) the norms for process
loses conversion costs and packaging
charges. A statement to this effect
was laid on the Table of Lok Sabha
on 10-474, The recommendations of
the working Group under its resi-
duary term of reference are under
consideration. It may, however, be
mentioned that the Working Group
was not specifically asked to examine
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and report on the ymrofits of the fore-
ign-controled Drug Companies as
such.

fropesal for
Unit of F.CL

of Sindri

201]. SHRI N. E. HORO:
SHRI M. 8. PURTY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether proposals have been
finalised for modernisation of the
Sindri Unit of the Fertilizer Corpora-
tion of India;

(by it so, the broaq outlines of
these proposals; and

(¢) the additional capacity which
is likely to be generated consequent
upon the implementation of the new
proposals?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHANA-
WAZ KHAN): (a) Yes, Sir.

(b) and (c). The scheme envisage
production of an additional 1,28,500
tonnes of Nitrogen per annum. The
project is estimated to cost about Rs.
80 crores. The scheme will use
fuel oil as the feedstock, in lieu of
Coke/Coke oven gas presently in
use as feedstock at Sindri.

Licensed capagity of the Indian Ex-
plosives Limited for production of
ferttlizers

2012. SHRI M. S. PURTY: Will the
Minister of PETROLEUM AND
CHEMICALS be pleaseq to state:

(a) what is the installeg licensed
capacity of the Indian  Explosives
Limited for production of various
categories of fertilizers;

(b) what was the production of
fertilizers by the company during the
last two years; and
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(c) whether the axgsss production
::ml;nm authorised by Govern-

THE MINISTER OP STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) to (c). A state-
ment containing the desired informa-
tion is placed on the Table of the

Statement
(Tonaes per annum )
(@) :°
Ttem Licensed  Installed
Capacity. capacity.
Ammonia . 3,00000 2,7 4.000
Urea . . 4350000 4,50,000
Polythene bags 2,500
®:
Urea Production :
Tonnes
¥973-73 3.39,000
197374 . . . 2,50,000
() :
Does not arise.
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MP. Government’s complaint for
supply of wagons te Mineral] Indus-
tries in Madbya Pradesh

2916. SHRI MARTAND SINGH
Will the Mimister of RAILWAYS
be pleased to state;

(a) whether  Government of
Madhya Pradesh has complained to
the Central Government that the
mineral industries of Madhya Pra-
desh do not get an adequate supply
of railway wagons; and

(b) if so, the action taken by the
Central Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHI): (a) No.

(b) Does not arise.

Deployment of Army by Rallway
authorities

2917 SHRI SAMAR GUHA: Will
the Minister of RAILWAYS be pleasad
to state:

(a) whether Army was also called
to help the Railway authoritieg dur-
ing the last Railway strike; and

(b) it so, places where Army help
sought?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
only in a very limited way, manialy
to aswist in maintenance of tele-com-
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munications, electrical

services and
Loco-Sheds,

(a) (1) Central Railway: Bombay,
Kurla. Chola Power House, Matunga,
Kalyan, Igatpuri, Bhusaval Manmad,
Itarsi, Nagpur, Jabalpur, New Katm
Jn, Jhansi, Agra, Bhopal, Satna,
Amla, Mathura, Pune and Lonavla.

(2) Eastern  Railway: Calcutta
Howrah, Sealdah, Andal, Asansol,
Dhanbad, Danapur, Mughalsarai,
Burdwan, Gaya and Patratu.

(3) Northern Railway: Delhi, Am-
bala, Firozepur, Amritsar, Jullundur
Canit., Bhatinda, Kalka, Ludhiana,
Pathankot, Bikaner, Jodhpur, Rewari,
Allahabad, Moradabad, Lucknow and
Varanasi

(4) North Eastern Railway:
Gerakhpur, Lucknow, Kasganj, Izat-
nagar, Samastipur, Barauni, Varanasi,
Sonpur, Muzaffarpur, Chupra, Narka-
tiagan), and Gonda.

(5) Northeast Frontier Railway:
Maligacn, Alipurduar, Lumding, Ran-
giya. Sihguri, Gauhati, Mariari, Jorhat
and Kahar.

(6) South Central Railway:
Secundiabad, Vijayawada, Sholapurg
Hubli, Balharshah, Guntakal, Dhond,
Kazipet ang Moulahalli.

(1) South Eastern Railway: Wal-
tair, Adra, Kharagpur, Chakradhar-
pur and Bilaspur.

(8) Southern Railway: Madras,
Bangalore, Mysore, Olavakot, Tiruch-
chirapalli, Madurai and Villupuram,

(9) Western Railway: Bombay,
Bulsar, Surat, Baroda, Bhavnagar,
Ahmedubad, Ratlam, Kota, Rajkot,
Jaipurg Suratgarh and Ajmer.

Absorption of Railway Electrification
Btaff

2918. SHRI JAGDISH BHATA-
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) the exact number of Rallway
Electrification staff working in diffe-
rent Railway Zones;
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(b) the Status and salary of these
employees; and

(¢) whether there is any difficulty
experienced by the Railway Electrifi-
cation staff while being absorbed in

the Metropolitan Transport Project,
Calcutta?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢). Information is being collected and

will be laid on the Table of the
Sabha.

Mode of Addressing Judges in Courts

2919. SHRI SAMAR GUHA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether imperial tradition of
addressing Judges in courts as ‘My
Lord' is still continuing; angd

(b) if so, whether
propose to change it?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) and (b). The
manner of addressing Judges in the
Supreme Court and the High Courts
is purely a matter for consideration
by the Chief Justice of India and
the Chief Justices of the High Courts.

Government

Allocation of diesej oil to
Madhya Pradesh

2920, SHRI MARTAND SINGH: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the allocation of diesel oil to
the State of Madhya Pradesh during
the last six months, month-wise;

(b) the actua] quantity of diesel oil
supplied to the State during the same
period; and

(c) whether Central Government
will increase the allocation of crude
oulnviewotthelhmdmdo
oil in the State of Madhya Pradesh?
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THE MINISTER OF STATE IN THE,

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) to (c). Supplies of all
peiroleum products except kerosene
0il are made on the basis of pricing
and supply zones. These figures are
not maintained on a State-wise basis.
Except for some temporary local
shortages, demand of diesel oil in
Madhya Pradesh has so far been imet
-in full,

Suspension of loval trains

2621. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS bt pleas-
ed to state:

(a) whether a large numbter of
local traing feeding wmostly %“ranch
lines continue to be suspendey ever
after a lapse of neariy twg menths
after the Railway strike was called
off; and

(b) if so, the reasons therefor and
when will they begin to run nor-
mally?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRI
MOHD. SHAFI QURESHI): (a) and
{(b). Some of the passenger carrying
trains including branch line trains
still remain suspended in order to con-
serve coa] for running more essential
traffic. Restoration of these trains is
being done progressively by Railways.

‘Utilisatlon of motors manufactured
by BH.EL. in Baravnj and other
Fertilizer Tlants

2922. SHRI RAJDEO SINGH: Will

‘the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Barauni Plant of
Fertilisers Corporation of India is
being equipped with industrial mo-
‘tors of various ratings desizmed and
manufactured at the Bharat Heavy
Electrical Limited, Bhopal; and
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(b) whether these motors are suit-
able for other Fertilisers Plants and
different drives?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM

AND CHEMICALS (SHRI SHAH-

NAWAZ  KHAN); (a) Yes, Sir.
(b) Yes, Sir.

Station Masters/Assistant  Station

Masters whg participated in strike

2923. SHRI RAJDEO SINGH: Wil
the Minister of RAILWAYS be pleased
to state the number of Station Masteis
and Ascistant Station Masters whe
patticipated in the strike on all Raii-
ways, Zone-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): The in-
formation is being collected ang wiil
be laid on the Table of the Sabha.

Survey for oil in off-shsre areas of
Kerala py 0 & N.G.C.

2924, SHRI A. K. GOPALAN: Wili
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a2} whether the investigation of
finding a rich source of oil in the off-
shore areas of Kerala were conducted
by the Oil and Natural Gas Commis-
siop in 1957;

(b) if so, whether the results were
intimated to the State; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) No investigation for oi!
was carvied out in th sea off Kerala
by ONGC in 1957.

(b) and (c). The questions do not
arise.



75 Written Answeérs

Development works at Kadakavur
Station

2925, SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleas-
ed to siate:

(a) the progress made in the dif-
ferent development works under-
taken at the Kadakavur Station of
the Southern Railway in Kerala; and

(b) whether the work has been
progressing as per schedule and if
sc, the snlient features of works com-
pleted so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(t) The following developmental
werks are proposed to be taken up at
Kadakavur station under the scheme
tor conversion of Trivandrum-Quilon-
Einakulam section from Metre Gauge
ic Broad Gauge:

(i) Extension of existing low
level platform to accommo-
date longer trains

(ii) Provision of one new island
single face rail level platform

(iit1Provision of goods shed and
goods platform

(iv) Cover over the platform to
Broad Gauge standard

(v) Separate lavatory for ladies
in the upper class waiting
Toom.

Out of the works mentioned above,
the work at (i), extension of plat-
form, has already been extended fo
16 bogies length to cater to the length
of the trains now running; furher ex-
tension to 18 bogies length is in pro-
gress. The work at (v) above is also
in progress. The balance works will
be taken in hand, as per schedule,
along with the conversion scheme and
are Hkely to be completed by March,
1976.
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Ampndment to Election Laws in the
Light of findingy of inquiry nto Bye-
Election in Gaighats in West Bengal

2926, SHR] SAMAR GUHA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 314 on the 23rd July.
1974 regarding report of inquiry into
malpractices committed in bye-elec-
tion .n Gaighata in Wesf Bengal and
state:

(a) whether in the light of the
findings about the attempted rigging
of Gaighata bye-election in West
Bengal, the Election Commission will
be asked to Trecommend measures fo
prevention of rigging, violence, booth.
catpuring in elections to be held in
future; and

(b) whether (u.crnment propose
to amend the existing Election Laws
in the hight of the findings?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI-
RAJ SINGH CHAUDHARY)- (a) and
(b) Stray occurrences of the nature
referred to in the Question in a vast
country like ours with a manmoth
electorate do not necessarlly imply
either the absence of effective legal
provisions or that adequate preventive
measures are not being taken in this
behalf.

However, Election Commission has
taken due notice of the same and has
issued necessary instructions to the
authorities coneerned to take ade-
quate and effective steps to prevent
the recurrence of such incidents. Be-
sides even earlier, in the Bill intro-
duced in the Lok Sabha on the 20th
December, 1973, suitable amendments
to make the existing provisions com-
prehensive have been included, par-
ticularly in clauses 36 and 37, to cov—
er gituations of this kind.
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Céemplaints of shoriage of Wagons for
Sods Ash Planty leouted in
Saurashira

2827. SHRI B, R. DAMANTI:
DR. H. P. SHARMA:

Will the Minister of RAILWAYSB
be pleased to state:

(a) whether complaints of shortage
of wagons have been received from
the Soda Ash Plants located in Sau-
rashtra;

(b) what are their requirements
and what is actually made available
to them in the last six months: and

(c) the reasons for short supply and
when the full requirements will be
met to clear the accumulated stocks?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes, Complaints have been received

from M/s. Tata and Saurashtra
Chemicals,
(b) and (e¢). During the period

from January to June 1974, 8,714
metre gauge wagons were loaded as
agamnst net demands for 9,854 wagons.

Consistent with the commitments of
the Railways to clear traffic in higher
priotities preferentially, every endeav-
our is being made to ensure adequate
movement of soda ash from these
factories. As a matter of fact, loading
was stepped up in  July 1974, and
1,774 metre gauge wagons were loaded
n that month as against a monthly
average loading of 1,452 wagons dur-
ing January to June 1074,

Farnanoe Oil mipplieq to PoWer
Houseg by 10.C.

2028, SHRI 8. R. DAMANI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

{2) wimthet the quality of furtiges
oil supplied to power houses by the
1OC. is guch as might cause opera-
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tional hazardg
ciency;

affecting loss of effi-

{b) if 8o, whether the causes thereof
have beep investigated; and

(c) the steps taken to supply right
quality oil to power houses?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NIWAZ
KHAN): (a) No, Sir. But in certain
power houses in the Eastern region,
the high viscosity of furnace oil caused
some operational problems, and until
the necessary modifications are made,
the supply of low viscosity oil has
been arranged.

(b) ard (c). Do not arise,

Cut m Allocation of Foreign Exchange
fer Import of Crude

2929. SHRI § R. DAMANI: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Govermment have
decided on severe cuts in the alloca-
tion of foreign exchange for import of
crude in the current year; and

{b) 1f so, how it is going to affect
the refining capacity and the demand
and supply position of petroleum pro-
ducts in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN)' (a) and (b). As a result
of the steep increase in crude oil
prices since October 1973 and further
steep increase since January 1974
foreign exchange cost of crude imports
to meet the demand of petroleum pro-
ducts in the country has enormously
increased. The problem at present is
not of availability of crude oil but of
meeting the high foreign exchange
cost of crude oil imports. Taking into
acoount the foreign exchange avail-
ability position the foreign exchange
out go for the import of crude oil and
other petroleum products during the
current financial year will be about
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Rs. 1,120 crores (including Rs. 858
crores for crude oil), against Rs. 571,25
crores lasi year (including Rs. 428.70
change expenditure, total crude
through-put in refineries and product
availability during 1974-T5 is likely to
be a little less than last year. Various
measures have been taken to curb the
consumption of petroleum products
to match with the expected avail-
ability.

Petrol Stationg run by M/s. Balkrishna
Poddar in Madhya Pradesh

2930. SHRI B. R. SHUKLA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what is the number of stations
supplying petroleum, mobil oil, diesel
oil and kerosene held or run by
Messrs Balkrishna Poddar in  Uttar
Pradesh;

(b) what is the total number of
such stations held by others in that
Stlate; and

(c) how many unemployed engi-
neering graduates have been given
licenses to run such stations in that
State?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
ADN CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) to (c). The
information is being collected and will
be laid on the Table of the House,

Sody Ash accumulated in Plant due to
Non-availabllity of Wagons
2931. DR. H. P. SHARMA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether on the one hand glass
factorles are starved of soda ash and
on the other hand the two ‘major
producers of this commodity are
suffering from accumulation of stocks;

(b) if 8o, the reasons for not making
adequate number of wagons available
to these soda ash plants; and

{c) the quantum of the goda ash
sccumulated with each plant at
present?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to
(c). The two major producers of soda
ash are M/s. Tata and Saurashtra
Chemicals located in Gujarat State.

According to information furnished
by these plants, 31,500 tonnes of stock
s available with M/s. Tata Chemicals
and 1,000 tonnes with M/s. Saurashtra
Chemicals, Rallways supply wagons
to these factories according to the de-
mands placed by them and the
factories distribute these wagons to
different consumers. Railways have
no say in this distribution of soda ash
to the different industries.

Traffic in soda ash {rom these
factories moves under priority class
‘D'. Despite the unsettled conditions
caused by different staff agitations and
civil disturbances, particularly in
Gujarat State, the loading of soda ash
from these factories was maintained
at a satisfactory level. During the
period from January to June, 1974,
8,714 metre gauge wagons were load-
ed as against net demands for 9.854
wagons.

Consistent with the commitments
of the Railways to clear traffic in
higher priorities preferentially, every
endeavour is being made to ensure
adequate movement of soda ash from
these factories. Loading has been
stepped up in July 1974 and 1774
Metre Gauge wagons were loaded in
that month as against a monthly
average loading of 1,452 wagons dur-
ing January to June-1974.

Amendment to MRTP Act to make it
more effective for Industirial
Development

2932. SHRI DHAMANKAR:

SHRI SARJOO PANDEY:
SHRI C, K, CHANDRAPPAN:
SHRI VASANT SATHE:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS Be pleased
to state:

(a) whether Government gre consl-
dering atnendments to the Monopolies
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and Restrictive Trade Practices Act
with a view to make it more effective
for industrial development;

(b) if co, at what stage the proposal
stands and salient features thereof;

(¢) whether prior to introduction of
the concept of ‘larger house’ gnd the
MRTP Act, the rate of industrial pro-
duction wag 6 per cent whereas the
production haq fallen to 3 per cent
after introduction of MRTP Act owing
to stringent regulations which are
reported to have prevented Jarger
houses from putting up new industries;
and

(d) if so, the steps proposed to be
taken to stimulate industrial growth?

THE DEPUTY MINISTER IN THE
MIINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). Yes,
Sir. Certain modifications in regard
to administrative, procedural and
verbal changes relating to some of
the provisions of the M.R.TP. Act
with a view to removing what may
«ppear 1o be anomalies and ensuring
the effeclive implementation of
those provisions are under considera-
tion and it is expected that the
necessary legislation for the purpose
will be brought forward as early as
1ossible.

(¢) A statement (Annexure ‘A’)
furnished by the Ministry of Indus-
trial Development, showing the rate
of growth of industrial production
during the last decade or so, is laid
on the Table of the House [Placed
Library. See No. LT-8232/74]. It
would not be correct to say that prior
10 the introduction of the concept of
Larger Houses and the M.R.T.P. Act,
the rate of industrial production was
6 per cent and that rate of growth
of production had fallen to 3 per
cent after the introduction of M.R.T.P.
Act. It will be seen from the state-
ment that the rete of growth of in-
dustria)l production in 1972 was as
lﬂlh as 7.1 per cent. This was signi-
flcantly higher than the rate of
m of industrial production in
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any year other than 1968, after 1965.
In short, the fall in rate of the growth
of industrial production in a few
years cannot be ascribed to the intro-
duction of MR.T.P. Act, but to
circumstances which are quite differ-
ent and specific to the years in ques-
tion. During the years 1966 and
1967, for instance, for rate of indus-
trial growth became negative because
of recessionary conditions in the
economy after devaluation of the
Rupee, and the transitional problems
which led to a fall in demand. The
decline in the rate of growth of in-
dustrial production during 1973 has
been due essentially to large scale
puwer shortages. To the extent that
power supply has very largely been
in the Public Sector all along, it is
not as if the introduction of the
M R.T.P. Act has had anything w do
with the decline in availability of
power. for which the reason in
1973 was partly the failure of rain-
fa!ll which led to a decline in the
generation of hydroeleetric  power,
and partly maintenance problems in
various thermal power stations. The
vear 1973 has also been characterised
by tronsport difficulties and a short-
age of essential inputls required by
industry hke coal, steel and alumi-
nium for which again the problem of
power supply as also difficulty of rail
movement have been major contri-
butory factors.

(d) A statement (Annexure
showing a series of the more im-
portant  steps which have been
taken by the Ministry of Industrial
Development to give boost to indus-
trial development and industrial pro-
duction is laid on the Table of the
House. (Placed in  Library. See
LT-8232/74].

‘B")

Killer Pole near Vikhroli Station in
*  Bombay

2033. SHRI DHAMANEAR: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government have
seen the presg report that there ig 2
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killer pole at the railway track near
Vikhroli Station in Bombay which has
claimed hundreds of lives: and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) The structure does not consti-
tute any infringement of the pres-
eribed moving dimensions and allows
for adequate clearance on either side
of the track, However as there have
been accidents at this place, as an
added precaution, the Administra-
tion is arranging to Increase the
clearance further.

Shares held by M/s. Hindustan Lever

Ltd. In M/s. Sharpedge Ltd,
New Delhi

2934, SHRI PRAVINSINH SOLAN-
KI: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) the percentage of shares held
by M/s. Hindustan Lever Ltd. in
M/s. Sharpedge Lid, New Delhi
manufacturing safety razor blades;

(b) the amount of dividends
received by M/s. Hindustan Lever
Ltd. per annum since the investment
by them in M/s. Sharpedge Limited;

and

(c) what steps Government propose
to take to stop this drain of foreign
exchange especially by the Hindustan
Lever Ltd. which is not rendering
any technica]l services to, the Indian
company?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUBTICE AND
COMPANY AFFAIRS (SHRI BEDA-
RATA BARUA): (a) As per the
Armmual Retutn made upte 14-6-1974
filed by M/s. Sharpedge Lid, with
the Registrar of Companies, Delhi,
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M/s. Hindustan Yever 144, held
41.5 per cent of equity share in it

(b) The eamounts of dividends
(after tax) received by M/s. Hindus-
tan Lever Ltd. since their invest-
ment in Sharpedge ltd. made in
1865 are as under:—

Year Rs.
1965 . . . . N

1966 , . 79,657
1967 . . . 1,38,941
1968 . . . . 233,412
1969 . ., . . |300086
970 . . . . . {35008z
971 . 3,47,518
1973 . . . .. 345603
1973 . 2,16,003

(c) Government’s policy regard-
ing foreign exchange remfittances is
Set out in guidelines issued under
Foreign Exchange Regulation Act by
the Department of Economic Affairs,
Ministry of Finance,

Laying of New Lines during Economic
Emergency Period

2935. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Finance Ministry has
asked the Railway not to have any
New lines constructed during econo-
mic emergency period; and

(b) it so, whether this has efected
laying of n¥ew links in Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAJLWA (SHRI
MOHD. SHAFI QURESHI):.(a) Ne.

(b) Does not arise.
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Endpstrial Liceiices granted to Orissa
for Chemical Inmdustry

2036, SHRI SHYAM SUNDER
MOHAPATRA: Will thé Minister of
PETROLEUM AND CHEMICALS be
pleased to state whether any indus-
trial licences has been granted to
Orissa for Chemical Industry?
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THE MINISTER OF STATE IN THE"
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): As far as the Ministry of
Petroleum and Chemicals is con-
cerned, the requisite information is
given in the statement attached.

Sratement
8. Name of Letter of Item Capacity in  Location Present
No. Undertaking Intent | tonnes per Position
Licence snoum

1. M/s. Orient P-m‘ Licence Caustic 3240 TPA  Brij Raj Already im-
Mills Ltd., ij Soda Nagar plemented.
Raj Nagar.

2. M/s. Jayshree Che- Do. Do. 42000 TPA Ganjam 16,500 TPA
micals Ltd., Calcutta, al'eady

1

Balance

under letter

of intent in

good  pro-
gress.

3. M/s. Titagarh Paper Do. Do. 1650 TPA Chowdwar Under im-
Mills "‘..o..sl‘;d._- plementation
Calcutta.

4. M/s. Orissa  State Letter of Do. 33,000 TPA
Industrial Develop-  Intent
ment Corpo-ation, )

Bhubneshwar.

5. M/s.Orissa  State Do. Soda Ash 66,000 TPA
Industrial Develop- .
ment Corporation, Do. Ammonia *
Bhubneshwar. Chloride l15-6.0130"['1’.‘\

6. Shri J. Patnaik Do. Synthetic 10,000 TPA
Baripads. Detergent.

Offer of Employment to Dependents of
those killed while on Duty

2037, PROF. NARAIN . CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

() whether the Railway authorities
offer employment to the dependents
of those killed while on duty;

(b) itlo, the names of those Who

have been given employmént under

this category during the past three-
financial years, year-wise;

(c) the number of cases which are

pending before the various Zonal
Managers for disposal; and

(d) the likely date by which they
would be disposed of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. S¥MAFI QURESHI): (a)
Yes.
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(b) to (d). Information is being col-
lected and will be laid on the Table
of the Sabha.

Plan of O&NGC lor Self-sufficiency
in Drilling Equipment

2938. SHRI DHAMANKAR:!
SHRI VASANT SATHE:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Oil and Natural
Gas Comrmission have formulated a
plan for self-sufficiency in drilling
equipment for exploration and pro-
duction of crude o0il; and

(b) if so, the main features thereof?

THE MIN!STER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir.

(b) (1) Deep drilling rigs of capacily
5000/6000 metres with electric drive
are intended to be manufactured by
M/s. Bharat Heavy Electricals Limited
in collaboration with foreign manufac-
turers.

(1i) The Commission is examining
the question of manufacturing-

(2) Six nos. of Work-over-rigs of
50 tons capacity; and

(b) Six mnos. of Crawler type
Work-over-rigs of 28 1ons
capacity,

Employment for Sema/Daughters of
Loyal Workers belonging to Bcheduled
Castes on Southern Railways

2839. SHRI S, M. SIDDAYYA: Will
the Minister of RAILWAYS be pleas-
ed to siate:

(a) whether any circular wag issued
by the General Manager, Southern
Railway or the Divisional Superinten-
dents, calling for applications from

AUGUST 20, 1074

Written Answers 88

the sons/daughters of the Iloyal
workers for recruitment if so, when:

(b) how many applications were
received in each of the Divisiong in
Southern Railway;

(c) how many were from the Sche-
duled Castes and Scheduled tribes; and

(d) how many were recruited from
the Scheduled Castes and Scheduled
Tribes and how many from general
category?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
to (d). No such circular was issued hy
Southern Railway inviting applicalions
from loyal workers for appointment of
their wards. However, a number of
applications have been received by that
administration which are under scri-
tiny. So far. appointments have Teen
offered to 111 ncluding » scheduled
castes. 46 more persons including 4
scheduled castes were to he offe-ed
appointment but this could not be done
in view of the stay order issued hv
the High Court of Madras on a wnit
petition filed by two employees.

Vacancies Reserved for S.C./8.T.

2040. SHRI S. M. SIDDAYYA: Will
the Minister of RAILWAYS be plaas-
ed to state:

(a) whether the Railway Service
Commissions have filled up all the
vacancies reserved for Scheduled
Castes and Scheduled Tribeg in the
year 1972-73, 1973-74;

(b) it so, how many were filled up
in each category in the above men-
tioned years:

(c) if not, whether the unfilled
vacancies have been filled up by the
General Managers by Invoking the
special powers; and

o!‘:d) if ao, the gallent features there-
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
to (d). Information ig being collected
and will be laid on the Table of the
Lok Sabha,

Holding of examination in Hindl by
Railway Service Commission

2341, SHRI NAWAL KISHORE
SHARMA.: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have de-
cided to allow the Railway Service
Commussion examinations in Hindi
also;

(b) 1f so, the salient features there-
of; and

(c) the time by which the new
procedure would be implemented and
the zones where this procedure would
be introduced?

1HE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a)
No.

th) and (c). Do not arise.

Reduction in price of Aviation Fuel
sought by Indian Airlines

2942, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleascd to state:

(a) whether Indian Airlines has
sought a reduction in the price of
aviation fuel to off-set ity losses; and

(b) it so,
thereto?

Government's reaction

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
.NAWAZ KHAN): (a) Yes, Bir.

(b) It is under consideration.

Despatch of Ore from pii-head In
Kiribura

2943. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Kiriburu mines
had to be closed down temporanly
for some days in April-May, 1974
because the Railways failed to assist
the mine in moving ore from the
mines; 3

(b) if so, the despatches of ore
from the pit-head during the last
five mcnths and the shortfall in sup-
ply of wagons against the demand;
and

(c) what steps are being taken to
augment wagon supply and what is
the present position?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
No.

(b) Against a total programme of
67 lakh tonnes. 5.57 lakh tonnes were
loaded during the 5 month period
between March, 74 to July, 1974,

(¢) Except of a small quantity, the
bulk of the movement from Kiriburu
is for Bokaro Steel Plant. The extent
to which loading of iron ore from
Kiriburu can be increased is limited
by’ what the Bokaro Steel Plant can
take. The stock of iron ore at Bokaro
is reported to be good.

Shortage of Cooking Gas in the
couatry

2044. SHRI SHANKERRAO SA-
VANT: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether there is a sharp short-
age ol cooking gas in the country;
(b) if so, to what gxtent;

(c) the reasons for this shortage;
and



91  Writlen Answers

AUGUST 20, 1074

Written Answers 92

(d) what attempts are made to Decline in productiun ¢f soaps dumg t0

meet this shortage?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (d). Liquified
Peiroleum Gas (LPG) is obtained by
processing crude oil in the refineries.
Its availabilily is therefore, limiled.
The overall demand for LPG 1s much
beyond the existing availability and
marketing facilities with the oil com-
panies, Demand from existing cus-
fomers are, however, met by oil com-
panies more or less satisfactorily ex-
cept for cases of temporary shortages.
Arrangements are also being made to
maximise the production of LPG from
refineries and to expand marketing
facilities for itg full utilisation.

At present there is a shortage of
cocking gas particularly with Burmah-
Shell and Caltex due to reduction of
crude throughout in their refineries
from July onwards, The extent of
shortage is likely to be 2400 tonnes
for Burmah-Shell and 1000 tonnes for
Caltex per month.

Arrangements have been made to
{ransfer some markets currently fed
from Bombay refineries to Koyali and
obtain additional LPG from two
petro-chemical industries in Bomba®
This will result in additional avail-
ability of about 1300 tonnes per month
in the Bombay area. For the balance,
efforts are being made to localise the
shortage in specific areas and provide
additional kerosene oil for the purpose.
In the Vizag supply area served by
Caltex, availability is likely to im-
prove with the production of LPG
from Haldia Refinery. In the mean-
fime arrangements are being made 1o
provide some additional quantities
from Madras Refinery.

unesduomic fixed prices
2945, SHRI SHANKERRAO SA-
VANT: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether the prices fixed by
Government for soap are considered.
uneconomic by the producers; '

(b) whether the production of soap
has declined recently; and

(e) if so, what steps Government
have taken or proposeg to take to in-
crease its production?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c). There is
no statutory control on selling prices
of soaps. There 1s. however, an in-
formal control on the selling prices of
soaps produced by the organised s#C-
tor, except the premium grade tfoilel
soaps, whereby the Indian Soaps und
Toiletries Makers' Association
(ISTMA) consult Government befare
making any upward revisions in the
prices. ISTMA have stated that m
view of the present unremuneralive
prices of soaps. they are unable 1o
purchase adequate quantities of oils il
the prevailing high prices. and have
represented for increases in the vprice
of soaps. In the last few months
there has been some fall in the pra-
duction of soaps by the organised sec-
tor, ISTMA's representation for in-
creases in the soap prices is Leing
examined by Government.

More than half of the soap produc-
tion in the country is, however, by the
small scale sector on which there I3
no price control. Further expansirn
in the capacity for produclion of
laundry soaps is reserved for the smull
scale sector.

Government is encouraging the use
of rice bran oil and minor seed oils
such as sal, karan), neem and mowrah
in production of soaps and with this
objective the excise rebate for use of
the minor oils in soap production was
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substantially increased about a year
ago. Government has also granted a
number of fresh approvals for capacity
for synthetic detergents. Synthetic
detergents are also produced by the
~mall scale sector.

Urgency Certificate for Apia-Dasgaon
Rallway Line

2046. SHRI SHANKERRAO SA-
VANT: Will the Mintster of RATL-
WAYS be pleased to state:

. (a) whether an urgency certificate
has been sanctioned for the Apta-
Dasgaon line;

(b) if so, when and what action
hag been taken on this certificate:
and FLl

«¢) what work is proposed to be
done on this line in the current year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes, to cover the supervisory cost of
carth work and final location survey.

(b) The earth work was carried out
by the State Government of Maha-
rashtra for about 4 months as a
drought relief measure and later sus-
pended on 15-6-1973 as conditions im-
nroved. The total guantity of earth
work completed by the State Govern-
ment was 1.07 lakh cubic metres out
of 18.90 lakh cubic metres,

(¢) A Final Location Survey bet-
ween Apta and Desgaon has been
completed and the reports are under
preparation. The proposal will be
ccosidered further after examination
of the survey reports and taking into
account the availsbility of funds.

Proposal to Reform Electoral System

2047. PROF. MADHU DANDA-
VATE: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS

. be pleased to state:

(a) whether there was a wide gap
between the percentage of votes
polled for various political parties
and seats secured by them in the
previous elections; and

(b) if so, whether there is any
move to reform the electoral system
so as to reduce this gap?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) and (b). The
information §s being collected and wi!l
be laid on the Table of the House

Harljang and other Scheduleg Caste
Employees in Railway Service

2048. SHRI AMBESH: Will the
Minister of RAILWAYS be pleased to
state:

(a) the total number of Schedules
Castes and Scheduled Tribes em-
ployees in the Railway services;

(b) the total number of officers and
others separately among them; and

(c) the total number of posts re-
served for them and the time by
which all the reserved posts for
Scheduled Castes and Scheduled
Tribes would be filled?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI). (a)
and (b) The number of Scheduled
Castes and Scheduleg Tribes employees
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on Rallways as on 30-9-1973 was as under:
Sch. Castes Sch, Tribes  Tota!
e —
0ﬁc=m.......337 50 387

Other than Officers

. . . . . 2,29,395 38,857 2,68,252

(c) The reservation quota for Sche-

duled Castes and Scheduled Tribes is
calculated on the number of vacancies
that occur during a particular year Stotemont
and 1s not related to the total strength

of staff in a department.

Number of Judges in Migh Courts

Serial No. Name of Court No.oflud'nn

and Supreme Court

2049. SHRI AMBESH: Will the Supreme Coury
Minister of LAW, JUSTICE AND B ©
COMPANY AFFAIRS be pleased to ek Cours
state: 1. Allahabad

. - .

(a) the number of Judges in High Andhra Pradest
Courts, State-wise and the pumber - .
of Judges in Supreme Court includ- 3.
ing Chief Justice;

4. Calcutta . .

(b) the number of Judges out of :
them belonging to Scheduled Castes; s. Delhi , . ..
and

6. Gauhati . . .

(¢) if there is no Scheduled Castes
Judge in the country, the steps taken 7. Gujarat : a
by Government to make some reser-
vation for Scheduled Castes in this 8. Himachal Pradesh .
respect?

9. Jammu & Kashmir , .

THE MINISTER OF LAW, JUSTICE o o

AND COMPANY AFFAIRS (SHRI

H. R. GOKHALE): (a) A statement 1. Madhya Pradesh .

giving the number of Judges in posi- 12. Madras ...

tion in the Supreme Court and {he

various High Courts as on 1st August, 13. Kernstika , . .

1974 is attached. 14. Orissa . . . .
(L) There are three Judges belong- 15. Patna : . .

ing to Scheduled Castes—one each in 16 ciob & H o
the High Courts of Bombay, Karnataka
and Madras. 17. Rajasthan . . .

{c) Does not arise.

I3

35
15
33
4r

13

16

16
19
19

13

14
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Upgradation of posts of Assistant
(Class I in Railway Board's Gffice

2950. KUMARI KAMLA KUMARI:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of posts in Class I
and Class II upgraded recently - as
per Pay Commission’s recommenda-
tions and the percentage thereof as
compared to the total posts; and

(b) whether some posts of Assis-
tants (Class III) have alse been up-
graded to those of Section Officers in
the Railway Board's Office, if so, how
many?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Some of the recommendations about
upgradation of posts made by the
Third Pay Commission are still under
consideration. Ag part of re-classifica-
tion of gazetted structure on the Indian
Railways, however, the Government
have approved of the following up-
gradations which are implemented in
phases—

(i) Junior Administrative Grade to
. Senior Administrative Grade
(Level TI) =218 posts.

(ii) Senior Scale to Junior Adminis-
trative Grade—500 nosts.

(iii) Junior Scale/Class II to Senior
Scale=25" posts.

The percentage of these upgraded
posts to the total number of gazetted
posts as on 31-3-1973 is 11.9.

{n) The matter is under considera-
tion

Electrification of Trivandrum
Ermakulnm Railway Line

2951, SHRI M. M. JOSEPH: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether conversion work of
Trivandrum-Ernakulam line to broad
gauge is in progress and it would be

1779 Ls—4.
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economical to electrify this line at
this time; and

(b) if so, whether Government
prejose to examine the matter keep-
ing 1 view the fact that the State
Government is ready to oiler ziwer

for electrifying all the railway lines
in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (ay
The conversion work of Trivandrum-
Ernakulam line to broad gauge is in
progress. It would not be economical
to electrify the section at present.

(b) Does not arise.

New Broad Gauge line between
Delhi-Shahadra ang Saharanpur

2952, SHRI ANADI CHARAN DAS:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the proposed new
broad gauge line between Delhi—
Shahadara and Saharanpur is being
laid in place of former S.S. Light
Railway; and

(b) whether the new railway line
is being diverted to exclude Loni
area in District Meerut thereby dep-
riving the residents and thousands of
prospective house builders of the
area from availing of the railway
facilities?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). Construction of a new B.G.
line in the area served by the former
Shahdara-Saharanpur Light Railway,
has already teen approved. A final
location survey for the same is in pro-
gress, A final decision regarding the
alignment to be followed and the loca-
tion of stations will be taken after
the survey is comvleted and the sur-
vey report is examined from all angles,
As such it is too early to say whether
the Ioni area will be served or not.
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Rall connection belweea Loni (Nistrict
Meerut-U.P,) and Delhi

2053. SHRI ANADI CHARAN DAS:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have
under consideration any proposal to
connect Loni, District Meerut (U.P.)
with Delhi by rail in order to facili-
tate the plot-holders of about thirty

colonies springing up in the area to
construct their houses there; and

(b) whether with the implementa-
tion of the above proposal, the ac-
commodation problem in Delhi will
be solved considerably?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). Loni station existed on the
former Shahdara-Saharanpur Light
Railway. Construction of new B.G.
line i1n the area formerly served by the
Shahdara-Saharanpur Light Railway,
has already been approved and a final
location survey is in progress. The
final decision regarding the alignment
to be followed and the location of
slations will be taken after the sur-
vey is completed and the report ex-
amined. [t is therefore too early to
say whether Loni, which had a station
on the former alignment of the Shah-
dara-Saharanpur Light Railway, will
have a station on the proposed BG.
line also.

Applications received for Indane Gas
Agencies under New Scheme

2054, SHRI CHANDULAL CHAN-
DRAKAR: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether the new scheme of ap-
pointing new dealers for Indane gas
hag been widelv publicised and if o,
how many applications from each of
the different categorier surh ns War
Widows, Harijans, Tribals, Ex-Ser-
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vicemen and unemployed Engineers
have been received for Delhi; and

(b) how many of them are likely
to be sanctioned? -

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) For award of
Indane distributorships to defence per-
sonnel, no press advertisement ia
issued. The possible locations are
intimated to the Directorate General
ol Reselilereat. Minisiry of Defence,
and the appointments are made on its
recommendation.

For award of distributorships to per-
sons belonging to Sche.luled Castes/
Scheduled Tribes, applications are in-
vited through Press advertisements,
Against the Press advertisement made
in the month of June, 1974 for two
Indane distributorships in Delhi, 214
applicalions were received, out of
which 161 were from persons belong-
ing to Scheduled Castes/Schedulen
Tribes.

(b) Appoiniment letters for iwo dis-
tributorships in Delhi to persons be-
longing to Scheduled Castes/Tribes
have already been issued.

Statements by Railwaymepn nnder
pressure

2055. SHRI VARKEY GEORGE:
Will the Minister of RAILWAYS he
pleased 1o state:

(a) whether Government have seen
press reports that certain railwaymen
were being pressuriced to make state-
ments before being allowed to resume
duty; and

(b) whether several emplovees had
been directed to state that they were
totally misguided and misled over the
issue and had np control over their
thought and therefore resorted to
erroneous means?

THE DEPUTY MINISTER N
THE MIN'STRY OF RAILWAYS
(SHRI MOHD. "€HAFI QURESHI*
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(a) and (b), No railway employee has
been pressurised or directed to make
any such stalement.

Demand for setting up a Bench of
High Court at Meerut

2¢56. SHRI S. N. MISRA: Will the
Mlinister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
-state:

(a) whether the people of Western
Districts of Uttar Pradesh have de-
manded to set up g High Court Bench
at Meerut in order to mitigate the
hardship of the poor litigants; and

(b) i* so, the nature of decision
taken by Government in this regard?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
I R. GOKHALE): (a) Representa-
tions for the setting up a Bench of
ime Allahabad High Court at Meerut
have been received from time to

" uime,

(b) The yuestivn whether a High
Court should have a Bench at a place
other than the principal seat is pri-
marily for ithe State Government con-
cerned to consider in consultation with
the High Court. There has been no
proposal from the Government of UP.
for the establishment of a Bench of
the High Court at Meerut.

Demolition of Railway line near Rail-
cum-road Rajendra Bridge over

2057, SHRI P. GANGADEB: Wwill
the Minister of RAILWAYS be pleas-
ed tp state:

(a) whether after the completion
of Rail-cum-road Rajendra Bridge
over Ganga in Bihar, the railway line
near Simariaghat station was demo-
lisheq rendering about 1,500 acres of
land cultivable;

i (b) wha income the Railway has
erived from that land so far; and
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(c) whether Government propose to
give that land to Harijans or landless
persons for cultivation and if not, the
reasong therefor?

THE DEPUTY MINISTER IN
THE MIN'STRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI).
(a) to (c). The informat.on is Leing
collected and will be laid on the table
of the House.

New lines during Fifth Five Year
Plan

2953. SHRI R. R. SINGH DEO: Will
the Mirister of RAILWAYS be pleas-
ed to state:

(a) the number of pew lingg both
in metre gauge and broad gauge to
be constructed during the Fifth Five
Year Plan and the amount allocated
for _l.he purpose; and )

Sl »®59

(b) to what extent these lines
would help in quicker movement of
passengers and goods?

THE DEPUTY MINISTER IN
THE MIN'STRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). Proposals for inclusion of
new lines in the Fifth Plan as a whole
have not yet been finalised. A provi-
sion of Rs. 100 crores have been made
in the Draft 5th Five Year Blan for
the construction of new railway lines,
Following new railway lines have been
proposed to be taken up during the
current financial year:

1. Nadikude-Bibinagar
kms.

2. Jhanjharpur-Laukaha Bazar (MG)
42.3 kms.

3. Rohtak-Bhiwani (BG) 44.3 kms.
(MG)

(BG) 150

4. Dharamnagar-Kumarghat
33.5 kms.

5. BG rai] links to Ramnagar anAd
Kathgodam from Moradabad and
Rampur (BG) 169 kms. :

6. Sakri-Hasanpur (MG) 75 kms,



7. Jakhapura-Banspani
kms.

(BG) 176

Construction work in respect of the
first three projects listed above is in
progress, The sanction for the pro-
jects at 4 to 6 above is under con-
sideration. The construction of a
raillway line from Dharamnagar to
Kumarghat may ke faken up subject
to the funds being made available by
the NE Council. When opened to
traffic the ovrojects mentioned above
will provide means for the quicker
movement of goods and passengers in
the hackward areas of the country to
be served by them.

Commissioning of DurgaPur Fertilizer
Unit

2959. SHR1 SAMAR GUHA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Durgapur Fertiliser
umt has been fully commissioned for
production;

(b) 1f not, the extent of its present
production capacity;

(c) facts about the difficulties be-
ing experienced by the project;

(cl) steps taken by the FCI to

retnove equipment and operational
difficulties;

(e) when the umt is expected to be
commissioned for full production; and

() the nameg of the F.CI. high
officials and technicians who wern en-
trusted with construction and opera-
tion of Durgapur Fertiliser project?

[P T S

MINISTER OF STATE IN THE
MT;:;:STRY OF PETROLEUM AND
CHEMICALS (SHR! SHAHNAWAZ
KHAN): (a) to (). The Durgnpn_ar
Plant was mechamically completed in
October 1971, but could not be success-
fully commissioned immediately there-
after, mainly on account of the failure
of some of the major items of import-
ed equipment. The mechanical defects
and other @perational bottlenecks weré

systematically identified and necessary
corrective action in regard to them
was also taken. The plant is present-
ly under commissioning and various
sections of the plant bave been tested
to operate between 30 per cent and 70
per cent of capacity. The plant com-
menced production in  October, 1973,
but occasional shutdowns had to be
taken {o attend to the defects which
came to light while the different sec-
tions of the nlant were under operu-
tion  Additional steps are also being
taken to stabilise production, The plant
is designed to produce 3,30,000 tonnes
of urea per annum. Production

monthwise since October 1973 has beea
as under:—

(in muw?ng- -
ures)
1973 October " i . 230
November . . 2320
December % s 1570
1974 January u . 3460
February . . % 5000
March = 760
April : . . Nil
May y - " 160
June | . - 2740
July . & . . 1640

— —— —

Apart [rom the measures that Have
been laken by the FCI in consultation
with the foreign sl}.FI-lEl"- in regar!
o ractificalion ot defecis in the equp-

. .+ & coRguitant hae been en-
o C ration ;4:;- "t’
py the Corporatl .
iig::ld to end survey of the plant :‘;
find out deficiencles and l_mttlenu:
and suggest suitable remedies. -
art from the mechanical troubles,
ta:-\ ‘:ansurlnn steadiness of power Sup-
ply, steps have been taken by the For;
poration to go into the prob et
jointly with the Durgapur Projec
Ltd. and the DvC.
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Besides FCI's P&D Division and the
Durgapur site organisation and FEDO,
a number of foreign contracting hrms
were also involved 1n the implementa-
uon of the Project.
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Allotment of lang to Terrjtorial Army
Personnel who worked during Railway
strike

2962. SHRI SUKHDEO FPRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether land has been allotted
to the Territoria] Army Personnel who
worked during the recent Rail strike;

(b) whether it has come to the
notice o Government where that
assignment of land has been denied
to such Territorial Army Personnel
who worked during the period on the
Eastern Railway, Dinapur (Bihar) and
instead land has been alloited to the
undeserved personnel other than Ter-
ritorial Army personnel; and

(e) if so, the reasons for ignoring
such persons?

THE DEPUTY MINISTER IN
THE MIN'STRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI)
(a) to (c). The information is being
collected and will be placed on the
table of Sabha.

Foreign technicians employed by M/s.
IFoechst gnd M/s Warner Hindustan

2863 SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
PETRNLEUM AND CHEMICALS be
pleased to state:

(a) how many foreign tecinicians
are employed by M/s. Hoechst, . for-
e.gn dominated drugs firm in India,
what 15 their pay and perquusites indi-
vidually; and

(b) whether M/s. Warner Hindustan
bas also employed a number uf for-
eign technicians if so, how many of
tliem have been given approval and
their pay and perquisites?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR! SHAHNAWAZ
KHAN): (a) Details of technicians

20, 1874
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employed by M/s, Hoechst Phar-
maceuticals Ltd. are indicated below:

8.N. Name of the Technicisns Salery pm .

1. Dr. H. Hatiche Rs. 8140/~
2. Dr. H. Kohl Rs. s760/-
3. Dr. Rei he Rs. 8000/-

These technicians are also entitle:l
to the usual perquisites such as prov.-
dent fund, gratuity, bonus, medical aide
benefits, rent free guarters, free u.e
of company's car etc. as are availahl2
to other senior Executives of the Com-
pany. The wvalue of such perguisites
in monetary terms cannot be precisely
indicated.

(b) M/s. Warner Hindustan Ltd, do
not have any foreign technician em-
ployed in their company at present.

Conditions for permlltln; diversi-
fication

2064 SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleasnd to state:

(a) whether one of the conditions
for allowing diversification ig that the
name and capacity of each item
<hou'd be notified by the D.G.T.D.
(Drug umity in thei; records;

(b) whether parties are required to
obtain permission for cach and every
item from D.G.T.D. before commenc-
ing production; angd

() if so, the broaud outlines of
diversification ™7, item and' capacity,
rumber and date of approval letter
during the lasi three years?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR' SHAHNAWA?Z
KiIAN): (o and (b). Industrid
Undertokings going in for the manu-
facsture or production of new articls
or articles in pursuance of the revised
policy of free diversification are re-
quired to get themselves registered
with the D.G.T.D. or any other con-
cerned techmical authority in amecord-
ance with the new registration proce



109 Wrilten Answers SRAVANA 29, 1896 (SAKA)

dure by addressing a letter to that
authority giving particulars of licences;
held by them and the extent of diversi-
fication/increase in vroduction effecte.d

(¢} Details are indicated below:—
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by them and such other particulars as
may be relevant, but no permission is
required.

S.Ny. Nanz>fth:Party D.5.T. D' lattae
No. and daiz

Item & Capacity p.a.

1. M/s. Hoachst Paarma-
cewtricals Led,

D&P:7(s3) 71
5788 dt. 9-6-1972

D & Pi7 (53)/ 70 / )
11063 dt. 3-11-19 Hostac:rtin H

1972 :

D & P/7 (53)70!
6460 dt. 11-6-71

1. Foot and Mouth 5§ lakh
Disease Vaccine doses
2. Tetanus Antitoxin 4000
million
LU

13 million Vials

Hostaeycline Dryv Syrup goo Kgs.

D & P 7(53" ~0'508 (15 gm and 30 gm granules)

dr. 18-1-1973
2. PRalus IndiafLad.} (i) D&P/[7 (85) ;70
dr. 18-5-1971

(i) D&P/7(85)/71
dr. 20-6-1972

3. Glwconate Litd. D&P/7(38)/71

dt. 24-2-1972

4. Evst Inlia Purna-
cautiza! Wosgs Leld.

D&P/7(32):71
dt. 32-7-1973

D&Pi7¢39)/ 71
dt. 16-6-1972

S. tn b Progesz Chemi-
ca 1 aboratory.

D&P/'7(32) 72
dt. 23-10-1973

6. BastIn lia Paarmaze-
urical Works L.

7. Waraer Hiad s L2 L. D;e? 7(113) 68
t:

M T. C. F, Seril Teztlets
(ii) T. C. F. Milkrease Powcer

(i) Cal.—B-Vet. Inj.
(i) PETAB Tablets

(i) Tercra Tablets
(11) Phenindone tablets
(i) Adrenostal Tablets
(iv) Adrcnostal Inj.

(i} Acidin tablets

(iiy Aknil tablets

(iit)  Keralin ointment
(iv) Tetracvcline Hel tabs' Cups

(v) Chloramphenicol rabs: Caps.
( vi) Chloramphenicol Streptomycin Tabs/.
Caps

(vii) Chloramphenicol/Quinindochlor
Tabs*icaps.
Mcthzqua’one 1abs caps.

Emulsien of Benzyl Benzcate.

Benzyl Fenzoate with Quin—Iodo-
chicr Cream

(viii)
(ix)
x1

(i) APC tablets

(it Dover's Powder/tablets
(i1} Cal. Gluconate tabs.
(iv) Sulphaguanidine tabs.

Akl Svrup.

Lozenge:s elc.

.
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Production of Foot and Mouth Vaceine

by M/s. Hoechst and Pfisers

2065. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
10 state: :

(a) whether Foot ang Mouth Vac-
cine are licenced to M/s. Hoechst and
Pfizers;

(b) why this formulation hag not
been connected with the manufacture
of bulk drug; and

(c) the reasons for giving this con-
cessional treatment to foreign firms?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) M/s. Hoechst Phar-
maceuticals Ltd., Bombay and M;s.

Pfizer Ltd.. Bombay have been grantec
letters of Intent for the manufacture
of Foot and Mouth Disease Vaccine.
In addition M/s. Hoechst Phar-
maceuticals Lid are producing this
Vaccine at present under the provi-
siong of diversification,

(b) This vaccine ilself needs to ke
produced first in the bulk form anda
after determining the potency, toxicity
etc., the final form of use is adjusted.

(c) Does not arise.

C.0.B. licence applied for by M/s,
Hoechst

2966, SHRI BHALJIBHAI PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) when M/s. Hoechst applied for
T .0.B. licence and whether the items
=entioned in the application were be-
g actually manufactured by the
firm under diversification and if it
contained any import content;

(b) whether their
time-barred; and

application is

(c) how many licences including
per —i-sion letters are at present in
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possession of M/s. Hoechst sghowing
items and capacities?

THE MINISTER OF STATE IN THE
MINISTRY OF PETRULEUM AND
CHEMICALS (SHR' SHAHNAWAZ
KHAN): (a) and (b). As far as the
Ministry of Petroleum and Chemicals
are concerned, M.s, Hoechst Pha.-
maceuticals Ltd., Bumblay» upplied .-
October 1970 and was granied a CO.R
licence for manufacture of the follow=
ing, vide Licence No, L/19/11,72/7:
dated 11-5-1971:

Items Annual Capacity :n
terms of techmical
material
Formulations
1. Thiodan . 50 tonnes
2. Morocide . 20 "
3. Bressical . s "

The technical materia! is importe.
one, The parly has alto applied
carrying on bu-~iness licence for vari-
ous activities wiz. d:versifications. re-
gistration with the DGTD ete, whith
were covere¢d under exemptions from
the Industries (Development & Regu-
lation) Act prevailing {rom time to
time. The party has applied for carry-
ing on bLusiness licence in accordance
with the Ministry of Industrial Da-
velopment’s notification dated the 16'n
February, 1973. As per this notific-
tion, the last date for rsubmission of
application~ was 16th August, 1973.
The party submitted applications o=
the 31st August, 1973, As the applics-
{ions submitted by the party are unde.
processing. 11 is not possiLble to ind -
cate the Import content and whethe-
the party is producing the items o’
this stage.

.
Al

(¢) Two statements 1 and II are lai~
on ihe Table of the House, [Placed in
Library. See No. LT-8233/74.
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Manufacture of Picolines by M/s,
Warner Hindustan Limiteg

2967. SHRI D. N. SINGH: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether M/s, Warner Hindustan
Limited are manufacturing Picolines

rcquired for the manufacture of
Niacynamide;
(b) if so, what is the quantity

manufactured, the imports and its
price during Fourth Five Year Plan
us well as the quantity to be imported
during the Fifth Plan with its estimat-
ed price; ang

(c) how many applications for im-
port of this material were recei\.'ed_ in
his Ministry and from whom, which
c¢f them have been approved and the
fate of the others?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRT SHAHNAWAZ
KHAN): (a) Yes, Sir.

(b) Information rezarding quantity
manufactured., imports and its price
during the Fourth Five Year Plan is
being collected and will be laid on tke
Table of the House,

Demand for Picolines for the Fifth
Plan period has not been assessed. The
weighted average c.if price for
imports during the year 1974-75 has
been indicated by the STC at Rs. 16.67
per kg. for Beta Picoline:

(c) Imports of Beta and Gamma
Picolines have been canalisei through
STC from the year 1973-74 and Alpha
Picoline is bharned for imports as per
ITC Policy for 1974-75. As such the
question of receinf of any import ap-
plications by this Ministry for import
of Picolines does not arise,
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Recommendations of Study Team for
liquidating Foreign Equity of Foreign
Drug Firms

2968. SHRI D, N. SINGH: Will the
Minister of PETROLEUWM AND
CHEMTCALS pe pleased to state:

(a) what were the recommendations
of the study team constituted for
quuidating the foreign equity of for-
€lgn firms ip pharmaceutical industry;

(k) how many meetings were held
ot thig committee;

(¢) what are the decisions and when

they are expecteq to be implemented;
and

(d) the reasons for giving strong-
hold to multinational foreign firms
based in our country?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRT SHAHNAWAZ
KHAN): (a) to (¢). In June, 1970, a
study group was appointed to con-
sider, inter-alia, progressive indianisa-
tion ete. of foreign companies. This
Group held one meeting and decided
about collextion of the relevant datu.
No specific recommendations were
made by this group. Government have
since issued in February, 1972, the
Guidelines for reduction of foreign
holdings in foreign majority companies -
and these are being followed

(d) Foreign majority companies and
branches and subsidiaries of foreign
companies have been onerating in the
field of drugs ang pharmaceuticals
since long. The majority production
of drugs is, however. no longer by such
companies as it has been Government's
policy to encourage the Indian sector.

Proposal of M/s May & Baker for
liquidating itg Foreizn Equity

2969. SHRI D. N. SINGH: Wil the
Minister c¢f PETROLEUM AND
CHEMICALS be pleased tn state:

(a) the broad outlines of the pro-
pozal of M/s. May & Baker for liqui-
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dating its foreign equity in 1965 and
why it was not implemented; and

(b) what is the loss of foreign ex-
change to our country for not imple-
menting this proposal till now?

THE MINISTER OF STATE IN THE
MINISTRY OF PELROLEUM AND
CHEMICALS (SHRL SHAHNAWAZ
KHAN)* (a) and (b). The proposal
submitied by M ‘s. May and Baoker Ltd..
in 1964-65 envisaged convers on of the
company into an Imdian Company,
associatiny Indian Capital to the ex-
tent of 11 ver cent, puyment of royally
at the rate of 74 ner cent on the sales
for 15 sears elc. Acceptance of such
a proposal would not have resulted in
saving in forcign exchange.

licences issueq to M/s. Hoechst

2470, SHRI P. M. MEHTA- Will the
Minister of PETROLEUM  AND
CHEMICALS be pleased to :tate-

(a) the industrial licenceg fu. ad-
vance release of raw  materialg or
price approval issued to M/s. Hoechst
during the last three years;

(L} thy original licenced capacity
and other details about their licences
i.e date of apphcation, date of appro-
val, items and capacities, includwng
registration, certificates may be given:
and

f¢) the reasong for giving such con-
sioeration to this foreign firm?

TIE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEM —ALS (SHRI SHAIINAWAZ
KHAN : (a) to (¢). The remsite in-
format n 15 beinn cnle~ted and will
be laid on the Ta'le of the House.

Reriesentation from IDMA and
AIMO, for not placing Indian Drug
Industry at par with Foreijgn Phar-
maceatical Firms
2071, SHR™ P. M. MEHTA: Wil the
Minister of PETPOLEUM AND
CHEMICAILS be please! to s'ale:

(a) whether LD.M.A., ALMO. and
other inntitutions have represented

20, 1974
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aguinst not giving formulationy to
Indian sector and placing theyn at par
with foreign pharmaceutical frms;
and

(b) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PEIROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KIAN): (a) and (b), L.D.M.A. has
rejuested that no foreien company
should be allowed formulation eapu-
cilv in anticipation of the production
of bulk drug and that in the case of
the "ndian cector, even if formulation
capacity involves some imnorted con-
tent, the Indian sector should he given
preference.

The Indian sector of the industry 1s
gnen preference in the aporoval of
manufacturing  schemes. Industrial
licences are usually not issued tn
foreign firms for nrodicne  formu-
lations unless hinked with the pro-
duction of bulk drugs.

Composite Plan for movement of Coal

2072, SHRI RAGHUNANDAN LAL
BHATIA:

SHRI P. GANGADEB:

Will the Minister of RAILWAYS

be pleased to state:

(2) whether his Ministrv has in
consultation with Transport Ministry
evolved 5 compos.te plan for move-
ment of coal: and

(b) if so, how far this will remove
complaint of consumers about coal
movement?

THE DFPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHND SHAF! QURESHI):
(a) and (b). Tne nrooosal to more
coal by the inland waler transvort 18
only in the initlal stage of con<idera-

tion at present.
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Implementation of demands of Em-
pisyees conceded by Rallway Autho-
rities

2973. SHRI JYOTIRMOY BOSU:
Will the Minister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No. 200 op the
23rd July. 1974 regarding demands
of employees concededq by Railway
authorities preceding the stiike and
state:

(a) how many of the demands al-
ready conceded to the Railway em-
ployees have been implemented and

what are the demands so implement-
ed:

(b) total amount released and dis-
bursed to-date in this connection;

(¢) whether hig attention has been
drawn to a recent statement issued
by the representatives of the Rail-
waymen's Unions wherein they have
said that not a single demand al-
readv conceded, has been implement-
ed till date; and

(d) if so, Gouvernment's
thereto?

reaction

1THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD, SHAFI QURESHI).
(a) The concvessiuns given by Govern-
ment are as under:—

(1) Implementation ot
Award m toto

Miabhoy's

(ii) Cadie review and upgradation

of Class II1 and IV staff.

(iii) Job Fvaluat.on within the frame.

work of the Pav Commission’s
recommendations
() Certa.n policies with regard to
employ nient of ¢.--aal labour

(v

~—

Opening of fwr price shaps 1n
railway colonies housing more
than 300 families,
(vi) Removal of anomalies arising as
a4 re<ult of Pay Commission’s
recommendations.
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As regards Items (1), (iv) and (v}
instructions have been issued to the
Railways and these are in the process
of implementation. As regards item
(1) a Departmental Cadre Review
Commuttee has been formed and cadre
review 1n regard to certain calegories
of stafl Iy expected to be completed
shortlv. As regards item (i) pre-
liminary studies are in progre.s. Re-
garding item (vi) a meeting of the
Anomalies Committee 15 being con-
vened shortly.

(h) No amourt has been released
sepatutely for implementation of each
of these demands as the exnenditure
on their implementation will e in-
currecdd accordiny to the progressive
extent of implementation. which will
be reflected in the Budset of Railwaye
under the relevant heads of Account

(c) Specific reference to this effect-
1s not available.

(d) Does not arise in vi»w of what

15 stated in reply to part (a) of the
question

Drilling Equipment (P) Limited

2474 SHRI JYOTIRMOY BOSU
Will the Minister of LAN.JUSTICP
AND COMPANY AFFAIRS be plea-ed
to state

(a) when the company ‘Drilling
Equipment (P) Ltd. was floated and
what 1s the address of its registered
office:

(b)Y the main line of business, liabi-
lities, assels and the sources of fnance
of the Company;

(¢) names and particulars of its
sharcholders and value and number of
shares held by each;

(d) the composition of the Board
of Directors of the Company., and

(e) whether the Company is, in any
way, connected with ‘Maruti Limited’
Calcutta?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) M/s. Drilling
Equipments (P) Ltd. was registered
under the Companies Act 1n Delhi on
14-5-1973, Its registered office is situat-
ed at K-55, Connaught Circus, New
Delhi.

(b) As per the Memorandum of
Association, the main object. of the
company are:—

1. To acquire and take over Indus-
{rial l.icence and/or the Lelter of
Intent granted to Shri Devinder Singh
Grewal for the manufacture of Rock
Roller drilling bits and o pay out of
the funds of the company in eash or
allot shares for the equivalent amount
for the total expenses involved in said
Letter of Intent as may be demanded
and considered reasonable hv the
Company.

2, To carry on the business of
Mechanical engineers and manufacturer
of different types of r <k roller dril-
ling bits, water well screen accessories
and tools in the field of Qi1 & Water
Well Drilling.

3. To manufacture, buy, sell, freat
and deal in all kinds of lichi and
heavy machinery, tools, re-rolled vpro-
ducts. conductors, accessories, machine
tools, casting, forging wrie drawing,
fahrication of all kinds job masters
malleable iron, galvanised iron, special
<teel, alloy steel, tungston carbide balls
& roller bearings. hardwares and
building requisites of all kinds, ex-
panded metal grills, strainers.

4. To buy. sell, manufacture. repair
and service geological and geophysical
instrumenis and Well Logging Equip-
ments and components. parts. 1nols efc.

Since the company was registered
only on 14-5-1973. its first annual ac-
counis are not yet due. The intorma-
tion regarding (he liabilities, assets
and sources of finance of the company
is, therefore, not yet available,

(e) The company has not so far filed
any return of allotment of shares/
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annual return under Section 139 of (he
Companies Acl. However, uccording
to the recorde available with the Regis-
trar of Companies. Delhi, the follow-
ing three persons have each subscrib-
eg 10 equily shares of Rs. 100 each:—

1. Shrl Devinder Singh Grewal,
* Shri Sanjay Gandhi;
8. Shri Arjan Dass,

(d) According to thz latest avail-
able information the Beurd of Direc-
tors of the Compuny is comcrised of
the following:—

1. Shri D, 8. Grywal.
2, Snr1 Samyay Gandbhi,
3. Shri Arjan Dass,

(e) No cumpany hy the name ‘Maruti
Limited. Caleutia’ anvears to be re-
gistered under the Companies Act.

Assets, production and profits of
certain drug firmg

2975. SHKY  JYOTTRMOY BOSU:
Will the Miuster of PETROLEUM
AND CHEMICALS be pleured to stote:

(a) totai ussets, turn-over profits as
in 1860, 1970 and 1972 or 1973 of Mrss.
Pfizer & Co.. Glaxo Laboratories, Ciba
India Ltd., Roche Products Ltd., San-
doz (India) Ltd., Hoechst Pharmaceu-
Heals Ltd., Cynamide India Ltd,
Anglo French Drug Co. ang Warner
Hindustan; and

(b) total remittances abroad made
by these companies vear-wise, during
the last three years under each head?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI SHHAHNAWAZ
KHAN): (a) and (b). A statement
containing requisite information is

laid on the Table of the House. [Placed
in Libiary. Sce Na. LT-8234/774]



Betting up of Chemicals Corporanon
' of India

2™08 SHRI SHYAM SUNDER

HAPATRA Will the Mimster cf

OLEUM AND rHEMICALS

be pleased to state when the Chemical

Corporation of India 1s likely to come
mnte being?

THE MINISTER OF STATE IN lHE
MINISTRY OF PETIROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN) As far as the Mimstry of
Petroleum and Chemic i~ are cencern-
ed, there s no proposal to set up a
Chemica] Corporation of India in the
public sectir

Construction of Viramgam-Okna
Broad-gauge Railway line

2977 SHRI ARVIND M PATEL
SHRI D P JADEJA

Will the Minister of
be pleased to state

RAILWAYS

(a) what 15 the total amount ear-
marked tor the const=y tion of 'roal
gauge line between Viramgam and
QOkha, and

(b) the total amount spent upto
3ist March 1974, the time fixed for
the comstruction of e and the pro-
gress made 1n pespect of construction
of rall Line sv far?

THE DEPUTY MINISIER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD SHAF'™ QURESHI)
(a) The total wmount earmarked for
this conversion 1, RS 4292 crores

(b) The amount spent on this work
wupto 71-3-1974 1s Rs 582 crores ap-

“oxumately and the corresponding
=il physical progress nq'ue\red on
vk 15 22 75 per cent

P
ovel
this we
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Interim Relief to Drug Indusiry te
compensate price Increase

2978, SHRI SUKHDEO PRASAD
VERMA:

SHRI P GANGADFB

Will the Minister of PETROLEUM
AND CHEMICALS Ye ploasel to et t»

(a) whether Government are con-
sidering to grant an interim relie® to
compensate the drug industry for the
sharp price increases which have oc-
curred recently, and

(b) if so the broad ocuthaes there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAINAWAZ
KHAN) (a) and (") Because ot
signihcant increases in the prices ol
raw materials packaging materials
etc dunng the last tew months the
B ireau of Industrial Costs and Price-
who have been entrusted with the
work ot price revision/fination of
drugs have heen confronted with 4
large number of price revision app -
citions In o der to gne quich rebef
to the drug manufacturing units and
to encure continuily of -upples of
drugs to the co9sumers 1t has heen
deci led that pending detailed ewmamina-
tion of the price revision application-
Bureau of Industrial Costs and Prices
i the first instance would consider
dand recommen-d increases on account
of the costs of major inoute onlv

Cases pending before MRTP
Commission

2979 SHRI INDRAJIT GUPTA Wil
the Minster of LAW, JUSTICE
AND COMPANY AFFAIRS be p eased
to «tate

(a) how many cases are pending
before the MRTP Commission at
present,

(b) whether case of Shay Wallace
Company 1s also pending before the
MRTP Commission, and

(c) 1if so, the salient features there-
of?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): {(a) Following cases
under various sections of the M.R.T P,
Act, 1969 are pending before the Com-
mission at present:——

Under Section 21 Two
Under Section 22 Five
Under Section 27(1) One
Under Sectiom 31(1) Three
Under Secrion 37(4) Two
Under Section 10(a) (i) 37 One
Under Section 10(a) (i) 37 .. Sixteen
Under Section 10(a) (iv):37 Eight
Under Section 41 One

(h) No, Sir.
{c) Does not a ise

Procedure for giving Contract for the
Supply of Wooden Sleepers

2980, SHR' K.
i"e Minister of
p'eased to state:

LAKKAPPA: Will
RAILWAYS e

(a) the present procedure of giving
contracts for the supply of wooden
sleepers in different zonal Railways;

contracts
the

(b) the number of such
given to displaced persone in
hilly areas; and

(e) whether a number of complaints
have been received about inadequate
facilities given to contractors by State
Governmenta?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAF! QURESHI):
(a) The Railways enter into agree-
ments with the Forest Departments of
- different States for the supply of
wooden sleepers. They do not have
contracts with any Iindividual or firms.

{b) and (¢). Do not arise in view of
answer to item (a) above,
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2981. SHRI K. LAKKAPPA: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether there is any proposal
to start more creosoting plant in the
country; and

(b) if s0, the places where it is
being started?

THE DEPUTY MINISTER IN '
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAF' QURESHI):
(a) No.

(b) Does not arise.
Petrol stationg run by 1.T.D.C.

2982 SHRI K LAKKAPPA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the number of 1 TIL.C. run
pzirol pump stations in the country;

(b) whether praclice of alloting
petrol pumps stations to unemployed
engineers, doctors and educated youth
18 still in vogue; and

(¢) the reasons for alloting petrol
stations to IT.D.C. in preference to
unemployed eng.neers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) One.

(b) IQC's scheme for allotment of
Retail Outlets/Petrol Pumps 1o un-
employed graduates/engineers was
suspended in December, 18971 in favour
of disabled defence personnel amd
widows/dependents of those killed or
missing in action during the last war
etc. However, commitments made prior
to this date are being honoured,

(c) The Retail Outlet at Niti Marg,
New Delhi, was originally allotted to
iwo un-employed graduates. However,
as these two unemploved graduate
dealers were unahle to meet {he pro-
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jectéd sales and face compelition from
Retail Outlets of other oil Companies
in the area, this Retail Outlet was
handed over to 1.T.D.C. and these two
graduates were allotted a Retail Outlet
at Hauz Khas.

Facllities provideg to Directors of
FCL

2983. SHR1 BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

Wilj the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the names and number of Mem-
bers of the Board of Directors of the
Fertiliser Corporation of India;

(b) the item-wise facilities provid-
ed by the F.C.I to its Members and
its top officers during the lsst three
years, year-wise and the expenditure
incurred on each of the it»ms; wrd

(¢) the steps taken to economise in
their perquisites and the date from
which such steps have been taken?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) The Board of Directors of
the Fertilizer Corpn. of India as corn-
“tiluted at present consists of 12 mem-
hers as detailed below:—

1 Shri K. C. Sharma—Chairman and
Managing Director,

2 Shri 8. K. Mukherjee—Director
(Production).

. Shri R. Hasan—Director (P&IR).

4 Shri BYag 'srani—Director (Mar-
keling), '

5 Shri R 8. Gupta--Director
(Finance).
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6. Shri N. K. Sreenivasan—Jt. Sece-
retary, Min. of P&C,

7. Miss, Anna R, George—Jt. Secy.
Min. of Agriculture.

8. Shri J. S. Baijal—Jt. Secv. Min.
of Finance (EAD),

9. Shri B. K. Khanna—Chairman &
Managing Director, FACT, Alwaye
(Kerala).

10, Shri Kamaljit Singh—Ex, Manag-
ing Director, Indian Oil Corpn.
(Mktg. Divn.)

“11. Shri S, Fareedhuddin, Director
(Bhabha Atomic Research Centre)
Bombay.

12. Shri Atmaram, former Director

General CSIR, New Delhi.

(b) The following facilities are | eing
provided to the Chairman & Manasing
Director and the full time Directors
of the Fertilizer Corporation of India.

(1) Use of <iafl car for privale pur-
poses on a payment of Rs 100
per month, subject 1o a ceiling
of 6,000 K N\. per annum.

(1) Use of company's furmture and
fixtures at residence on payment
of prescribed renta] charges.

(i1i) Provision of furniture for main-
taining office at the residence of
the officer,

(iv) Payment of appropriate rental
charges for maintaining office at
the residence at a rate not ex-
ceeding Rs 250 per month, Ex-
penditure incurred hy the Cor-
poration on this account during
1973-74 wa. Rs. 2250,

(v) Entertainment{ expenses at resid-
ence for nfficial purposes upto
a reiling of Rs. 3,000 per annum.

(vi) Accident Insurance Cover for
air/train journeys.
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* The expenditure incurred om the above itemg during the last three
years is as under:
(Rupees in Rounded figures)
It.ms Years Remarks
1971-72 1972-73 1973-74
(H Sraflecar , ., .- . .. Not quanti-
fiable.
(i) Furnitute at residence . 1800 70 8100
(iii) Furniture for officer at residence 7200 8200 11,290
(iv) Entertainment , . . 8600 7100 13,000
(v, Insurance 1500 1400 1,100

—

NoTE:~In regard to items (ii) & (iii) the figures do not include those relating to the ex-

Managing

Director.

The non-official Directors are entitled to draw the following :—

(i) 1st Class A.C.C. Rail Air fare from the place of residence on actual expense basis.
(ii) Sitting fee Rs. 100, - only fixed wrrespective of duration of mecting,
(ili> Daily incidental—Rs. 100/~ for the 15t day and Rs. 50 - per day for the subsequent duy =,

(iv) For journeys by road, the same road mileage allowance as

Guvernment of India  officers.

The total expenditure incurred on
non-official Directors during the last
3 yearz 15 as follows:—

(In ron d figures)

1971-72 oo RS, 31.220
1072-73 ....Rs. 7,22
1973-74 ..Rs. 6,300

(¢} The faciliies 1tnascaled 1n reply
to part (b, are considered to Le¢ the
minimum necessary consistent with
the respun:ibilities etc. attaching to
the top level posts. The need for
exercising the utmost economy in the
use of staff cars etc, has been impres-
sed on all the officers concerned.

SHORT NOTICE QUESTION
Scarcity of Life Saving Drugs

S8.N.Q. 5. SHRI VASANT SATHE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

is wdrmssible to Class I

(a) whether attention of Gowvern-
ment has been drawn to the news re-
port about of life-saving
drugs in the Capitdl; and

scarcity

(b) if so, the steps taken by Gov-
ernment 1n the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PEfROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN); (a) Yes, Sir.,

(hy The matter was discussed with
the epresentatives of the pharmaceuti-
cal wdustry and the trade who agreed
to cnsure adequate and regular sup-
plies of drugs in the market. Govern-
ment have also taken steps to main-
tain supplies of necessary raw mate-
rials to the manufacturers,
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Speaker of British
Colombia

RE. S.N.Q. No. B

12 hrs,

WELCOME TO THE SPEAKER OF
BRITISH COLOMBIA

MR. SPEAKER: Hon. Members, 1
avail of this opportunity to inform
you that we have a friend sitting in
the Distinguished Visitors’ Gallery,
Mr. Speaker Gordon H. Dowding of
British Colombia. On behalf of you
all, I welcome him. He is also ac-
companied by his wife. Both of

them are very welcome to our coun-
try.

We wish them a very happy stay
here,

RE: SHORT NOTICE QUESTION
NO. 5 ON SCARCITY OP LIFE BAV-
ING DRUGS

MR. SPEAKER: Now, we take up
the short notice question. Short
Notice Question No. 5 Shri Vasant
Sathe. The hon. Member is absent.

SHRI K. S. CHAVDA (Patan):
Thig is a very important question, Sir,
and it may be answered.

oft wy fawd (7r77) @ o wEET,
& @ wifAa nEewa aifer o T
AT g7 | WAT W IH B AT AT, A
uF e & dwifar @R 97 wew =17
TR B AR ¥ ) ¥W W Frem
wdvew Afen & ®q ¥ & faar o

ot e fagrdt et (sanfeae) -
WY T werA 715 W) aEvay W4T €1 fv
T TE FATW AT T & 7

MR. SPEAKER: He wag here when
it was distributed.

SHR] P. K. DEQ (Kalahandi):
Most likely, it is a conspiracy.

WY e fewd ; CUR sTRTRY -
TRW § T F & et oG |
1779 L8
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SHRI A. K. M. ISHAQUE (Basir-
hat): Shri Sathe is a person against
whom po conspiracy is necessary.

SHRI P. K. DEO: Kindly p..rut a
call-attention on this,

MR. SPEAKER: Now, Papers to be
Laid on the Table,

PROF. MADHU DANDAVATE
(Rajapur): 1 think privilege motion
should come before Papers to be Laid.

12.02 hrs.
PAPERS LAID ON THE TABLE

CemENT (CONSERVATION anD Recura-
TiIo0K Oor Usg) Ormper, 1974

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
On behalf of Shri C. Subramaniam,
I beg to lay on the Table a copy of
the Cement (Conservation and Regu-
lation of Use) Order, 1974 (Hindi and
English versiona) published in Noti-
fication No. S.0. 492(E) in Gazette of
India dated the 16th August, 1974,
under sub-section (8) of section 3 of
the Essential Commodities Act, 1855.
[Placed wn Library, See No. LT-
8228/74].

Rerorr oF TArRIFF COMMISSION ON

ALumMINiuM INDUSTRY FOR 1974 AxD

NormricatioNs UNpEr EssiNTiaL Com-

Monrries  Act, 1955 anp Exporr

(QuALrTy CONTROL AND INSPECTION)
AcTt, 1963

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI KEDAR
NATH BINGH): On hehalf of Shri
A. C. George, 1 beg to lay on the
Tahle—

(1) A copy of the Report (197
of the Tarif Commission on
the Review of the progress of
the Aluminium Industry
(Hindi version) ynder sub-
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2

-

-
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section (2) of section 16 of
the Tariff Commission Act,
1951. [Placed in Library.
See No. LT-8227/74].

(i) A copy each of the fol-
Jowing Notifications (Hindi
and English versions) under
sub-section (6) of section 3 of
the Essential Commodities
Act, 1955:—

{a) The Cotton Textileg (Con-

(b) The Textiles

trol) (Amendment) Order,
1978, publisheq in Notifica-
tion No. S.0. 2534 mn
Gazette of India dated the
8th September, 1973.

(Production
and Powerloom) Control
(First Amendment) Order,
1973, published in Notifica-
tion No. S.0. 2535 in
Gazette of India dated the
gth September, 1973,

(ii) Two statements (Hindi and

3)

English versions) showing
reagons for delay in laying
the above Notifications.
|Placed in Library. See No.
LT-8228/74].

A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-
section (3) of section 17 of
the Export (Quality Control
and Inspection), Act, 1865:—

(i) The Export of Printing Inks

(i)

(Quality Control and Ins-
pection) Rules, 1974, pub-
lished in Notification No.
S.O. 1033 in Gazette of
India dateq the 3rd August,
1974,

The Export of De-oiled Rice
Bran (Quality Control gnd
Inspection) Amendment
Rules, 1874, published in
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(iii)

(iv)

(v)

(vi)

(vii)

(vili)
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Notification No. S.0. 1984 in
Gazette of India dated the
3rd August, 1974.

The Export of Rubber [ce
Bags (Inspection) Amend-
ment Rules, 1974, published
in Notification No. S8.0.
1935 ijn Gazctte of India
dated the 3rd August, 1974,

The Export of Rubber Bel-
tings (Inspection) Amend-
ment Rules, 1874, published
in Notification No. S.0. 1938
in Gazette of India dated
the 3rd August, 1974,

The
Gloves

of Rubber
(Inspection)
Amendment Rules, 1974,
published in  Notification
No, S.0 1937 in Gazette of
India dated the 3rd August,
1974.

Export

The Export of Rubber
Belts (Inspection) Amend-
ment Rules, 1874, publizsheg
in Notification No. S8.0.
1938 in Gazette of India
dateq the 3rd August, 1974.

The Export of Rubber Hot
Water Bottles (Inspection)
Amendment Rules, 1974,
published in Notification
No. S.0. 1939 in Gazette of
India dated the 3rd August,
1974,

The Export of Coir Mat-
tings (Inspection) Amend-
mert Rules, 1074 published
In Notification No. S.0.
1940 in Gazetie of India
dateq the 3rd August, 1974.
[Placed in Library. See No.
LT-8228/74.]
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RE. QUESTION OF PRIVILEGE

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTEsS AND

SCHEDULED TRIBES
TWENTY-SEVENTH REPORT

SHRI D. BASUMATAR]I (Kokra-
jhar);: 1 beg to present the Twenty-
seventh Report of the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes on the Ministry of
Finance (Department of Banking)—
Reservations for, and Employment of,
Scheduled Castes and Scheduled
Tribes in the Reserve Bank of India
and its Associate Institutions.

1203 hrs.
RE: QUESTION OF PRIVILEGE

DroLAY IN LAYING ON THE TABLE REpPORT
oN BHAKHGAVA COMMISSION ON NATION-
ALISATION OF SUGAR INDUSTRY

MR SPEAKER: Now, Shri L. N.
Michra to make a statement.

SHRI DINEN BHATTACHARYYA
(Scrampore): We have not received
the copy of the statement.

" MR. SPEAKER: It comes only fo
the Speaker.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): After the
question of striking railwaymen was
raised in the House. ..

PROF. MADHU DANDAVATE
(Rajapur): At what gtage are you
allowing privilege motions? I have
been standing right from the time be-
Tore you had called the hon. Minister.

MR. SPEAKER: What privilege?

PROF. MADHU DANDAVATE: I
have already given notice of g privi-

- lege motion. As far as the Bhargava
i l':‘omrrusdon', report on pationalisa-
tion is concerned, it had been submit-
ted to the Government on the 15th
May, 1978. On the 16th May, the for-
mer Agriculture Minister, Shri F. A.
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Ahmed had admitteq that only the
previous day, that is, the 15th May,
1973, he had received the report of
the commission on nationalisation of
the sugar industry. According to
gection 3(4) of the Commission of
Inquiry Act, 1953, the appropriate
Government shal]l cause t0 be laid be-
.ore the House of the people or as the
case may be, the Legislative Assem-
bly of the State, the report, if any,
on the ingquiry made by the commis-
sion under sub-section (1) together
with a memorandum of the action
taken thereon within a period of six
months of the submission of the report
by the commission to the appropriate
Government.

So, though the Report was submit-
ted on 15th May 1973 and it has ap-
peared in the press that almost all the
members of the Commitiee had ex-
pressed themselves in favour either of
creating a Sugar Authority or natio-
nalisation of the sugar industry, be-
cause of the pressure of these recom-
mendations deliberately the reports
are being withheld from this House.

I am bound to point out as a prece-
dent that you were kind enough to
admit another motion submitted by
me in connection with a breach com-
mitted by the Minister of Law, Justice
and Company Affairs when as re-
quired by section 62 of the MRTP
Act, he had faileq to submit any re-
ports of the MRTP Commission. On
that occasion, Shri Gokhale tame be-
fore the House and tendered an un-
qualified apology. Then I myself said
that since he has given an unqualified
apology with an assurance that as
required by section 62 of the MRTP
Act hence forward all the reporfs
would be submitted, I did not press
my privilege motion.

Shri Ahmed is no more the Food
Minister. But when he was the Food
Minister, he had said before this
House on 16th May 1973 that ‘yester-
day the Report was submitted’. So
many months have elapsed. Not only
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has the Report not been presented to
us but no memorandum regarding ac-
tion taken has been given to us. We
very much suspect that because the
recommendations are against the
sugar magnates, probably due to some
obligation to them Government wants
to skid back and prevent the House
from knowing about these official
reports.

This is a clear breach of the provi~
sions. This is a breach of privilege of
the House and, therefore, I suggest
that I should be permitted to move
a privilege motion against the Minis-
ter.

ot wefg aroaw qtt (e )
went gy, 16 7%, W sweA
WAt WERE Sy T Ag wT v AT i 15 ad
s znw fod faer o 2, aw feiid
oo ¥ § 3w ¥ a gy
# vay A ) gufs g o T "
o W ¥ ST @ way R, Afer aei
a% ag fedtd aff et af & 1 wmg ey
EhF o 26 7w, 1973w 7
T | W g A T T qn, A
¥ 5 w1 i 59 97 agy ww Y wfe )
& wwwr £ fe ag frledrw & wrmer
& T & Sfew o w oamrer
e Tt we A wfee
o of wEm W W oA § s
& wfgn | ofemie § o wre
i A Fo fear av o w5 ot B
w7 AvAETERIA 7 a we faer §
w7 I7 I ferare g wfgw | oo fa
st ¥ 7w a7 s FedlE 41, o 15w
w1 qw A € + 7w Fvaey A frely wfor
e ar s fedrd ot st wft
W ¥ uaRn wre weercive 9T
e foe o £

5 fitr dor faltest & s tg AT
s q wg 5 oag fa =
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Privilege
wT W AW 9T @, A eyt IW 9
fagre 1 8% 1 1970 ¥ wiie arff @
Art i g dwer 3 qat § 1 W e
qrAzg AT ¥ H oWAT AYT §THIC
B OWHFCRE ) FAvTRs W e
R T ¥ 1 e da wg X wEr
¢ v Framdl 7 Few-mifeei o 60 w13
Wy AR ¥ ) gy SATAE ©7 Wrwer
t =7 A friw & oo T &y
W AT & aEeen & g § aw
L

SHRI MADHU LIMYE (Banka):
On a point of order.

MR. SPEAKER: 1 passed over the
formal business because you had
given two motions, one under 377 and
the other as a privilege motion.

PROF, MADHU DANDAVATE: I
did not give it under 377. I will not
commit that mistake. It js a clear
breach of privilege. Pandeyji has
done it because he ig feeling embar-
rassed since he belongs to the ruling
party. Though our sentiments are
the same, because he is on the other
side, he does not want to embarrass
Government.

Wt wq Prwd:  for wem W
wz arh sifeow @ & wat et
W G BN aan & s 34 wfeg
9% qg IA% fAw sl g ¥ 1 w
*t ae @1 s ey wrer 2R amiore
& #m w32 ¥ oY i dfEf R
ggt ST AT TRf—aewr ot ¥,
wfae argaer for o @ic & A
sqvare wolt weEamsara ¥ e gt
aEw X WA Wit | Re sy W g
grrwin § ' e wre o § vorew 2
ar g Afer wies ¥ # v 8 aafer
& FOU-—WTE ¥ AT TR faw
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Privilege

W OHRI T AN & I TR
g & | W W9 QW W &7 A1 SE

g8 Frevgar | & ok W ar fe A
wfaeg Y I §, wa o9 51 w fawgw
ariw A WA WX 227 & agA Aid
fafeerr oot 1 dar <iford )

s$HR] S. M. BANERJEE (Kanpur):
1 support the privilege motion tabled
by Prof. Dandavate. Although I
agiee with the sentiments expressed
by Shri N. N. Pandey, this 1s a clear
case of prvilege. All the Chiel NMuns-
ters of U P, whether 1t 13 Mr, Kamla-
pat1 Tripathi or Shri Bahuguna, have
been tellng in the State Assembly
that we cannot nationalise the sugar
{actonies unless the report 18 subimt-
ted and the Centre has considered it.
1 agree with Prof. Dandavate that
this 15 being shelved and not laid on
tne Table because of the tremendous
pressure of the sugar magnates from
UFP and Bihar, Mr. Maurya said the
other day that the Government will
take some time to consider the Bhar-
pava Commission’s report and the re-
puil cannot be placed on the Table
without the memorandum. Now it is
more than a year since the report was
submitted in May 1873. All of us
have been crying hoarse here that the
report should be laid on the Table.
You should direct the Government to
lay the report on the Table imme-
diately and also allow this privilege
motion against the present Food
Minister, Shri C. Subramanjam, who
should face the music. Unless you
assert yourself as the Speaker, this
report will never gee the light of
day because the entire finances of the
Congress Party for the elections come
from the sugar magnates. 1 gubmit
that you should direct the Govern-
ment to lay this report on the Table
and algo allow this privilege motion
under rule 227, because we want to
cxnose this Government to the hilt
and prove that their policy of socia-
lism ig only on paper.

Privilege

sft wrw fagrdt arodd ().
aeqe WEKRE, W@ OF fdgw wrAv g
AT TAAOY FHE fT FOE & art
¥ 9 w1 § W) ATAST 93 97 Wi
oY w7 ag gvre faar qr fw e g%
faaregr @ & A ww ®IER AT
FTAN qv Foie v wa Ay swd
Gaar & faw fodve @ @y a7 waAr )
o fea WY gu & xgy at fiy afz wvwre
Y T FIRA R AT FT ) E AT Ay
frgE %1 239 9T @Y 7 37 @ gy
atfer 1 ¥ ¥ftT A frgE wrE )
FrHETe A AT A2 7 fear | AfrA Y
Faime & ol Zam qv v &1 %
AT FUPH & 79 1 T39 97 7 =y
w1 wifaw o & T o
wATAg A ¥ TSECT FT AT T L
HIT WAHHE & I qEAfTE g
a%a § Al AnTg ¥ FTO0 TEE W
o qFAT & Afew fOR w1 gz #
& 97 TR ¥ AT Ag wmwE o
WM E AT a ¥ &% g
fr 6 w@dw & a7 O e ¥ gy
o1 ST A rfE o

MR. SPEAKER When was 1t re-
ceived by the Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI B P. MAURYA): On the 27th
September. Six months are not over.

sreqw wfYew : TAH UF WH Fr ver
¥ ot A% A AT w oAz Ay
A O FEAT WA T A ¥
Rzl wifewa o 2 s 7 w@a &
frd¥E wr ey sfge 1 3w oex FraE
§ T wfw fdl wr T 2 e
fid &1 o9 v weAw Fon
T § 1 A s’ 27 farme
w fadft ft 1 S s & or Awm
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Womr s wifgg 0§ oy ol
T §3T W ag {FT § AN O gAT A
Wt fF #07 uF g9 § wax ag foed
w37 ®Y 2a7 7 v@ s

gt % g ¥ A ¥ ww fran
mar 2 % avE Tt & A e faasd
F1413 @ A & Wl wEr o g P
fer  #Y qAa Ay 2@ qrean, 37 WA
IAL WIT FA FF AN & | TAX HE
gaar W7 § Ad & ) favwagds
AT OF T ¥ HIT AT FATTT
LAt C iR ) B

woow W@ ¢ wEAw fei
FhRa A v Ak )

SHRI B. P. MAURYA; The six
months period is not over yet, It will
be over on the 28th.

MR. SPEAKER: When was the
final report submitted to the Govern-
ment?

SHRI B. P. MAURYA: On the
27th September of this year, Six
months period is not over. I am not
sure of the month. It may be Feb-
ruary.

weus w¥AL . TITE 2 NE v

i

Give me the date If you are not
sure, you may give it later on today
or by tomorrow. You have to state
the date on which this report was
submitted. Because, the date you
mention is yet to come.

SHRI B. P. MAURYA: On the 27th
February 1974.

PROF. MADHU DANDAVATE:
Sir, one submission regarding facts.
Shri Ahmed in this very House on the
16th May,—you can check up from
the proceedings—had already stated
that the Bhargava Commission Report
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on nationalisation has been submitted
on the 15th. Last time your ruling
was regarding the MRTP Report.
There is no question of a final report;
whether it is an administrative report
or any other report, every report has
to come beforc us. That wag your
ruling. That was also the advice
given by the Attorney-General. Sir,
you are not listening to me.

weow Wt ¢ ¥3 3w ® @z
qer ¥ fs tRfr e sa o€ & o'
WEAT A WE T F wAr qma
#r wfex ofr 2aar T £ AR fer
o X AT FE |

PROF, MADHU DANDAVATE:
One submussion regarding this point.
I am quoting a precedent in this
House,

MR. SPEAKER:
precedent. Please send
giving the date.

SHRI S. M. BANERJEE: Sir,
Please announce it in  the House.
Otherwise, they will come and talk
with you in the chamber.

wreaw W @ A oIw & et
greq | oy A for o ot qm &
T A T Y AT ) g7 AT oOr
TT A7 &7 §, Frdrz wTRE, A
%7 a7 A Afer
Nobody will see me in my chamber.

SHRI C. H MOHAMED KOYA
(Manjeri); Mr. Speaker, Sir....

I will gee every
it to me,

MR. SPEAKER: We cannot take
up two at a time. W9 ¥ fqar & fx
T AT e ¥ wqrer s,
w, @ [T & e oamra A oo
AW | WO ¥ T gy ¥ waTar
gt & 2 & ¥, AfeT I amy ¥
W A A ¥ ofemmer ¥
BT 39 a7 &, wIT W A @ &,
wWH T fY g ok ?
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STATEMENT RE: RAILWAY MINIS-

TER'S DISCUSSION WITH THE

PRESIDENT ABOUT POST-STRIKE
SITUATION

THE MINISTER OF RAILWAYS
(SH1I L. N. MISHRA): Mr. Speaker,
Sir, after the question of striking
railwaymen was raised in the House
on the 19th instant, I contacted Shri
Abdul Hamid, Press Secretary to the
President, and got from him a text of
the President’s answer to the question
submitted by the PTI correspondent.
I quote the extract of the portion
pertaining to the President’s talk with
me on this subject: —

“I met the Raiiway Minister on
the 17th and we both had a fruitful
discussion regarding the re-instate-
ment of all the emplovees not
charged with sabotage or violence,
H= assured me that this will be re-
solved soon to the satisfaction of
everyone. I want all parties to
unite in this effort.t T am sure,
justice will not be delayed.”

I may add that I did assure the Presi-
dent that cases of individual railway
employees would be looked into sym-
pathetically.

Some Hon. Members rose—(Inter-
ruptions)

MR. SPEAKER: So many of you
are speaking at a time. I cannot
listen. I can listen to only one Mem-
ber at a time.

SHRI DINEN BHATTACHRAYYA
(Serampore): I have asked for a
dizcussion on thiz matter under Rule
193. (Interruptions) -

SHRI INDRAJIT GUPTA (Ali-
pore): Sir, the paragraph which the
Railway Minister has quoted just now
and whizh. he says, is confirmed by
the Press Secretary to the President,
Shri Abdul Hamid, is the same. I
was comparing, as he was reading,
from the newspaper report. There is
no difference. Word for word, it is
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the same here. But he has not quoted
the previous paragraph. His quota-
tion begins from the words:

“I met the Railway Minister....”

The previoug paragraph to that, in
this interview, is:

“I would like that those who are
not responsible for vicience and
sabctage should, without exception,
be taken back into service without
victimisation or break in service. If
this is followed, we shall have no
regrets later and the economy of
the Railways will improve.”

Yesterday, I had quoted this also. I
wanted to know what is his reaction
oy behalf of the Government to this
very clear reauest made by the Presi-
dent. He has not said anything about
that.

SHRI L, N. MISHRA: Of course,
this is a delicale matter. The Presi-
dent’s statement is being quoted. I
would request the hon. Members to
go by the facts, not by emotions and
sentiments.

I got a copy of the statement from
the Press Secretary to the President,
Shri Abdul Hamid, There are other
paragraphs also but not concerned
with the talk with me, I‘n the last
paragraph, he says:

“I met the Railway Minister....”
I am only quoting what he told me.
These things are his views. What has
been conveyed to me is the last para-
graph. I have honestly guoted what
he conveyed to me. 1 assured the
President that individual cases would
be looked into sympathetically. (In-
terruptions)

st sy fagm<y areet (wnferaw) ¢
HETET HEad, F 51 ATHAT ISET T4T 9T,
TZ ¥ A v ar 5 owefa S
T IAFNFATIT FMATTIAEE
aremr Az a1 5 Tz afa S 5 avdafas
=¥ FT AT FAr & HIC AT GCHET F
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ot gt Qo faw: werm A,
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s ww fgrd wodsdt:  w@
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1T Y AT T AT 7 ¥@y §, AfeA
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off gareley qony ¢ TR AEIET,
Tg a%al a1 ;T o 9
All of us respect you, and you always

accuse us of not following your ad-
vice.

weiiE @A@Y

wen ww AQ A erfen
w0 W X w70 A Y maddE W -
A fragafg N 7 ggae A
sPE AR IR § woar @A
1fag | waag LT [/ A W) AT
§, %1 fre weemT &) W WY q@
w fea g e e d frw fear
FEqg I AT |
SHRI S. M. BANERJEE; 1 tise on
| point of order.
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MR. SPEAKER: Point of order on
what? 1 cannot force the Minister to
make a statement in a particular way;
I can only direct him to make a state-
ment. In my opinion, all that you
can do, in casc you are not satisfied,

is to ask for a discussion.
SHRI H. N. MUKERJEE (Cal-
cutta-North-East): Could I have

your guidence? This matter hag been
permitted 1o be raised because of the
importance of it. The President, like
the Crown in England, has the right
to encourage, the right to be consul-
ted, and the right to warn, and he has
done it in this case. Having done
that, surely, certain results ought to
ensue, and juiging from the senti-
ments of the House, at least on this
side, you can see how the public are
agitated. Therefore. ..

weaw wEET v W wié-
e T R AwAT g, W ALAT AW X
feare  #iforg

SHRI H. N. MUKERJEE: There-
fore, you may Kkindly facilitate a dis-
cussion which iz being called for, of
which notice has already been given
by one of us, and this might possibly
be expedited so that you take note
of the emotiong in the country and
get the Government tell us in detail
about its reaction to the Presidential
advice. The President hag warned
the Government, he has given his ad-
vice, and the Government can ignore
it only at its own peril. That being
so, this House hag a right to discuss
it.

MR. SPEAKER: That iz your right.
Kindly sit down. If you can gain
anything by doing like this or shout-
ing. 1 will keep on sitting till some
golution comes.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): The Mimster
was asked to make a statement as to
the reaction of the Government. We
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have not asked for confirmation of
President's interview. The President
is a great democrat and we would
have gone to him straight. He is
only giving a confirmation of..

SHRI L. N. MISHRA:
reaction,

SHRIMATI PARVATHI KRISH-
NAN: What js Government going to
do about it? What are you going to
do in line with the President's advice,
That ijs the point. We were not ques-
tioning the veracity of what has hap-
pened. .

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati); He has given his

1 gave my

reaction.
SHRIMATI PARVATHI KRISH-
NAN: No reaction. The President

has given certain advice and he has
to say what he is doing ir line with
the President’s advice.

SHR1 S. M. BANERIEE: 1
on a point of order,

MR. SPEAKER: No point of
order now. We are very much be-
hind time. Order please.

SHRI DINEN BHATTACHARYYA:
Shri Indrajit Gupta has clearly stat-
ed what the President had said. He
has not replied what he is going to
do about it. .

MR. SPEAKER: Hec hnas quoted
from ihe official copy of what the
President has said. May I request all
of you lo kindly sit down? Please
don't do it.

SHRI DINEN BHATTACHARYYA:
Here is a categorica] statement by the
President of the country that the
Ministry should take back all those
employees who are not directly char-
ged of sabotage but what is his reac-
tion about that?

MR. SPEAKER: I cannot force the

Government to come out with a state-
ment.

15
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SHRI DINEN BHATTACHARYYA:
Does he give an assurance that all
the employees will be taken back?
(Interruptions)

MR. SPEAKER:
listen to all of you.

st wew fagrd ad ;w7 93
At 2w 7% 1 § F 97 91 arer faar ma
2 AEITRATAZR | (smaam)

SHRI A. P. SHARMA (Buxar):
They want to have reaction of the
Govcrnment, Sir, and the Minister
haq already given such a reaction.
He said, he respect. the gdvice of the
President. He will see that the ad-
vice of the President is reflected.
What more reaction do you want?
They should take advantage of this
and leave it here. What more reac-
tion do they want?

SHRIMATI PARVATI KRISHNAN:
So many thousandg of families of
railway employees are starving. Are
not the women and children your
sisters? (Iterruptions),

SHRI S. M. BANERJEE: Mr.
Speaker, Sir, we want a discussion
on this. Otherwie we will not allow
the supplementary budget to be pre-
sented. (Interruptions).

MR. SPEAKER: Don't take the
time of the House like this everyday.

SHRI S. M. BANERJEE: We want
the Railway Minister to tell us as to
what will happen to these 22,600 em-
ployees. We want reinstatement of
all of them. (Interruptions).

MR. SPEAKER: Order, please.
Will you kindly sit down? I have
been listening to you patiently.
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I am not able to

SHRI 8. M. BANERJEE:
we want is a discussion.
tions),

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): All that we want
from the Government is a statement.

Al] that
(Interrup-
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Are they going to heed the advice of
the President? Why are we not able
to have a discussion on this? Let the
Government tell us as to what they
are going to do with the President’s
advice.

SHRI INDRAJIT GUPTA: From
the paragraph which he has quoted,
I take it, that he does not challenge
the authenticity of 1t. He has quoted
it 1n s own statemeut. Now, will you
please tell the House clearly whether
you agree with tlus staterncnt which
you have read out as attributed to
the President, namcly, ‘Te assured
me’, Lhat is, you assured the President
that the guestion of reinstilemeni will
be resolved soon to the satisfaction of
everyone? This 1y what you have read
out -the text of the President’s stule-
ment. I want to know whether you
agree with this that you assured him
that this will be resolved soon to the
satisfaction of everyone. Have you
given him thic assurance or not? 1f
not, you must deny it? If ‘Yes', you
must stand by this assurance.

SHRT L. N. MISHRA: Perhaps
Shry Indrajit Gupta did not hear me
properly. 1 said: ‘1 may add’ this
is whut 1 assureg the President-that
case« of individua! emplovess would
be looked into.

SHRI INDRAJIT GUPTA: No, no.
(Interruptions).

sit wew fagrdt Wt : T
® g Frar smowr & faaew
TR ATAT G370

ot P wzaTag ¢ ATIAT AT
EIES

SHRI H, N. MUKERJEE: Sir, the
Governm:nt has declareq war on the
working class. In that context don't
you think it important that the Leader
of the House, that is, the Prime
Minister is ultimately responsible for
whatever policy is implemented or
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sought to be implemented be called
to the House and made to answer.
The advice of the President ig to the
Government through Mr. L. N.
Mishra. We have the right to know
how the Prime Minister as the head
of the Governmenl reacts to the ad-
vice of the President. We want to
have a full-fledged discussion. There
is a declaration of war by the Gov~
ernment on the Indian working class.
If it 1s <0, you will have to do some-
thing.

SHR] ATAL BIHARI VAJPAYEE:
We want to know was the advice of
the Pyesident was considered by the
Cabinet” 1t js not a simple matter.
The advice has been given publicly.
(Interruptions)

st vz fagrdt aoRdY: @y
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MR. SPEAKER: He may batter lay
it on the Table,

SHRI L. N. MISHRA:
doing so.

Yes, I am

SHRI INDRAJIT GUPTA: He read
out only one paragraph.

SHRI SAMAR GUHA (Contai): On
a point of order. I want Lo draw
your aitentwon to one mmportant mat-
ter. This question 1s reluted to the
statement that bhus appeured 1in the
press in the name of the President, and
that statement was a full and comp-
lete one and that wag read out by my
hon. friend Shr Indrajit Gupta yester-
day and he had reitcraied the same
thing today. Ycu, Sir, in your wisdom
said yesterday that the hon. Minister
would make a full statement in re-
gard to what actually had transpired

between the President and the hon.
Rallway Minister. ..,
SIIRI C. M. STEPHEN (Muvatl-

tupuzha): No, only his reaction,

SHRI SAMAR GUHA ...and the
reaction of the hon. Minister. The
most impoitant puint now is that keep-
ing back the mo-! relevant pont and
the relevant portwon of the statement
of the President that had appeared in
the press the hon. Minister has re-
ported  lo th's Housc only that por-
tion which suitedq his purpose.

The Presii:nt had said this some
time earlier, and he said the same
thing another time also. I had also
met him and he had categorically said
that the Railway Minister had catego-
rically assured him thut thowe who
h:?d not been prosecuted on charge of
viplence or sabotage activities would
be reinstateq without break in service.
This was what the President hag cate-
gorically told me. When he categori-
cally 10ld me, he used the words ‘with-
out break In service all who were not
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mnvolved 1n sabotage or any violent
activities’. Now he has repeated pub-
licly what he tolg the Railway Mims-
ter in his own chamber. It has ap-
peared in the press.
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Now what is the constitutional obli-
gation? The constitutional obligation
15 not iv sign a seroll; it is not to
bringout a stamp in hunour of the
Presidenl. The conslilutional obliga-
tion of Government is 1o honour his
advice which 1s constitutional (Inter-
ruptions). As Shr1 . N. Mukerjee
has rightly pointed out, an advice has
been communicaled through the Rail-
way Minister to the Prune Minister.
Therefore the Railway Minister has
concealed facts. I want to know whe-
ther Government are going to honour
your statement ang at the same time
honour the advice given publicly by
the President which is usual but they
are taking the unusual step of having
a stamp or having a scroll for him
which has not been accepted either in
the case of Dr. Rajendra Prasad or in
the case of Dr. Radhakrishnan.

SHRI S. M. BANERJEE: I have a
limiteq point of order and I want Your
ruling on that, We are in a peculiar
sifuation. A report said to be the gist
of a talk exchanged belween the Pre-
sident and Shri L. N. Mishra regarding
the employees who participated in the
railway strike came out in the press
Taking advantage of this,. mv hon.
{riend, Shri Indrajit Gupta. raised it
on the floor of the House with your
permission. When the entire House at
least this side of i{t. was agitated, vou
in your wisdom asked for a statement

from the hon. Minister. What was
that statement about? We wanteq to
know what transpired between the

President ang the hon. Minister, what
wag the advice given by the President
to the hon. Minister and whether he
had acteq on that advice. This was
the limiteq question.

He has not quoted the entire state-
ment, When a pertinent question was
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put to him by Shri Indrajit Gupta as
to what wag the advice glven by the
President. ...

MR. SPEAKER: Please come to the
point of order. You are making a re-
gular speech.

SHRI S. M. BANERJEE: I am not
making a speech When a question was
asked lo what was the advice given
by the President, no answer came.

We cannot go to the President to
check up on this. We cannot ask him
o address both the Houses and say
what he did say to the Minister. So
I want either a discussion or you give
us your ruling on this. The entire
proceedings of the House must be re-
ferred to the President. Even today
he is the President. Tomorrow that
gentleman may be electeq or defeated,
That is not the thing. The point is
that even today he 1s the President.
The entire proceedings must be sent
to him. Let him know. Let the
country know what was his advice.
Or allow us to put a question to him
and expose this Government on the
Z2nd when we are giving him a fare-
well.

As I said, we cannot check up with
the President. So I want your ruling.
The proceedings should be sent to him.
Or send an all-parly delegation to the
Fresident to ascertain the full facts.
The fate of the railway employees 15
hanging on that. I would appeal to
your impartiality and sense of justice
and fairplay to agree to this.

SHRI H. N. MUKHERJEE: We are
not entitley to know what advice the
President gave to X or Y. But we
are entilleg to this, the government re-
action to the public announcement of
the advice tendered by the President
because the government reaction
affects the condition of the working
class which today feels it is being
faught in the most barbaroug fashion
by government action in the railways.
“This is a point arising out of what you

Post-Railway strike
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have permitted to be saig in this
House. We in this House surely want
a discussion in which the Govenrment
represented primarily by the head of
the Government should answer what-
ever charges arise in our minds in re-
gard to thig entire episode. This epi-
sode is conslitutionally, politically and
economically important for this coun-
try at the present stage. Parliament
has got to toke notice of it and you
as Speaker, have got to help Parlia-
ment take notice of it in the proper
{ashion.
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SHR1 DINEN BHATTACHARYYA:
You should understand the implica-
tions of the situation. Already many
dismissed employees are committing
suicide Thousands of them are on
the streel. The advice was calegori-
cal and there is no ambiguity about
it. He categorically assured that those
who have ro charge against them of
sabotage will be taken back and he
would do it 1o the satisfaction of all
“All" means all railway employees,
those who have been dismissed or sus-
pended or have suffered a break in ser-
vice. He has suppressed this assur-
ance which he gave to the President. I
do not know why he is playing this
dubious role. Already so many corrup-
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tion charges are there against him and
he should feel ashamed. Now he 18
doing this also.

SHRI JYOTIRMOY BOSU:
observation yesterday was that the
Government should tell the House
what they are going to do in the light
of the Premdent's advice, I was an-
xiously waiting to hear an elaborate
siatement from the Railway Minister
stating what reaction Govcrnment has
generated in 1tself on tne face of what
the President has aflvised, but so
far the Railway Minister hasg gone
nowhere near it. Would you kind-
ly read your own observation from
yesterday's debate and make it man-
datory on the Railway Minister or
Prime Minister to make a statement
as to what they propose to do in the

Your

context of the President's advise.
which was very specific.
13.00 hrs.

MR. SPEAKER: Yesterday this

point was raisedq based on the obser-
vationg made by Rashtrapatyi and I
asked the minister to come out with
a statement and reaction About the
statement made by Rashtrapatiji this
is the copy given by Mr. Abdul Hamid,
Director in charge of Publicity, Rash-
trapati Bhavan. The first para con-
tains general observations—that the
solidarity should be kept, this and
that. The last para is like this:

“Talking of the recent strike, I
would like"—this is the portion
oftier than the one quoted by him—

“I would like those why are res-
ponsible for violence and sabotage
should, without exception. be taken
back into service.”

—the words used are “without excep-
tion be taken back Into service—
“without victimisation or break in
service.”

(¢cheers) Suddenly your mercury goes
lt;;: ang thep it comes gown so sudden-
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SIIRT ATAL BIHARI VAJPAYEE:
Sir, we are applauding the President
and not your ruling.

MR. SPEAKER: In these few years
my skin has grown very thick. But
it g not so thick as to endure all this.
I cannot continue my link if you break
1t like this. I will just sit down if you
so desire.

SHRI ATAL BIHARI VAJPAYEE:
There should be no break in service
for the railway employees.
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MR. SPEAKER: There should he
no break in my speech also. The
Raghtrapati says:

*Those who are not responsible for
violence and sabotage should with-
out exception, be taken back into
service without victmisation or break
in service. If this is followed, we
shall have no regretg later, and the
economy of the railwayg will im-
Dm!."

The last paragraph is as quoted by
the Minister:

“I met the Railway Minister on
the 17th and we both had a fruitful
discussion regarding the reinstate-
ment of all the employees not charg-
ed with sabotage or violence. He
assured me that thig will be resolved
soon to the satisfaction of everyone.
I want all parties to unite in this
effort. I am sure justice, will not
be dﬂhyd-"

Now, the Minister's reaction is in two
lines:

“I may add that I did assure the
President that cases of individual
railway employees would be looked
into sympathetically.”

The advice given by the Rashtrapat:
is that “those who are not responsible
for violence and sabotage should, with-
out exception, be taken info service
without victimisation or break in ser-
vice” whereas the assurance of the
Minister is that individual tases will
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be lookeg into sympathetically. Later
on the the Minister says that he did
assure the President. So, there is dif-
ference between the two. The Rash-
trapati says that the Minister assured
him that this will be resolveq to the
satisfaction of everyone. But the Mi-
nister comeg out with a statement that
individual cases should be looked into
sympathetically.

SHRI L. N. MISHRA: 1 said, all
individual cases woulg be looked into.

MR. SPEAKER: I will not say whe-
ther the Rashtrapati is wrong or the
Minister is wrong. I am not holding

anybody wrong.

st wew ogrd avodelt : w7 &
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fafeee & oY w17 & AT WA 8
g W & AR § A wgafy o &
T A9 F wrgr § W A 9 ¥ ofenfodr
aferrAfrm ag Muao Fama g |
Fframrsiaar g ramragadr g ?

ol W fagrdt vt : g7 #7
PR amg ?

werw wgves . fo A wo wAw
SuE
1 am not there to judge.
. SHR1 INDRAJIT GUPTA: What
the President has said bhag not been
denied by the Minister (Interrup-
tions)
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MR. SPEAKER: Shri Mubammed

Khuda Bukhsh.

SHRI ATAL BIHARI VAJPAYEE:
We walk out. (Interruptions)
Some Hon. Members then left the
House.

MR. SPEAKER: Please don't in-
terrupt. I have called Shri Muhammed
Khuda Bukhsh.

Please do nol waste the time of the
House, It should not go on like this
indefinitely.

SHRI P. K. DEO: Sir, I rise on a
point of order.

MR. SPEAKER: I have gone to the
next item. I have calle Shr1 Muham-
med Khuda Bukhsh. The previous
1lem has been disposed of. 1 have told
you that if you are nof satisfied you
could ask for a discussion. That js over
now. (Interruptions) Order, order. I
am not able to Jisten to anvthing. There
15 a clear procedure. 1 cannot forre
the Minister to give a <tatement.

13.15 hrs.
MATTERS UNDER RULE 377

11) REPORTED FAILURE OF ALARM-CHAIN
BYSTEM IN UPPER INDIA EXPRESS

SHRI MUHAMMED KHUDA
BUKHSH (Murshidabad): Mr. Spea-
ker, Sir, I am deeply grateful to you
for giving me this opportunity of rais-
ing a grave matter of public impor-
tance namely, the failure of the alarm
chain system in the trains in times of
emergency, ] am further grateful to
you for having condoned the delay in
giving notice for the motion. (Inter-
ruption) The Speaker has clearly told
you that you can have a discussion.
Why are you shouting? (Interrup-
tion) Sir, they are preventing me from
exercising my right o speak in this
House. I seek your protection. ¥You
have all the powers in your hand to ,
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have them ousted bodily from the
House. (Interruption) Sir, on the 16th
mysell and another Member of Par-
hament from Varanasi were coming to
Dethi by the Upper India Express. A
portion of the compartment caught fire
ang we were suffocating. On investi-
gation we discovered that a corner of
the compartment was in flames. The
alarm chain was pulled by all the Lhree
passengers in the train jointly and se-
verally. This speaks volumes about
the strength of the malerialg used in
the Raillways. The chain did not snap,
nothing happeneg to the speeq of the
train nor dig it stop. We tried to draw
the attention of neighbouring coach to
request them to pull the chain. It
stopped only after eight or ten minutes
at Aligarh whery we detrained. We
were put into another compartment
and we conlinued on thig journey to
Delhi. If luck did not hold, the ingi-
dent might well have resulted in an
ohituary reference in respect of two

: members of this House. The alarm

chain failed, (Interrupticns)

MR. SPEAKER: The Minister has
given that statement. If you are not
satisfied, what can I do?

SHRI MUHAMMED KUHDA
BUKHSH: Ag regards the faiiure of
the alarm chain system | was lold, on
cngquiry, that non-functioning of the
alarm chain was due fo a directive
Biven by the Railway Minister. The
driver did not take notice of it; the
system was immoblised. The driver
was given the instruction not to take
notice of alarm-chain pulling. (Inter-
ruptions),

Mr. Speaker, Sir, it seemgs you are
listening to them more than you are
listening to me even though I am in
Possession of the floor. You should
llﬂentom.methmymahouldus-
ten to them, walked out in pro-
:!?'t just now. What are you listening

Matters Under SRAVANA 29, 1896 (SAKA)
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Sir, the order given was highly dan-
gerous ang irresponsible—almost

senselegs. If the order issued by the
Railway Minister has been 1ssued, then
he should get up and tell us that the
order has been issued. If that 1s so,
then the Ministry is certainly answer-
able to the House why such a dange-
rous order wag issued at all to the en-
gine drivers. = (Interruptions).

I am sure you are nolt at all able
to hear me. They are mure interested
in <houting and giving exhibition of
their lung power and enlering into
competition,

SHRI P, K. DEO (Kalahandi): 8ir,
I mise on a point of order. (Interrup-
tions).

MR. SPEAKER: Order, please.

SHRI MUHAMMAD KHUDA
BUKHSH: Will the Railway Minister
te!! us categorically whether any such
ordcr was 1ssued 1o the drivers to
1nore the alarm-chain nulling? If the
order was issued, he should be able
to explain before the House, to its
satisfaction, as to why such an order
was issued by the Railmay Ministry.

SHRI P. K. DEO: Sir. I rise on a
point of order, (Interruptions)

MR. SPEAKER: Because of the
noise I am not able to listen anything.

SHRI P. K. DEO: Sir, my point of
order iz very simple.

SHRI C. M. STEPHEN (Mavattu-
puzha): Sir, are you allowing him to
raise the point of order. If you are
permitting him we will not allow it to
go on. In that case I am also on a
point of order. My point of order is
nobody shall raise a point of order
without your permission. (Interrup-
tions)
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13.3¢ hrs.

STATEMENT RE: RAILWAY MINIS-

TER'S DISCUSSION WITH THE PRE-

SIDENT ABOUT POST-STRIKE SI-
TUATION—Contd.

MR. SPEAKER: Let all hon. mem-
bers please sit down. Let them kindly
sit gown. I think we are ali tired of
this. ...

SHRI ATAL BIHARI VAJPAYEE:
Tempers are running high and Mem-
bers are agitated. ...

MR. SPEAKER: Let all hon. Mem-
bers please sit down. I have not call-
ed anybody.

SHRI P. K. DEO: On the basis of
your own observation the Railway
Minister has deliberately misguided

the House. So, it is a prima facie case
for a privilege motion ...

MR. SPEAKER: There is no ques-
tion of privilege. And there is no
point of order.

w7 WTYA ¢ AT FWAl A
o g ? e duy & AT A B agw A
weg § W T 39 ¥ aEva 31 R
e ¥ °1g 77 ¥EA K faw ) F el
SEECROR R SR L uE o
sy mwgsfaza @
§ | W T A AW BT T FT g
& qg Awdrw qTfr aTT & | W W
dar w7 g7 a2 qw gu di ) afe
ag wr€ st qvereT sy AE T g )
#ram ¥ oA amm off Tl § i T
AT R g A g | v A g
AN w7 &5 ®T A A AT AR
wE o gt § foor ®Y wer s e
arg o & g Y ol & | A FTOEr AEA,
o wae w A AT AT AR A
ToT w1 &g @ a1 qur qfeedt g
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situation (St.)

AT | KT AT T oA w5 &

qferw § 9 ) TEAT L F W9 X
st w7 fiw w9 Gur 7w Q@ 1

May I repeat it? After all, there is
no use continuing like this. If you go
on like this, there is no way out. 1
proposed In the very beginning that
if you are not satisfied with the reply
or statement of the Minister you can
have a discussion on it. In the mean-
time they (Ministers) may also have
second thoughts. But if you think
that we can proceed like this, I do not
think it will lead to any solution. You
can have a discussion. We can have
some thoughts sbout it. Then some
solution may be found, but not like
this. They have known your views of
reactions. If you create obstruction,
nothing 1s solved. You have strongly
shown your reactions. After that in-
stead of going on like thig with peints
of order, this and that saying ‘we will
not let the House go on and so on that
will leaq to nowhere which will only
holq the House to ransom and make
the Chair ineflective. Let us proceed
with our business. I sincerely advise
you. If you are not salisfled, we can
discuss it. In the meanwhile, they will
also think over it. Of course, their at-
tention has been drawn. But this is
not the way to proceed. After all we
have to run the House. Yesterday you
got one hour; today you have been
holding up the House for one hour.
1f this goes on, the time of the House
is taken. The only alternative Is, i
you are not satisfied with the state-
ment you can have some discussion.
You do not like discussion. You have
taken all the time since 12 O’clock.
We are not able to proceed with the
bu iness of the House.

SHRI JYOTIRMOY ROSU: Let tm
business of the House be suspended s
that the matter ean be discuseed im
mediately. I have given a motion
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MR. SPEAKER: Will it lead to
anywhere?

SHRI JYOTIRMOY BOSU: Yes,
Sir, because President’s advice Is man-
datory on the Government,

MR. SPEAKER: Please sit down.
‘Why don’t you find a way out? You
can take full advantage of the time
available. Why should we suspend
the business of the House?

SHRI JYOTIRMOY BOSU: Sir, 1
have given a motion.

MR. SPEAKER: There is no ques-
tion of any motion, I would advise
you not to do like this. You proceed
in a way so that they have time tfo
think over it and the proceedings of
ihe House are not blocked like this.

ot vy fdl: werw  wEw,
ot w9 & oy § fs gw fwgae
Tzw @ qEAr 29N age ¥ fog W
g 3R | AfeT g7 ¥ 0w s
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fF oemfa it 7 ardafas A ge—
ofersl—a1  Soam feaqr ®. wor
WA AR X €W I9RW w1 pIA fRar
? WK W AA W v a9 R §
ar wa A @ 1 gAk Frawi &
AR 9 W g, @ & s
ay Prowfade @ aom wwn §—
o A e aga ¥ veefa & amw
frreey I afy fear o e
2 Afer um form wgw w1 gem
TR, 99 ¥ g ot & A Y e
e g vt @A) Wk T wEe
Tgafar o aT amdty o F ¥

whoia ey fe s
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T Frede 1 (weww) Tl
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SHRI INDRAJIT GUPTA: You ex-
pressed the hope a little while ago that
in view of the demonstration of feel-
ing which has been expressed here in
this House, an unprecedented demons-
tration, they might also have second
thoughts. In that case, I would request
you to consider whether you are in
favour of a suggestion that you give
them time to have their second
thoughts, about which you are more
optimistic than I am, but I respect
your optimism, and you would direct
the Mimister that Lefore he comes for-
ward lomorrow to make hig statement
in connection with the budget, 1t should
be preceded by another statement
which will show us whether they have
second thoughts or not. whether the
President's recommendation, which is
in the nature of a policy recommen-
dation, is to be accepted by them or
they are going to hang on to this thing
of looking into individual cases. The
President has made a policy recom-
mendation that everybody except cer-
tain people should be taken back. The
minister is trying deliberately to re-
duce it to the status of pettylogging
looking into individual cases through
departmental procedures, leaving it to
the officials. This is what has irritat-
ed us 80 much today.

MR. SPEAKER: If I had gone out
perhaps you could have said that 1
am having second thoughts. But I
have seen the strong reaction among
all the opposition parties today. That
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LMr, Speaker]

is the background of my observation.
So far as adjourning the House is con-
cerned, in modern times it is an out-
dated thing. What do I gain if I ad-
journ the House for a day or two, or
even for half an hour and then we
come back again? So that is mo solu-
tion. Instead of that, I thought that
we shouid proceeq with the business
ang give them time tg think over it. In
view of the strong reaction expressed
in this House, 1 also offered, it could
be discussed later on. But if you
think that everything should be decid-
ed on the spot after your giving ex-
pression to your views in a moment’s
time, I do not agree with you. After
all. we should have s=ome system of
working. They have seen it and 1
very much expect they will consider
the strong reaction of the hon. Mem-
bers. Now you say that he should
come with a statement before the rail-
way budget. I have no objection, if
he does that, But suppose his reaction
does not come by then?

SHRI INDRAJIT GUPTA: Then
our reaction will continue to be what
i1 is now....(Interruptions)

MR. SPEAKER: In that
me know what I should do.

ot wew fagrdt aommy . #
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M wew fagrd awrEt ;o A A
RHAT AT 4T IA F FAATT IA 4T q7
avFe #t oarr from FAm ogr o
gzt froaee 31 faar 1 o7 o % fs-
arg a1z 2 fr ffgaz 7 fa=rme g f,
T HAl T A1Z Al A1 TE q1 24 &
TH 24 AT s 5@
T AR AN TR Rmzawa g fE A
@ F Q7 FAE AR

SHRI P. G. MAVALANKAR (Ahme—
dabad): The President says the Mi-
nister agreeq with him.

MR. SPEAKER:
has come on this.

Every view point

s wrezafs St ATy AT A
g dT ATV AT ITF ATT AT FIA AT ¢
T ararg ) sAAFT T AR
for o7 3=z39 ... ...

oY gRo QRo FAWL : FATT HaAT
mFEa frawwg?

W WEEW . A A AWM H F
afemy, daqraA s S A, | ..

SHRI JYOTIRMOY BOSU:
Prime Minister should come.. ..

The-

MR. SPEAKER: We will proceed
with the business of the House. There
will be enough time for us to consi-
der this.

st TWEAR e (9zar)

A4 I ANZ AE  IA  qEy
qam L

WA WA ¢ A2 AT A A
EIC i

I am not one with you. So far as thic
House is concerned, the Speaksr has
to go by the Rules of Procedure.
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SHL] P. G. MJAVALANKAR:  Sir.
you vourseif read out the orficial ver-
Presicdent s interview an?
with the Minister's
quoting not all paragraphs bu! only
on: paragraph. Therefore, vou were
naturaliv embarrassed.

nIR. SPEAKER:
volving me?

SHRI P.GG. MAVALANKAR. As the
Spezker you cannot compel the Mi-
nigter 1o give answersg =atisfactory to
us  Bul they should be satistactory to

you
MR. SPEAKER:

sign of the
yoeil vompared 1t

Why are you in-

Not even 1o me.

ATY [ TETIT 3T 7 g, Afera 2
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fF zuva @ aE =g T4, SITH AT
TAT AT &, [AT H AAIE F 13 A=

O AN <9, 1696

the procveed-
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SHRI P. G. MAVALANKAR: That

1= why ] am also concerned.
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io help the minister ang also 1o help
you.

He should come out with something.
¢o not iix the time-linut,

8]
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MATTERS UNDER RULE 377—Contd.

(ii) Re/ORTED DAMAGE CAUSED BY
CYCLONE AND TIDAL WAVES ™ Mina-
PORE

SHRI SAMAR GUHA (Contoi): 1
want to draw the attention of the
Government through you, Mr. Speak-
er, to the worst cyclone that has de-
vastated a large part of Midnapore
area particularly the coastal area of
the district. I have got reportg that
five lakhs of people have been rend-
ered homeless and about 20,000 houses
collapsed. Although the District Ma-
gistrate asked for 10,000 tarpaulins,
even 100 tarpaulins could not be pro-
vided in that area. This area has ex-
perienced the worst kind of cyclone.
The coastal belt area of Midnapore
and other parts has been extremely
affected by the syclone and tida! bores.

14.01 hrs.
[MR. DrPuTY-SPEAKER in the Chair]

As 1 was saying, five lakhg of peo-
ple have been rendered homeless.
More than 20,000 houses have collap-
sed. But the Government could not
provide any kind of relief to the peo.
ple affected by cyclone and tidal bores,
particularly in the coastal region of
Midnapore district. It has been re-
ported in the Calcutta press that about
half a million people have been ren-
dered destitute by the cyclone and
floods in Midnapore district and the
prospects of giving them immediate
relief appear bleak because of the in-
adequate resources position. The State
Government the district authorities
believe, will tak up with the Centre
question of improving resources in
cycloneprone areas in pursuance of the
recommendation of the Centrally-
sponsored Cyclone Distresg Mitigation
Committee.,” This is the most import-
ant point. This Cyclone Disiresg Miti-
gation Committee ig Centrally-sponsor-
ed. I want to know from the Govern-
ment whether the Central Govern-
ment is going to help the State Gov-
ernment of West Bengal to render the

nize rellef measures to the people
affecteg by cyclone and tidal bores

I do not want to say anything more.
1 would only repeat what I said ear-
liet, This ig one of the worst cyclones
that has ever hit the State of West
Bengel, as has been reported by the
press, and that is also the assessment
of the Meteorological Department. 1
would like to know whether the Gov-
ernment will come out with a state-
ment in regard to their assessment
of the extent of devastaiion that
has been causeq there by the cyclone
and tidal bores and about the relief
measures that they are going to under-
take particularly what steps the Cen-
tral Government propose to take to
help those distressed people.

This matter hag been permitted to
be raiseq under Rule 377. WNaturally
we expect a statement on this from
the hon. Minister concerned. Could I
know, Sir, when the statement frun
the Government will be coming?

MR. DEPUTY-SPEAKER: I would
not be able to say that. You have
made your points and these will be
taken note of.

SHRI SAMAR GUHA: The Minis-
ter of Parliamentary Affairs is also
not here.

An HON. MEMBER: His Deputy
is here.

SHR] SAMAR GUHA: Can I have
an assuraace from him, Sir, as to
when I wil] get the reply from the
hon. Minister?

MR. DEPUTY-SPEAKER: How
can he give an assurance? He can
only convey this to the Minister con-
cerned,

SHRI SAMAR GUHA: The urgeacy
of the problem has to be taken inte
account. The cyclone occurred on
the 15th. Now over a week has
prssed. In thd Caleutta newspapers
this has appeared in three-column
and four-column headlines. Five
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lakh people have been rendered
homeless, and the relief measures
have been very meagre. The Gov-
ernment of West Benga] could not
provide relief to them. The District
Magistrate wanted 10,000 tarpaulins;
they could not provide even 100. The
Cyclone Distress Mitigation Com-
mittee has givers the report that the
Central Government has a responsi-
bility in such case. I want this state-
ment to be made tomorrow or day-
after-tomorrow,

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
You have made your suggestion.
Leave jt at that

SHRI SAMAR GUHA: I rcpresent
that coastituency. 5 lakhs of people
are renderedq homeless. At least
tomorrow or day after tomorrow
you may ask the Government to make
a statement.

SHRI DINEN BHATTACHARYYA
(Seramporc) : I represent that
State. Kindly allow me one minute.

MR DEPUTY-SPEAKER: I will
allow you even one hour, but i1t must
be according to the rule. I caunot
go beyond the rule,

SHRI DINEN BHATTACHARYYA:
1 am drawing your attention to this.

MR, DEPUTY-SPEAKER: You do
it under the rules.

SHRI DINEN BHATTACHARYYA::
I gave a Calling. Atlention Motion,
That was not admitted, why, I don't
know. I don't know for what reasons
it was not admitted,

MR. DEPUTY-SPEAKER: Here
is matter under Rule 377. Only the
name of Shri Samar Guha ts there.

SRAVANA 29, 1898 (SAKA)

Matters Under
Rule 377

SHRI DINEN BHATTACHARYYA:-
1 gave Calling Attertien Motion. It
was not admitted,
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MR. DEPUTY-SPEAKER:
is something else.

That

SHRI DINEN BHATTACHARYYA
On the same thing,

MR. DEPUTY-SPEAKER: Mr.
Panigrahi has said that you are
having opportunity to discuss all
those things on 24th.

SHRI SAMAR GUHA: Flood is
differtent. That debate will deal the
problem of flood and drought. This
is cyclone and tida] bore,

MR. DEPUTY-SPEAKER: You
caa bring that under floods: Cyclone
and tidal bore. This can be brought
in there,

SIHIRI § M. BANERJEE (Kanpur)
The hon. Mimster of Finance 1s here.
People have been asking us about
this. The Central] Government
employees have beoa asking us about
the second instalment of dearness
allowance from the 1st of June, 1974
Since the Finance Minister is here in
connectioa with the Finance Bill, let
him make an announcement here,

MR. DEPUTY-SPEAKER: We are
going out rather too much. We have
had enough excitement today. Let
us reserve something for tomorrow.

SHRI MADHURYYA HALDER:
(Mathurapur): Do yom adwvise me
to submut a Motion to raise it under
Rue 377 for the next day?

MR. DEPUTY-SPEAKER: I do
nnt advise vou anvthing. Next item.
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1 Finance (No. 2)
Bill, 1974
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FINANCE (NO. 2) BILL 1974~Contd.
New Clause 4

ME. DEPFUTY-SPEAICER: We take
up further consideration of the
Finance Bill. We have disposed of
Clauses 2 and 8. There is an amend-
ment given notide of by Shri Ern Sez_
hiyan, Shr1 Shyamnandant Mishra, Shn
A. B. Vajpayee and Shri H. N. Muker.
Jee

SHRI S. M, BANERJEE (Ranpur):
Let the hon. Finance Minister tell us
~hat amendments he wants to gccept,

MR. DEPUTY-SPEAKER: Which
seeks to include « new Clause irto the
Bill. Are you moving i#?

SHRI ATAL BIHARI VAJPAYEE:
(Gwalior) 1 beg to move®.

Page 2, 5
after line 23, inserfus

“4. The taxes or duties referred
tg 1 section 3 shall cease to
have effect from the 1st day of
April, 1975 (51
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&ir, I cannot accept it. In that case
everything deponds upon the posmbi-
lities and probabilities, At the present
moment, I am nop in & position to ac.
aept the amendment of the hon. Bem.
her limiting the time of the taxation
proposals.

MR. DEPUTY-SPEARER: My
duty 1s to put it to the House

Amedment No. 57 was put and
nepatived.

The Schedule

MR. DEPUTY-SPEAKER: Now,
we take up the Schedule. There are
large numbers of amendments. But,
many of the Members are not here.

Mr. Sokhi, are you moviig your
amendments?

SARDAR SWARAN SINGH
SOKR! (Jemshedpur): I beg to
move.*

M sl line 7-_'

for ‘“Two hundred and Afty™".
Substituten

‘“Phree hundied”’ (1)
Page 3, line 10—

for *Sixty" substitute—
‘Figty fve” (B

sAmnndments moved with the recommendation of the President
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Page 8, line 17—

for “Thirty” sibsfitute—

“T'werfy-sevén &nd a half” (3)
m "n u-ne 20l'_'

for “Fiftédn” substitute “Tiventy”

4)

Page 3, ling 23—

for “Seventy” sitbititute “Sixty”
(5

Page 3, line 27,—

for “Four thousand” substitute—

“Four thousand and five hun-
dred” (6).

Page 3, line 28,—
for “Four thousand” substitute—

“Four thousand and flve hun-
dred” (7)

Page 4, Ime 5—

for “Thirty” substitute—
“Twenty-seven and a half” (8)

SHRI DINEN BHATTACHARYA
(Seramporé): I beg to move.®

Page 3, Iine 7,—

jor “Two hundreéd and fifty”
substitute—

“One huntired ing fitty” (9)
Page 3, line 10—
for “Sixty” substitute—
“Twenty-five” (10)

Page 8 ine 11,—
for  “Twébtyfive”  substitute—
“Tel® (1D
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Page 8, line I7,—

for “Thirty’ substitute “Fifteen”
(12).

Page 3, line 20,—
for “Fitteen" substitute “Ten” (13)
Page 3, line 23,—
for “Seventy” substitute—
“Twenty-five” (14)

Page 4, line 3,—
for “Twenty-five"
“Ten"” (15)

Page 4, line 3,—

for “Forty" substitute “Fifteen™
(16)

substitute—

Page 4, Irme 4,—

for “Fifteen”
(1n

substitute “Five”
Page 4, hne 5—

for “Thirty” substitute “Fifteen”
(18)

Page 4, line 14—
for “ten” substitute “Five” (19)
SHRI ATAL BIHARY VAJPAYEE:
I beg to move:*
Page 3, lne 10—
for “Sixty" substitute “Fifty-one"
(31)
Page 3, line 11—
for “Twenty-five”
“Twenty-one” (32)

Page 3, ling 14—

for “Sixty” substitute “Fifty-one”
(33)

substitute—

* AHBEAT ' mifvell With thé recotteridation of the Predident.
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Page 3, line 17—

for “Thirty” substitute “Twenty-
six” (34)

Page 3, line 20,—

for “Fifteen” substitute
(35)

“:lw‘n”

Page 8, line 28—

jor “Seventy” substitute
one” (36)

“me-

Page 3, line 27—
jor “Four thousand” substitute—

“Onye thousand five hundred

and one” (37)
Page 8, line 28,—
for “Four thousand" substitute—

“One thousand five hundred

and one” (38)
Page 4, lines 28 and 29, -

for "“Four thousand aud five
hundred” substitute—

“One thousand five
and one” (39)

hundred

Page 3, line 30—
for “Twenty” substitute—
“Eleven” (40)

Page 38, line 34—

for “One thousand aud five
hundred” substitute—

“Five hundred and one” (41)

Page 3, line 85— _

for “One thousand and eigth

hundred” substitute—
“Eight hundred and one” (42)
P"Q a' line ”I—

for “Twenty” substitute “Eleven”
(43)
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Page 4, line 3—
for “Tweniy-five” substitute
“Twenty-one” (44)
Page 4, line 3—

for “Forty” substitute “Thirty—
one” (45)

Page 4, line 4,~—

for “Fifteen” substitute “Eleven™
(46)
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Page 4, line 5~

for “Thirty” substitute “Twenty-
six” (47)

Page 4, liue 22,—
for “Fifty” substitute “Five” (48)

SHRI DINEN BHATTACHARYYA:
I beg to move:*

Page 3, line 27—
for “Four thousand" substifute—
“fine thousand” (49)

Page 3, line 28—
for *Four thousand” substitute—

“One thousand” (50)
Page 3, lines 28 and 28—

for “Four thousand and five
hundred"” substitute—

“Owie thousand and five hun-
dred” (51)

Page 3, line 30,—

for “Twenty” substitute “Seven™
(52)

Page 3, line 34—

for “One thousand and five hun-
dred” substitute—

“Five huadred” (53)

'Amnmumoved-withthcnmmmdaﬂonotmw.
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Page 3, line 35—

for *“One thousand and eight
hundred” substitute—

“Six hundred” (54)
Page 3, line 36—

for “Twenty" substitute “Ten”
(55)

SARDAR SWARAN SINGH SOKHI

(Jumshedpur): Sir, I have given

notice for eight amendments. In the
first amendment, I have proposed
that the duty of 250 per cent on
manufactured tobacco and cigarettes
etc.,, should be increased to 300 per
cent because it is consumed by th:
people at high-level and ¥ fashion=
able soclety,

Similarly, the customs duty on
foreign liquor should also be raised
from Rs. 80 per litre to Rs. 100 per
lIitre because this is injurious to
health By this amendment (Amend-
ment No. 2) I request the Minister of
Finance to reduce the proposed duty
on tyres of motor vehicles from 60
per cent to 55 per cent at least
because this affects directly the
general public and the public trans-
port. The reduction of five per cent
will give some relief to the moto
vehicle owners and thus check the
inflation to a certain extent because
transport is oue of the very wital
parts of the country's industrial
development. Sir, my amendment
No. 3 relates to cement which 1s
mostly used by public in both the
urban and the rural areas. So, I
suggest the proposed 30 per cent duty
should be reduced to, 274 per cent
aud, I hope, the hon. Minister would
be generous in accepting it.

As regards my amendment No. 4
I have suggested an increase in duty
proposed in the Schedule from 15 per
cent to 20 per cent because asbestos-
cement products are used by hig
business houses wad it does not affect
the common man. In my amendment
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No. 5, 1 have the proposed duty 70
per cent be reduced to 60 per cent
because it relates to the common man
and affects him because items like
iron, pig iron etc. are mostly ased by
poor cultivators, small scale indus-
tries for manufacturing agricultural
implements etc. which are of publc
utility. Again, I would say this
directly affects the general public.

As vegards my amendment No. 4
it relates to copper and does not
affect the common man. So, I suggest
the duty may be increased from
Rs. 4,000/- to Rs. 4,500/-. Now, I
come to my amendment No. 7
Simularly, in this amendment as n
amendment No. 6 the duty may be
raised from Rs. 4,000/. to Rs. 4500/~
as this item is used by big business
houses.

Coming to the last amendment
No 8, the items under this amend-
ment are gencrally consumed by
middle-class as well as poor-class
people. Therefore, I would request
the hon Finance Minister to red..c:
the duty by 2} per cent, that is, from
30 per cent to 274 per cent which
would give some relief to the muddle-
class people of our society.

Tn conclusion I may mention thit
some o/ my amendments suggest as
increase of duty whereas in some of
the items I have suggested to reduce
the duty. In a democratic country
like ours it is the duty of the Gov-
crnment to see that the poor as well
as muddle-class people do not suffer
whenever taxes are levied. Lastly, I
may say If the adjustments as
suggested by me are accepted neither
the Government would be put to loss
ror the public in general would suffer
so much With these amendments I
support this Bill.

SHR1 DINEN BHATTACHARYYA
(Serampore): Yesterday, when the
general discussion was concluded
and the Finance Minister made his
speech I heard that he took the plea
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that the taxes that have been imposdd
are not on items w are used

mally high amn o
shall find that ulfimately the burden
would be pawmed on to

e in an indirect mannér, except in
the case of cigarettes wiieh are con-
surhed also by thle common mmen. I
have myself fabled an ametdnient in
this regard to reduce the tax from
250 per cent to 150 pér cent, It may
appear that it {8 ealy the rich people:
who usé this luxWry {¥em, But that
is not so. The Char Minar cigureite
is used by the very ordinary people;

even the plantation workers use it.

MR DEPUTY SPEAKER Does
he use it?

SHRY DINEN BHAPTACHARYYA-
1 dp not smoke néw Previously 1
used o but not now. But
knows that the price of cigarettes has
gone up so high, thdt most of the
pecple who were smoking beétter
brands are now cothing down to Char
Minar because still 1t casts about
50 paise for 20 cigarettds... ..

DR. RANEN SEN (Barasat): No;

it costs 60 palse or 65 palss for 10
cigurettes

taking place everywhere,

Again, théte are ifémis Illke pig
iron, asbestos, cemenmt, iron rods etc
These items are consumed direcily
also by the common man for cons-
tructing houses etc. In the rural
areas, whién the pbt¥lé do fibt get
corrugated sheets, they e asbestos
sheets. S5 they heve fo purchase
asbestes sheets. So, they gre affected
directly by the increase in duty on
these items.

THer, we hdve Wéns Mie rubber
goods and didsk! o1l THese are in-
termedinte for mandfacta¥e of the
fillkléd gobBs If téke¥ ate Prmposed
on these intermediates which are
necessary raw materia] for the
manufacture of certain items, auto-
matically the ovst of the finished
items goes up

My point, therafore, iy that there
is no justificatsoh for imposing thdse
new taxes in the name wof bridging
the gulf or narrowing down the gap
betweéén the attusl incdme of Gov-
ernment and the actual expénditure
It will not help Government very
much in that way Of course, In-
dirett taxatish will by doubled In
the last budget, more then Rs 200
crores were imposed as indirect taxa-
tion; this time also Rs 232 crores will
be imposed, bringing the tatal to more
then Rs. 410 crores. Tihis 1s ~bsolu-
tely intolerable. Thiy will be a dfrect
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That is why origimally they did not take steps fo uneerth black money.

bring the defnands for which this
money is necessary, The technical
defects was et by chames but it was
intentional to suppress the real picture
of our economy. So it is nothing but
gn éyewidh to Noodwitk people and
tax the ordinary people by imposing
new taxes on tobacco, iron which is
necessary for building purposéx and
cement which is nét aveilable any-
where at the price fixed by Govern-
fment. You cannét get it from the
distribufors who are supposed to sup-
ply it at the fixed price. At least in
West Bengal we have seen that we had
to pay Rs. 35 a bag; now after the
taxation proposals, we have to pay
Rs. 75. Even then you have to ap-
proach him many times and then he
will bring it; you cannot get it in the
general way.

So in respect of every ltesr mention-
od here, I have asked for reducing
the tax. Even the taxes imposed last
time were so heavy that the people
cemnot bear it. That is why the people
who were poor are becoming poorer
while the richer, the blackmarketeers
and big busiriess people are betoming
richer. So imstead of fighting black
money and inflation, you will be help-
ing the blackmarketeers and more
black money will be created.

Look at the funny way the Govern-
ment is dealing with black money.
They announced that on such and
and such day the income tax or cus-
toms people would go round the city
and approach people door to door
where black money is there. That is,
after informing the persens who may
have biack mmmey, the Government
goes there.

SHRI'B. V. NAIK (Kanara): How do
you kriow?

SHRI DINEN BHATTACHARYYA:
This hus céme in the papers. It was
announced that on the 16th of this
month jn Calcutta Government would

So after giving information to the

is why onily in rare cases black money
has been unearthed, Of course, some
news items have appeared saying
Rs. 60 lakhs have been un-
earthed. We do not know how much

black money running as & parallel
economy in the country,

The Finance Minister himself has ad~
mitted on various occasions that fhis
is the 6nly dbéminant ecdnomy which
is prevailing in the coumtry. If they
ate serious, then, Government should
take certain stéps. But, they are not
doing that. They should teke
certain steps: like demonetisation;
impléementation of land reforms,

nary poor peasantry, etc Such
steps should be taken. The big mono-
poly houses should be nationalised.
All the bleck money which the big
giants possess and which are hidden in
leckers of different banks
showld be unearthed. Why don't
you decide that the Government
will take <charge of all these
lockers in a dey? If you do that, you
will be able to bring out crores ot
rupees. They are not taking such
use they know that if they

g

f
)
f

2

i

:

4

polists. That 18 why, we are facing -
all these difficulties. I the prices
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are at a particular level in the morn-
ing, they go up in the evening. You
will be astonished to know this. As
soon as the new taxes were imposed,
the ordinary toilet soaps were not
available in the market; they were out
of the market. In regard to cloth,
you may say that you have imposed
taxes only on the filner varieties, After
increasing the price of the coarse cloth
some time back, you have come up
new proposals for imposing taxes on
the finer varieties of cloth. But, in
Calcutta—I say this from my personal
experience—we were not able to get
any variety from any shop at prices
which were prevailing before the im-
position of new taxes. As you know,
everywhere, prices of all varieties of
cloth have gone up.

Now, about cement and other things,
There is already a demand that the
people should be given full quota to
build their own houses, especially
people belonging to the middle incume
group. But, after these new taxes,
seldom they will net anv chance or
scopes because cement will not be
available; iron will not be available;
they will not get asbestos at the prices
prevailing earlier.

So, my submussion will be, you
should see that the taxes imposed on
certain items which are very necessury
for the common man and which are
necessary as intermediaries for manu-
facturing finished items should be
withdrawn. That is why, I have
moved amendments in respect of all
items. I propose that the taxes which
were )mposed in the last February
Budget should also be reduced. This
is my submission, Sir, I hope the
Finance Minister will not deal with
the situation in this way. The situa-
tion is very serious. The number of
people who are dying of starvation is
increasing. Something must be done.
This sort of playing with the lives of
the people should be stopped imme-
diately. Otherwise, the people will
take their own course of action and
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force the Government to abandon this
sort of policy of fleeciniy the people.
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IO FA0 F4 III0 IO ! AwaQr
1 off X% g9 ¥ wex ¥ fou oT A
&IV AT § | ¥ ST WY AT w
w1 ag alter § 7 wror ey Sy
afr | v W AT & wmor wA A
Ioafer w9z wwfy s we af )
fe maredifa & 773 & faq w9 -
aRdgT X 2T Any § 7 o Frdew
¢ fe weme wae wd-gwe 9 faom
W AT WTgar § A Fwwr i wv
W a7 % oy ~Fey & ghedr
7 guw, el fenfae ar woft &
fefade Pres o2 feeerd w1 o oft
w8 77 T, Y WA § o wwer Al €
w1 WiT ST wrATd o s
& | 3T W T TIAE WIEO qT T F TEN
¥ &1 aha Ty ) Wi g ag
gréwdi s fadw we @ &

THE MINISTER OF FINANCE
(8HRI YESHWANTRAO CHAVAN):
Most of the speeches are spdeches
which could have been made at the
time of the first reading of the Bill.
These are of a general nature. But
of course they have raised very im-
portant points. I would lhke to deal
with them very briefly. Shri Vajpayee-
ji asked the relationship between in-
flation and taxation. We have never
made a claim that we have formulated
a policy which will by itselt eliminate
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inflation. We have never claimed that
position. I have already said that this
taxation measure is intended to re-
Juce deficit finance which is !ikely to
be of a greater size than what we
had anticipated at the time of the
last Budget. When I presented the
Budget I explained the new tax pro-
posaly on the commodities that are in-
«luded therein. What exactly the
Government chose to do, I would like
1o make clear again, These commodi-
ties of mass consumption have not
been touched. Those included in the
tax proposal are those which would
have given rise to some sort of wind
fall profit in the black-market. There
ure certain commodities which are
used in the consumptlion of common
people. In the case ot paper there
are varieties of paper which do not
go into the consumption of common
prople. They have been excluded.
Take cement. It 15 a commodity
which is used for building purposes,
common man™ house cvan be built;
but what hapoens 15, the common
man does not get it. This is the pre-
sent position. The idea ig to try to
ret at some of the windfall of the
profits which fhese anti-social ele-
ments trv to get, and see that Govern-
ment is helped to raise more resour-
«es.  This 1s the philosophy; this is
the motivation hehind the tax propo-
sals.

15 hrs
Shri Vajpayee Ji was asking me
about the package. Package is there

before them. They cannot say now
that there is no package. Package,
really speaking, means the steps taken
n different directions. We have tried
to raise more resources with a view
to reducing the deficit financing. We
bave to curb—we have tried to curb—
the money supply in the form of
dividends etc. We have already dis-
tussed the Bill in this House and. im-
mediately afterwards, we have taken
certain gteps to restrain consumption
of \ome of the scarce materials. This
3 also one of the intentions in our
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trying to make these commodities
somewhat costlier, We are trying to
make the scarce materials such as
iron and steel to be costlier to restrain
the consumption of the scarce commo-
dities. Restricting the consumption of
the particular commoditles is one of
the measures of the package so as to
make them scarce and to make them
a little costlicr and to make the credit
alro a litlle costlier. That 's alsn one
of the measures in the pacskage. He
1> asking whether this is the packaze.
Package means a variely of proposals
or measures. One of our aims is to
reduce the artificial pressure of de-
mands and, at the same time, to try
to increase the supply of commodities
which are in need. There too we are

taking steps.

For that certain conirol measures
will have to be reconsidered. We are
trying to invest more. We are re-
sorting to measures of economy, We
try to see that the vital sectors of vur
economy are not affected. We shall
also try to see that even if they need
more, we shall have to give thém more.
Whatever we save by the cut in ex-
penditure in non-essential things will
be ultimately used for th¥ increase in
the production. In case of agriculture,
possibly, more and more fertilisers
production will have to be undertaken.
These areas will have to be taken care
of by this package. I would request
the hon. Member, Shri Vajpayee just
to think for a while. When you say
there is no package perhaps, you are
nol prépared {o look at it. T would only
say that this is a long-term p:ogramme,
You cannot expect us to get results
within a few weeks’ time. It will te a
rcasonably long-lerm programme. I
am sure that we are taking steps in
that direction. One clear thought 1n
our minds is just to systematically go
about it with the support and coupe-
ration of the people, Otherwise we
will not succeed in this matter.

Therefore, Sir, I express my inabi-
lity to accept any of the amendments
moved by the hon. Members.
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amendment to be put separately, I
shall put all the amendments together
to the vote of the House,

SARDAR SWARAN SINGH
SOKH1 1 seek leave of the House

to withdraw my amendments (Nos.
1 io 8).

Amendments Nos. 1 to B were, by
leave of the House, withdrawn.

MR, DEPUTY-SPEAKER: The
amendments of Shri S. M. Banerjce.
Nos. 20 to 30, are barred because
they are the same as amendments
Nos. B to 19.

So, 1 shall now pul all the other
amendmenis (Nos 0 to 19 and 49 to
55 moved by Shri Dinen Bhatta-
charyya and Nos. 31 to 48 moved by
Shri Atsl Bihari Vajpayee) to the
vote of the House.

Amendments Nos. & to 19 and 31
to 55 were put and negatived.

MR. DEPUTY-SPEAKER:
the question is:

“That the Schedule stand part of
the BilL"”

The motion was adopted.
The Schedule was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the BIll

SHRI YESHWANTRAO CHAVAN-
Sir, I move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill be passed”

ot uq fawa (xrwr) : TS AT,
#7 HeT WERT AL I AGT AT &
o T R wraw A Frer fee
w3t gAY A A1 fory s frmr—
w f7 g o 90 aw & .fe
& o 7ad fRw Y WET 9C A 1 T
WA g a7 fr dfrereinw &

Now,
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s vl AgEve ¥ N -
AT CTRT 6% §, WE WraE gy A e
wex § wfew N wOAC wET-
o T E YT AET AT T ] 5 & e
ffreriive T Wl § 1 & welt
wRYE HY w4 & fog wgT g §
AT B ST A o wirar W §?
3% %1 oF fawre 34T SRR 1 ¥ T
v faa o warafea fsd &Y soT
T AT I W A & §, I
w1 g5 fgem o o fawwe ¥ qw
a1 wrgm g | A qa frew K qrT
dar, qft, wrer wife i dar # st
g, fog e wrewes w71 W §, <
% fawg & oo fear @7, gvnfE wwd
7Y A STAETT EH A AT G
& & #7 ferar 32—

“Take the case of Orissa and
West Bengal for example, Accord-
ing to the schedule of prices
attached to your letter, the
maximum wholesale price approv-
ed by the Government of India for
both these States is Rs. 170/- per
quintal.  However, the mﬂ!m&
margin in the two States is not the
same.

In the previous 2-3 years period,
there was throughout the country
a uniform milling margin of
Rs. 80/- per ton fixed by the
Centre. In Oussa, the samg margin
ijs being allowed at present, 'The
roller mills find this margin quite
profitable even now.

wwgy 80 wqx whr = ¥ of
iy ST FAR &, S de 1
g ?

However, I reliably understand
that delegation of the roller mills

in West Beagal held secret con-
fabulations with ~Mr. Siddharth

Shankar Ray, und it was decided
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that the millery in West Bengal
should be given a margin of
Rs, 200/~ per ton. On the million
of say, 6 lakh tons per year, there-
fore, the extra profit would be
Rs. 7.20 crores. And on the milling
of 3 lakh tons it would be Rs. 3.60
crores. The roller millers are out
to make huge profits at the expense
of the consumer, But Mr.
Sidharth Shankar Ray 158 not any-
body's fool. A vast sume of Rs, 50
lakhs was used to ovércome the
~cruples of Mrs. Siddharth Shankar
Ray, his henchmep ang other offi-
cials. ©Of course since Mr. Ray
enjoys the confidence of the Prime
Minister, you will not be able to
do anything in the matters.”

& Wy PRy FAFETIRME R
% 80 W% = ¥ fwfew misw
faar &, #few Tdy 7% W19 200 FAT
@y fmrsat 1ok wrev A
T frm A TwE a0
20 W F9G FT HATG: G107 &, TVAT Gy
T AN TR — A W T W
Halt WERT F27 7T WA ¥ X ¥
TH ATHA Y AT T4 7 A7 FE &
80T e HwATIE AAM Y A e
FATTHY 200TT4T TR I &1 HEAEEAT
W g7

w0 AEAr fo THo fe WK
R F A F & T A
W & agy v fr weries o owe
o 71 firfy T 77 T H 38 A
Ll

WA TEEY ST § ae W ¥
Sfaw e wrey w1 fe = % o gl
27 & uyye Y IR 9% WIE -

“So, tho fear of any price gap
being exploited by somebody seems
to be unrealistic.”.
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o qA fo THo Ho w7 FNrdwT

# O FFI O § | WTIR FqATE

@ NumArn s w wIg? |

“My information is that the ex-
factory price of indigenously pro-
duced DMT 1is Rs. 18,000 per
tonne.”

st WY AT F OO AT IR
qHA 25 ST mEETEE WA W
gar 16 gwT ar 25 wiwew gAv
4EWIT |

st araes R wageer |25 Sy
fom or wmaT 27

it 7y fomd . Formodt a7y

16 EHTTIFG S0 e xfefng
#ro THo Yo FY 1 25 HiwdT URTEW
T Wy w A &Y T g v 20
BT | W T o F oWy FT AR F AT AGY
g AR T AdY, ¥few o A A
e o R wife sw aq qErar
WT9A ¥ -

“I told you it iz about Ra. 38,000
per tonne.”.

gtz fo THo dre ¥T fafl Y=,
WY &5 573 ¢, AL 9 H oo E, fr
38 §TT WX (iR SRy €o THo
EoqT TR FIENT? H1qH T SHAATT
20 EATTEYAT FOT | AT 13 FACHT
miam wa R oA g @E f*
qfere Wt STRdW W@ S TR
¥ o @ &, T O SR e WY
W T AT AW W WITEt I dar
FO E T AR E T TMEAR
TA T 7{ §-UE WO wAT A @ Wifw
GaraT7 A A €1 W e, 20 AR
a9 81 A 77 S e
WTIE TEA F WETC 18 FATC 79T X
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T & gun WY EoTHZ( ¥T TRAATT
TIfTERT wEET AT arfaeeT A &
firw forar e &, 56 AT F AR §
I A # {oe fraTaT Agr wwaar g 1 &
WIYF FEAF WIETLTL, WITH AT
BT U oZr ¥ #+ @7 Jar s fammew
Foror wre reoe BT W AT A AR
™ fred ot s fa ot fooft g
2,918 TIET w2y g aTEEn, O,
@ WU W gg AT 18 g1V a7 At
FIEAX FT TARH F74 AT FT AT
Y I} qfeqw qwe wReTelady ®1
Fifay | W wET S F R A Q@
fear s &t vy QAT @ A
T AEHT G IfeA® o7 WET-
Ferr & foord %71 @ F frg T A
GaTaR ¥ fre § ¥ 3997 § ¥6-
A FOT | 7% e & & 9 g7 a1
& ST ETAT WoeT AgT 8, 9 Tefr Y
¥ T QAT FL | WY DA
F A ¥ ww AR F wod O w1 W
F TH HET | AT FET § A FfAC
wfife el v wre wa g X i
OV WA WG § o uwHtwew fen §
Ik araT qT & 1T @I

wﬂo@fl o ﬁfﬁﬂﬂ_{mﬁ.
TEH AT A HIOHT OF drTera 2w §
o TEN | WoE W & fA,
TTE ¥ ferg ot Argdwar fam o § gad
T qIAT A T W 9% Ay F
ST HAT & HCF AR A AR ZIfAT
T Y oW 7 TG 9T | HH &
vefraf-rofifas #fwew T2, S
fareiy ForY &, 3R4Y aY Ho FfAAT
T ortotite WY FTHN & 1 Wrfo wTodt
=1 gfeaw wraw & w1 weavw A8 R,
ag 9T § | 78 wrEotowTo WIT FEHY
wEottonTEe %Y winfawew & 1
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& o fafredi ki yo s T )

“We took this matter up with the
Ministry of Petroleum snd Chemi-
cals. They have made inquiries
and have ordered investigation into
some of the reported trausactions,
They have informed us that Messrs.
CAFI :upplied only 2 tonnes of
chips for trial purposes while IOC
sold between June and 7th August,
1978, 14.1 tonnes of polyester chips
to Messrs. Shree Synthetics....”

T% T SATT § 1T AT A G )
“Messrs. Nirlons,....".
7z aryart sde o 3

“....Messrs. Lamina Indusiries
and Messrs. J. K. Synthetics....”

a7 37 & 97 o= & arfagr /mga

“....in order to find out the
suitability of their chips for manu-
facture of polyester filament and
fibres. Messrs, IOC alsg informed
the Ministry of Petroleum and
Chemicals that they had received
orders from Messrs. Nirlons and
Messrs. J. K. Synthetics for the
supply of 300 tonnes end 150 tonnes
of polyester chips respectively.

“The Ministry of Petroleum and
Chemicals strongly objected to the
sale of polyester to the various par.
ties and they were advised not to
make sale of auy chips to any party
pending receipt of government
orders on thi¥ points. No sale of
chips has been made by Messrs,

CAFI and Messrs. 10C after
August, 1978".

“An investigation has been
ordered juto the abovementioned

violation of the conditions of the
import licences issued to Messrs,
10C for import of DMT",

JITEFINE ATER T &1 4G AR A
3 fo 7o agr a¥ dai o% wyeer §,
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wefg & Wt wgier ¥ e fe W
Wy gw oAt ¥ e s g
fod g gw Wit owe o W fafaa
woite §, g W Y i § ?
T §TY FAAA § gW OrRIqEz T e-
T § 7 EWIC aTR F4T A€ 7G AT
g oot § | v g arw el 8 ?
ZATRTE A} ITTEIL Wit 2 g W
¥ g W1 T T R | A
g% W ford, wwerh —sud frg
WIS 6T Y § 7 qg WY Sl wfeed
afaqdar &, fafodee, weftorm §, < foar-
Wz % fafordre g9wa vgar ¢ fasae
AT 9T JwAr & awiE & @k,
TREH N IZEH I AN *9
¥ wy I W FF T@TE FAG OO
ToReT wwi a7 gw W oww
HTEAT FT TARTT T T WIS A4
§ &TH WO | & ST O AT & o
w4 & fag wre dare g w, o
THES wA g @ @ &
wRTT A W | TET g, e
Tfeme qrraves wirdt & ag aved A
T AR |
SHRI RANEN SEN (Barasat): 1
want to raise some questions in re-
gard to the general economic situa-
tion in the country because this is a
discusgion on the Finance Bill. Gov-
ernment of and on makes the claim
that the recent steps taken with re-
gard to raiging some finances by im-
pounding w certain portion of
employees, wages and DA are mea-
sures intended to control infla-
tion. A few minutes ago, Shri
Chavan said that Government sre
trying to control and curtail certain
in essential consumption In which he
has taken cement, fron, asbastos and
corrugated gheets. He has also ad-
mitted that cement is not available in
the open market, nor is pig iron or
any form of iron available. If these
things aré n@&t available in the
market, has Government considered
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it necessary o see that they are made
available in the rharket?

A little while ago, Shri Ram-
avatar Shastri was mentioning about
the absence of certain commodities in
the market. What is happening in
the country? Where is this Govern_-
ment taking the country {o. That is
the moot question today before the
public. The question is not whether
the Government 1is raising some
money or rwot. The Citizens’ Council
of India and the Consumers’ Counci]
of India—I do not know who they are,
but off and on we see their advertise.
ments and statements #1 newspapers
have stated publicly, and it is re-
ported in the newspapers, that as soo
as these new taxation measures had
been anticipated by the producers of
certain commodities, there was a rise
of 3040 per cent in prices

We were discussing gbout tobacco.
I am [@a person who smokes very
cheap cigarettes because of poverty,
But as soon as it was known that
certain types of manufactured to-
bacco would be taxed, immediately
the prices of the lowest or worst
type of tobacco consumed by the very
poor people went up. Where is the
Government machinery to control it?
8ir, one month back, it was sixty
paise, now it ig 70 paise in this city
of Delhi. It is 66 paise in Calcutta,
whereas one month back it was 38 or
60 paise. How will the people have
confidence in the Government when
the Finance Minister gets up and says
that only those commodities which

are not useqd by common people are
taxed.

In regard to cloth, in regard to
paper, and in regard to every com-
modity, this is the case, Sir, it is
called open market. All market is
open. but, it is black market. I
came from Calcutta only today. For
the last three days, not a drop of
kerosene 1s available in the market
and even in the black market, la
week it was Rs. 1.20 paise per litry
today, it is Rs. 2/- per litre. Even
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then, it is wvery difficult to get.
People would like to know, who are
governing this country. Is it this
Parliament? 1Is 1t the Government
that months all sorts of phrases or
those people, the black marketeers?
People know from their own ex-
Pperience that the only economy which
is present, which is dominant, inside
the country is the black money
economy, Today, it 1s not a parallel
economy; it 1s the dominant economy.

In regard to controlling this black
market, what has the Government
done? Excepting mouthing some
good phrases and using some plati-
tudes, what has the Government
done in regard to this? It has become

some wnaccountéd money,
with us; here is the amount, please
take it'? They have gone mad or
what? Government are playing jokes
with the people. This has been re-
ported in the Calcutta mnewspapers
4wo days back. Therefore, we would
like to know from the Government,
what steps are they taking? By
raising Rs. 285 crores by way of new
taxes on some commodities which
have been taxed earlier over and
over again, thcy may be able to
collect some money But, where
would the money go? If there is a
puce rise of 1 point every week,
what happens immediately? ~ Within
two months, all the money raised by
the Government will become infruc-
tuous. Yt has been admitted—pro-
bably Mr. K R, Ganesh has admitted
in this House—that today, the value
of the rupee is 25 paise. If that is
’onndi{mereuaprieemeofl
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point every week, what will happen
after two or three months? What
will be the value of the rupee? This
is one side. Another side is the black
market and the resultaat artifictal
scarcity. The whole country is going
to dogs, to ruin and to destituticn.
Only this Government is responsible
for this situation. It Mes also been
admitted 1 this House that the
Reserve Bank and the pationalised
banks have given more amount, more
money, to the hoarders, black marke-
teers and big monopolists. By whom,
this money has been given? The
moaey has been advanced by the
Governmenta)] institutions like the
nationelised banks and the Reserve
Bank. What has the Reserve Bank
done in regard to this?

~

In order to check inflation, they
have raised the interest by 2 per cent.
People who are making profits of 50
per cent, 100 per cent and cven 200
per cent,

:

bring them down?
has refused to give that assurance.
He says, the cumulative effect of this
package deal would be that inflation
will be controlled, production will
increase and gradually there will be
jsome improvement, But how long
will it take? The country has lost
faith in the utterances of this Gov-
ernment: It is a wanderful situation.
A few days ago, the Prime Minister
said, this is a global phenomenon,
But after visiting Czechoslovekia and
Moscow, Mr. Cbavan has puplcly
said, this 1s a global phenomenon,
In the socialistic countries there is
no inflation.” I congratulate him on
this But after saying that, Mr.
Chavan is trading the same old path
and uttering the same old words.
The country has come to such a pass
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that the common people cannot beer
this burden of high taxes, high prices,
unemployment and the total econo-
mic crisis.

Sir, 1 know this Bill will be passed
with the Congress votes, whether
ihere will be conscience votes or not.
Ultimately, can he gurantee that
within a few mouths again he will
not taxed this time? We want to
certain other materials which he has
not taxed this time? We want to
know the result of the last budget,
how Government has fought this in-
flation, black money and black
market, which have become dominant,
Would he give this assurance that
in this year there would not be any
more taxes? He has rejected
demonetisation and I do not want to
raise it. What ure the measures he
proposes to take to coutrol inflation
and get the black money out of the
people who have hoarded money apd
goods? Today it is known tha® there
1s a relmtive scarcity of materials, but
it cannot be said that production has
totally collapsed. There are huge
stocks lying with certain people.
What steps does Government propose
to take to unearth those stocks and
the hoarded black money? These are
the points I wanted to raise and I
have taken this opportunity to raise
them,

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, if you read the Fi-
nance Minister’s speech on 31st July,
it says:

“In the background of great hard-
ships being endured by the common
mon, there is clearly no case for
imposing {fresh levies on articles of
mass consumption.”

It sounds very fine. If it goes to a
foreigner who does not know the living
conditions of the weaker sections of
the society in India today, he will give
an award to Shri Chavan. But |if
somebody took a little more pain to
find out the magnitude of his fleecing
he common man, the weaker sections
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of the society through the method of
indirect taxes, he will come to an en-
turely different conclusion, which I
can prove by giving a few figures.

Before the fresh imposts the total
imposition on luxuries came to Rs. 749
crores while the total revenue from
common goods came to Rs. 1,096 cro-
res. So, the true appearance of Shn
Chavan 1s visible from this. While he
is most reluctant to touch the bloating
affluent sections of the society in the
country, ke a thief he enters into the
stomach of the weaker sections through
indirect taxation, This is revealed by
the fact that while the luxury goods
give a tax return of Rs. 749 crores the
return from the common man's goods
is Rs. 1,049 crores.

SHRI B. V. NAIK: But what is the
volume of goods?

SHRI JYOTIRMOY BOSU: I am
not worried about it. The figures will
show that his claim is nothing more
than a stunt. Let ug read the breack-
up for the benefit of Shri Naik and
also his leader both of whom come
from one part of the country. The
figures which I am giving are exclud-
ing the new imposts. The figures I
am giving are all in lakhs, In
the case of sugar the figures are as
follows:

1960—61 44,19
197071 109,01
1972—73 140,66
1974—75 153,00

From 44,19 it has come to 153,00 lakhs.
This is the way you are drilling the
hole. In the case of tea it has risen
from 747 to 4140 and for cigars and
cigarettes from 12797 to 17200. In the
case of motor spirit 1t has gone up
from 4046 to 40180. In the case of
kerosene it has gone up from 829 to
1,30,00 when the entire country is in
darkness. There are many other items
like soap, cement, paper, matches and
so many other items, Shri Chavan
represents the Government which
goes on taxing the people like a thief.
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SHRI A. K. M. ISHAQUE (Basir-
hat): But a thief never taxes.

SHRI JYOTIRMOY BOSU: It
sounds to me as if I am casting pearls
before a bunch of swines.

The other day I heard Shri Ganesh
objecting to the Self Removal Process,
which wag introduced by Shri Morarji
Desali when he was the Finance Minis-
ter. How pious and how honest you
are! Things have come out m the
open and it 1s stinking everywhere. I
want to ask a specific question. You
cannot raise your finger and say a
word against the lady because then
you will get the sack tomorrow. It
was a collective decision in the Cabi-
net, a cabinet presideq over by no
other person than the Putli of black-
money Shrimati Indira Gandhi. She
was the presiding deity of the cabinet
when the decision was taken by SR P.
While I do not agree with all that
Shri Morarji does, I am only revealing
the truth. When the SRKP. was
brought in by Mr. Morarji Desai, you
all approved it whole hog, including
Mrs. Indira Gandhi. When you have
got the absolute power you have not
get the guts to undo it. Mrs. Indira
Gandhi was also a very remowned Fi-
nance Minister of this country, a very
knowledgeable person, a financial
witch—I cannot call her wizard—and
she dig not bother to undo the S.R.P.
Mr. Ganesh has not got the guts to
undo it. From 1069, we have been

having it....

AN HON, MEMBER: He has used
the word “witch”. (Interruptions).

SHRI JYOTIRMOY BOSU: I have
used a clean parliamentary language.

Mr. Ludwig FErhard is a financial
wizarg of West Germany. If I call her
a financial wizard of India will it be
grammatically all right? That is why
1 call her a financial witch.

The Venkatapplah Report has
brought out all the skeletong from the
cupboard. It says:
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“Large-scale evasion of Central
excise duties takes place in g wide
variety of commodities including su-
gar, tea, matches, soap, medicines.
rayong and arisilk and electric
goods. ...

It has listed a lot of items; I do not
know how many items. Then it says:

“In certain segments of produc-
tion, it may be said to be almost
universal the report said,”

According to the committee, large-
scale evasion was due to two sets of
circumstances. It further says:

“One was slack, non-existent or
dishonest supervision....”

Where is the Report? Why have
ihey not laid the Report on the Table
of the House? Why do we get reports
only f‘r:om the press? Again, the task
comes on me to fling the Report on
the Table. Whether they say or do
not say they have had enough pills
from me, starting right from the inte-
rim report of the Wanchoo Commis-
sion. Why don’t they lay the Report
on the Table of the House?

From 1869 to 1974, I challenge the
leadership—no other person has any
say in the Government—why {he
S.RP. has been alloweq to dominate.
Mr. Chavan, you have sHowed a plun-
der because if you do not allow the
plunder, you will go out of existence.
So will your leadress. It is erystal
clear to anybody. Any objection to the
word “leadress”? Mo, It is good.
(Interruptions)

SHRIMATI T. LAKSHMIKAN-
THAMMA (Khammam): On a point
of order, Sir. Whatever may be the
ideological differences or otherwise,
there should be some standsrd of de-
cency adopted. He hag used the word
“witch”. What is the language that
the hon. Member is using” Let them
fight with us but pot use this kind
of abusive language. You can fight,
we can fight. That is a different
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matter. we are not afraid of you.
But let us have some standard of
decency at least in the use of lan-
guage.

MR, DEPUTY-SPEAKER: I can
only say it is very unfortunate....

SHRI JYOTIRMOY BOSU: You
are jomning them. Which word you
call unparliamentary?

MR. DEPUTY-SPEAKER: Generally
1 wouid say, you should use a cour-
tcous language and make your point.
We do not need to wound the feelings
of others by using strong words. I
know yoy are clever. [ do not want
to enter into bhair-splitting. But the
meaning of what you say is clear to
everybody. I would request you not
to use strong language.

SHRI JYOTIRMOY BOSU: I
thank you for your sermon.

.SHRI B. V. NAIK: On a point of
order, Sir. The advice given by the
han. Deputy Speaker has been
dubbed by the hon. Member as a
sermon,

SHRI JYOTIRMOY BOSU: Nothing
wrong.

MR. DEPUTY-SPEAKER: Some-
times, we have to sermonise also.

SHRI JYOTIRMOY BOSU: Thank
you, Sir.

SHRI A. K. M. ISHAQUE: I rise on
a point of order.

SHR1 JYOTIRMOY BOSU" Can
you rot recommeng Deputy Minister-
ship Zor him for all the labour he is
doing so that we can have a quiet
House?

SHRI A. K. M. ISHAQUE* The hon.
Member used a term in relation to the
Prime Minister. The word used by
him wag “witch”. You kindly tell us
whether that word is parliamentary
or unparliamentary.

MR. DEPUTY-SPEAKER: He has
pul it in such a clever way that I have
o think about it.

<y
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THE MINISTER QF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.

GANESH): Crude way.
MR. DEPUTY-SPEAKER: It is in
a crude but clever way. (Interrup-

tions).

SHRI K. R. GANESH: As a mem-
ber of the House let him observe
some decency. I hope his party has
got a stronger ideology than the
gutter speech he is making. It is a

SHRI JYOTIRMOY BOSU: My
party has something very strong, very
great and that is why they got rid of
you.

About Mrs. Lakshmikanthamma,
she has been very angry ever since
the Narasimharao Ministry fell in
Andhra Pradesh....

SHRIMATI T. LAKSHMIKAN-
THAMMA: Do not descent to this
level. I would not strengthen your
argument If you want to fight, you
fight on a decent level. Do not des-
cend to this filthy level. That would
not strengthen your case. That is
why you have been failing this coun-
try ang the people to provide an effec-
tive opposition. It is not a question
of being clever. If you want to fight
politically you shoulg fight on a high-
er level, on a decent level, I can also
talk about your private behaviour out-
side. If you want to descend to this
dirty and filthy level, it will not be to-
lerated.

SHRI JYOTIRMOY BOSU: Agreed.

Now, coming back to SRP. if Mr.
Chavan has his ears close....

SHRIMATI T. LAKSHMIKAN-
THAMMA: Mr. Depuly " Speaker,
please give your ruling on the expres-
sion ‘witch’ which he bas used. It
should be deleted from the record.

SHR1 CHINTAMANI mew
(Bhubaneswar): The word wibcl;‘
wag used in a very crude se—se
should be deleted.
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SHRI JYOTIRMOY BOSU: Which
one is common gender?

SHRIMATI T. LAKSHMIKAN-
THAMMA: The word ‘witch’ should
be removed.

Wt v dfadty v GqF ST AT |

Coming back to S.R.P...What does
Mr. Khuda Bukhsh want to say?

SHRI MUHAMMED KXHUDA BU-
KHSH: The feminine gender of ‘wiz-
ard’ is ‘wizardess’.

SHRI JYOTIRMOY BOSU: All right.
I stand corrected.

SHRIMATI T. LAKSHMIKAN-
THAMMA: Mr. Deputy Speaker, un-
less that expression is removed, we
are not going to allow him to proceed-
“That is not a parliamentary word. Ac-
cording to the rules of Parliamentary
procedure, it is not a parliamentary
expression. It should be removed
more 80 when it has been used against
A Woman.

ot st @ : IW Y Frer
Afwg | g vt ft frerer frfare

MR. DEPUTY-SPEAKER: 1 think,
Mr. Ganesh has given an effective rep-
ly. He has described his expression as
a gutter expression. That should be
quits.

SHRI JYOTIRMOY BOSU: Mr.
«Ganesh is capable of apologising, craw-
ling and all sorts of things. We have
got that on record.

If Mr. Chavan has got his ears close
to the ground the U. P. Superinten-
dent of Vigilance has made a Press
statement that the indusirialists do
not show more than 40 per cent of
their total production in their books
of account. Mr. Chavan, we want to
know, after that has come out in the
press what you have done. You have
to give a clear and categorical reply.
You are a clever Parliamentsrian, You
are a much better retreator. You
know how to run away. But please
do not apply your talent on me on that
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score. Please tell us, after this was
made public, what steps you have tak-
en. We have been talking all the
time about inflated cost of production
and deflated sales revenue. But you
never want {o put your hand there.
You want to go through certain drills
and gimmicks, some phoney Bills and
Joint Seleet Committecs and Select
Commuittees. This is not solving any
prolnem. A Supcriniendent of Police,
who is an established man, hag made
a public statement. Forty per cent
of the total industrial production in
U.P. only goes on record. The value of
the cost of production of the other
sixty per cent is dumped on this forty
per cent and then what happens is
that the sale proceeds of the entire
sixty per cent goes as black money.
This is the present position. But stiil
they cannot touch black money; be-
cause if they touch it, they will go out
of existence. So, I say this so-called
drive against black money is a hoax
and a farce both. I have repeatedly
stated and 1 have proved by documen-
tary evidence too, that Mrs. Gandhi,
Mr. Chavan, their party and their Gov=
ernment will not survive for a day if
they do not get the black money, be-
cause, Sir, their very existence ig on
black money. Therefore, 8ir, it can-
not be touched.

Having said this may I say about
the number of searches made and the
outcome of them? Iet us see the out-
come. The number of searches made
in 1972-73 was 532. The value of
money involveg therein wag of the
order of Rs. 454 lakhs. In 1873-74
more searches were made bul less
money was the outcoine of those sear-
ches; there were 530 searches and the
total value of money was Rs. 440
lakhs.

Now, Sir, last night I had an anony-
mous phone-call and I had to take all
the steps to find out what the truth
is and, I have found out the truth.
In Bombay, a raid was conducled on
the premises of the Kapadias. Lot of
things have been found. Lot of things

£13
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have been booked. But gince Kapa-
dias were involved with a V.V.IP, son
in the motor-car project here very
closely, pressure has gone from Mr.
Chavan's end, and, under instruction
from his superior that the Kapadia's
search findings should be underplayed
and should be hushed up. I want a
clear and categorical reply.

Then, they talk about economy.
What is t heeconomy which they have
enforced? If you see the reply given
120 my Starred Question No. 2681 you
will see the position. The total saving
on Education is Rs. 11.768 crores, The
total saving on agriculture is Rs. 13.84
crores, The item relating to Expendi-
ture (Finance) of Rs. 158.45 crores in-
cludes Rs, 93.98 crores of savings in
the Central assistance to States Plan,
Rs. 34 crores savings in Employment
schemes and Rs. 30 crores in regard
‘to advance action for the Fifth Five-
Year Plan. So, you will now under-
stang how the savings are effected.
These savings are effected in a wvital
sector which will help the weaker sec-
tions of our society.

They talk about economy. Take a
very small example, the Prime Minis-
ter's bungalow. Before the pre-eco-
nomy announcement in August, 1972
the small monthly maintenance expen-
diture was Rs. 16,246, but, now ac-
cording to the figures given by them
the post-economy figure from August
1973, the expenditure is of the order
of Rs. 17,253. That is the economy
which they are bringing about.

Then, Sir, the stock markets are
great barometers of what they do.
What dig they do really? This is what
happened. The stock market improv-
ed on hopes of dividend relief. The
news-item says:

“When the supplementary budget
Was presenteq by the Finance Mi-
nister, on July 51, ag scheduled the
market heaved a sigh of relief—a
‘negative satisfaction indeed—because
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of the absence of fresh imposis on
the Corporate sector.”

And then it says:
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“The weorst fears of the stock-ex-
change fraternity have been belied
by the Supplementary Budget.

....The stock-biokers who were
mauled badly by the dividend Limi-
tation ordinance, not long ago had
been waiting for the Budget propo-
sais with bated breath. There were
fears of a heavy duse of taxation in-
cluding excess-profits tax, hike in
surtax, etc. but the Finance Mins-
ter hag done nothing fo add to their
worries.”

So, that 15 the certificate which Mr.
Chavan has got.

Then, Sir, this is a most important
thing which happened due to the hush-
hush of Mr. Chavan. A section of peo-
ple made billions. A man called Dan-
triwala was operating in Calcutta Stock
Exchange and because he had contacts
with the right persong at the right pla-
ceg and right times, he got informa-
tion ang he sold his shares; I am
told in one day be made over Rs. 2
crores.

Here is a piece of information which
I want to give regarding the point of
leakage of Dividend Ordinance raised
in this House by hon. Members. Ag a
matter of fact more than 25.000 Cen-
tury shares were sold in Bombay
market, a day before the Ordinance
was published—by one Mr. Sohanlal
Paschisiva of Calcutta/Delhy through
three Bombay brokers. One was
Hiralal Kothari (Firm Girdharlal
Tikamlal) of the famous budget
leakage case of about ten vears
ago when he was prosecuted by
the Government. Another broker has
been Mannu Mank, a very active bro-
ker for Calcutta and Delhi interests In
addition, mandj operations were also
covered between 425/- ang 470/-
making a profit of more than 125/- to
150 /~ per share as the sales had taken
place between Rs. 385/- and 600/~
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You can imagine the profit, nearer to
Rs. 3 crores by just getting advance
information from Shri Chavan.

Unfortunately, the Prime Minister is
nothing better than a wind bag. She
said many things under the caption
‘Capitalists supporting fascist forces’.
Let us now see who are making the
capitalists and who are supporting
them. They are supporting the fas-
cists. Who are fascists in this country?
I shali come to that.

In 1960. the Mahalanobis Commis-
sion said that the Government's eco-
nomic policy has consolidated the big
business. Let us see the statistics
here. The figures are a little old be-
cause I have not got the latest figures.
I am not resourceful as my friend
Shri K. R. Ganesh is. The figures for
1964 (March), 1966 (March) and 1971
(March) are as follows:

1964 1966 1971
(In Crores)
Tatas. : " 418 505 711
Birlas. . . 293 458 687
(0 R I 51 229

Martin Burn. 150 153 173

Now, I shall come to a wonderful
piece of information Messrs. Shaw
Waliace and Company is controlled by
the British. Their turnover in India in
1972 was Rs. 4557 lakhs—an increase
of 32 per cent in the year 1973 from
Rs. 4557 lakhs to 6014 lakhs. The pro-
fit before taxation was Rs. 467 lakhs in
1973 but it was only Rs. 235 lakhs in
1972—an increase of 99 per cent.

After socialism has taken itself—
after it has consolidated itself—in the
nest of Parliament House, from Rs. 235
lakhs it has gone upto Rs. 467 lakhs.
The profit of Shaw Wallace and Co.
before taxation in 1972 was Rs. 177
lakhs but it was Rs. 333 lakhs in 1973.

Ak, AV EZ

The rise is only 88 per cent. You
want {hese people fo fleece us and
make them to go in a circle. The

Chairman of this company, Mr. Hay-
ward a very great person for your
Government, says that in a Review:

‘Although the year 1973 was a par-
ticularly difficult one for the Indian
economy, the Shaw Wallace Group
once again recorded a spectacular
increase in above the line profits
which at Rs. 46.69 million were 98.5
per cent above those of the previous
Yyear.’ -

You are in turmoil. But, the bandi-
coots in their trade in one year are
abie to raise a profit of 100 per cent.
Now, I have to ask another question.
This is regarding the case of Shri Ram
Nath Kapur. This man tells that he
is powerful and he is overholding some
block of shares in Mannu Mank and
Co. He has a controlling interest with
a number of shareholdings in tea gar-
dens at Darjeeling. There they have
their startling interests. Now, this
man has been covereq in London daily
paper as having committeq serious
economic offences in the matter of
taxation and foreign exchange regula-
tion. I want to know if Mr. Chavan’s
empire has been able to get hold of
thig piece of news and if so, what have
they done.

Shri C. B. Gupta has brought out a
news item that he has got tape-record-
ed evidence that Rs. 5 crores were
given to the ruling party during the
last elections. Who does not know this
was from the Birlas in consideration of
their having been granted Goa Ferti-
liser Plant. We all know about it. But
let us get all these things out. I have
complained time and again that they
have evadeq taxes to the tune of Rs.
78 crores. The fire in the Central
Bank building had a lot to do with this
National and Grindlays tax evasion
case; otherwise steel rods of such a
width cannot beng or twist unless a
very potent explosive is planted there.
This National and Grindlays Bank tax
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evasion case Is a very serious matter.
Now, the Directors and Chairman have
become financiers and bankerg of a
VIP'g son. We want Mr. Chavan to
tell us categorically what is the mag-
nilude of evasion of Nalional and
Grindlayg Bank and what are they do-
ing about it.

Now, I tak® up another important
point—this American bank involved in
foreign exchange racket. Whenever I
glve a short notice question it is de-
nied. It is not admitted. Who are they
shielding? We want to know the de-
tails of this case and we want to know
what the Government is doing about
it.

Then, bank finances are in  your
hands What are you doing with
them? Ine one year the five houses
comprising of 383 companies have got
more then 1868 crores whereas the
small-scale companies for which you
were constantly shedding crocodile
tears—their member being 80,547
units—goet only Rs. 365 crores as ad-
vance. I want to ask Mr. Chavan for
whom you have bell-tolls,

Sir, another very sericus matter has
come to my notice. I would like Mr.
Chavan should clarify it today, It is
U.P.C.C. read-rollers scanda. A lot of
bank and government money  was
involved in that. The matter came on
the floor of the House repeatedly dur-
dng the last Lok Sabha, The Public
* Accounts Committee also made ela-
borate reporting on that. Now, I hear
the Maruti Motor Company has taken
over that road-roller affair for a small
consideration from the bank and these
road-rollers will be now  marketed
under Maruti label. I want a clarifi-
cation or denial from Shri Chavan, If
there is denial I will iry to establish
that with documentary proof.

16 hrs.

HThen- they talk avout cut in the
Ome Ministry. But what is the Home
Ministry’s eut? Do you know the
cut in the Prime Minister'’s Secreta-
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riat? The economy is Rs. 2000, Of
course, you cannot touch the Home
Ministry. The Centrul police which
had a budget of Rs. 3 crores in 1850
today in 1974 has Rs. 170 crores as
its budget. The State police which
had a budget of Re. 13 crores for the
entire country in 1946, the year of tur-
moil when there were communal riots,
today hus Rs. 313 crores as 1ts budget..
And what arc they doing? 1  have
raised issue after isue in tms House.
As regards the  atrocities, even a
High Court judge in Punjab said the
other day that the firings and the
killings that the police are doing
now did not take place cven during
the British regime. 1 have quoted
here the atrocities in the north-east
region of the country, by the border
security force, the CRP, in the Mam-
pur area, in the Nagaland area, in
Shillong. by the Border Roads Organi-
sation etc. You had made some obser-
vations on this only the other day.
Only four days ago, three policemen
of the Meghalay area were dragged
by the security forces. and beaten up.
I get a horrifying letter from the
Mizo Hills from no loss a persoen than
the editor of a newspaper saying that
it is a very frequent happening that
mess rapings are taking place; while
the menfolk arc tied by ropes in a
central place, the security force per-
sonnel, taking advantage of the ab-
sence of the menfolk in the village,
enter into the houses and go far mass
raping. They are even using acids and
caustic soda for defacing the people;
beating up, breaking bones, maiming
them and so on has become a daily
occurrence, This north-east region
should receive the special attention of
Parliament, because the atrocities and
barbarism that aie being committed
there have no parallel in history. It
is coming out so frequently in the
papers and in the international press
that we have to hang our heads in
shame. You know about the Rewasa
case in Haryana whose Chief Minister
is a great favourite of the leaders.
What happened there? A brother was
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stripped nude in the presence of his
gister who was also stripped nude
within the premises of the police sta-

tion, and I do not want to say what -

happened thereafter, This is the eivi-
lisation that the Congress Govern-
ment is bringing to this country, tar-
nishing the good name of the country
al] over the world,

Today, I gather that Mr Lalit Na-
rayan Mishra hag sanctioned Rs. 5
crores to five lakhs so-called loyal
blacklegs by way of one year’s ad-
vance increment. We have known in
the past that there have been bank
strikes, but the stooges were present-
ed with a token thing, a table lamp or
some guch thing. They have been
given one year's advance increment
costing the exchequer Rs 5 crores,
We want to know about this.

Finally, I have got some documents
with me to show whai the Central
Government pay for spraying on ag-
ticultural crops I have got original
documents to show how far the heli-
copters used, the company called
Southern Aviation (P) Ltd, Sambu.-
doss Street, Madras—1 owned by
some Somanis—I have got the daily
flying and engineering log; I have got
the originals here with me—they have
inflated the amount in each and
every bill, how they have increased
the acreage; and the rate for increas-
ing the acreage, for the agricultural
officials there i< Rs. 4 an acre. This
is a very serious matter because this
whole country is an occean of corrup-
tion and blackmarketing. The country
gets what the leadership does and the
people sitting opposite mean. This is
a case which T want Mr, Chavan to
inquire into. I have got all the docu-
ments The company is the Southern
Aviation (P) Ltd The money has
gone from the Agriculture Ministry.
We want to check this I shall pro-
duce and the documents I have got
the engineer’s logging in his own
handwriting and the books which
show that the bills in each and every
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case, almost without exception, were
highly inflated. Even on days when
they did not fly or go up, they
have charged the Government,
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Again, take the corruption in the
Bharat Sewak Samaj. The Kapur
Commission has given its verdict in
clear and categorical language, putting
the blame on Mr, Lalit Narayan
Mishra squarely, that he has fiddled
with the money. I had given a motion
on 2nd August, and today in the 20th.
19 days have passed, and the Prime
Minister has not got the time to find
time for this discussion because he is
one of her ‘close associates'.

He cannot be touched because if he
is touched, he will divulge a lot of
things. If the Government is worth
its salt, if the Government trieg to
talk about prevention of corruption,
it should come forward immediately
and agree to a debate and remove
that man who has acquired notoriety
in this country. He is not known as
‘Lalit Narayan Mishra'; he is known
as Loot Narayan’ or ‘Nagad Narayan
Mishra’. Therefore, we are al] asham-
ed of this Government and its Minis-
ters and its policies. Therefore, I op-
pose this Finance Bill lock, stock and
barrel.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): There are a few
points which the hon. member has
made which require some clarifica-
tion. I am {ntervening only with
this object.

Firstly, I do not wish that a wrong
climate should be created at this point
of time when the machinery of the
Income-tax Department and other
enforcement  agencies are trying
their best; they may not be able to
contain and attack the entire thing,
‘but they are trying to do their best.
So, at this point of time creation of
doubts is not desirable. Therefore, I
woulgd like to clarify a few points.—
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The hon. member is leaving, That is
another matter.

SHRI JYOTIRMOY BOSU: I have
a PAC meeting.

SHRI K. R GANESH: He has said
about a raid on Kapadias, He said
he had some information last night.
Till yesterday we had no information
about any raid on Kapadias. I do not
know if after that he got the infor-
mation. If any raid has been there,
that is a separate matter. Apart from
that, raids are being conducted, whe=
ther on Kapadias or anybody.

He further said that because a raid
was conducted therc, therefore the
Finance Ministry stepped in and tried
to stop it. I may mention here that,
firstly, I am trying to be very care-
ful ag far as the information we have
is concerned. Till vesterday, no raid
has been conducted on Kapadias.
Therefore, there is no question of the
Finance Ministry trving to stop it.
Even if a raid is conducted whether
on Kapadias or anybody else, it s
not one single individual, a fictitious
individual 1n whose premises raids
are conducted; raids are conducted on
very powerful persons. This is what
I would like to say.

In the case of Kapadias also, cer-
tain assessments have been reopened
very recently because the Income-tax
department thought that there has
been some omission and  various
things as far as income tax matters
are concerned.

He has mentioned about other
things, One was about National and
Grindlays Bank. In this House, I have
a number of times answered ques-
tion< about National and Grind-
lays Bank and their tax dues. I must
give the hon, member credit for the
interest he has taken in this issue. He
has written 5 number of letters to
the Finance Minister as well as vari-
ous authorities in the Board. The
whole tax evasion mechanics of Na-
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tiona] and Grindlays Bank are under
strict scrutiny.

He mentioned also about the fire
in the bank premises. We have also
replied in the House about this. As
far as the basic records of National
and Grindlays Bank are concerned,
about their managerial staff, cxcept
their salaried staff, all that is there in
the central place. It was not des-
troyed.

He also mentioned about Westing-
house, that we did not give informa-
tion about it. The matter about Wes-
tinghouse's Asia  Director was most
widely publicised in the press and in
answer to a certain Short Notice Ques-
tion, information has been given.
Full information has been given to
him and this morning, there was a
starred question on this; a detailed
discussion had taken place. This is
as far as Westinghouse is concerned.

He is also aware, which he does not
want to admit here, that there is a
separate Cell, a special Cell, on
monopoly houses. Birlas and Bajoria
Jalans are being investigated by the
Cell. This House has been informed
a number of times that hundreds of
Wealth Tax, Income Tax and Gifts-
tax assessments have been reopened
But, it is a different matter if they
have gone to the Court and they have
been able to employ the best lawyers
available. This is a matter in regard
to which the hon. Member could
pay his attention also. In that great
city, they are in a more advantage-
ous position than the Government
and they employ the best lega] lumi-
naries available Hundreds of  writ
petitions are pending in the High
Court. 'This is one aspect,

8ir, everybody says that Birlag are
financing us. This is being said day
in and day out. The hon. Member
should also look to this question that
there is also a charge by a very
large body of political opinion that
Birlas are financing some other po-
litical parties,
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mar) forads ow Y wvre A g A o S
9% 58T 6 AT FAT HFT AT EYTE ) TAE
A7 #Y ®qu Wiy o9 ary ow A
WTEHT 7Y FAT § wgmE T AT 4
% AT FET § @A arer Wl
@A T, Y H A AT ST T
FRIW I HIA AT WX YA T RA
e faar w67 & A9 & ave oW
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w1 T A e anr gk aray §
A ga w7 W 2w @ )

qz T A0 A X g &
arga uv g wram u fier avg & Ty
WA TAST $1% CATK A41QT AT | I
7-8 7R TE T WA w9 fHAA
gorT wre % 7 atay o fovr gar 2
wifa” ga e (A & fam w18 wifan
& @ # o Ad 7 ar fas Sifafesa
Mo TH yar awr s oam
avsy fwaa & 78 maqa feareedd-
Fwr % Farm wzr s s fafaze
# A7 AFT A AT A BrEAR
faf=rmrFTe7 2 ¥ AT |/ ETT ar
Al frareET & P w4 sAn
AT £ AT AGAT BT 7 wrst fE T
aftr & s Y W7 O {1 FET 997
wer?

¢t 7T ¥ wAYT 2T ¥ A A
T 7 WAt § FE 77§ qferre 6w 3
Fagis wrardt ¥ arr 72¥E zH ATET A1
fear § 7dY 1 W17 Y wEneTEe
@ e afeza ) wfer g7 17
H1E (a0 o AT 7T AT AR oW
Fymwen R e gr ¥ ?
BT A Y 7 ferr | Ry gaT T
50 9732 wre far Srem . g AT v
¢ fe 79T ST £F ) AT wEAe
fafarer & a1 & 7Y waqmre &vT A
®RT 207 2747 g TE A AR a2
q|r W4T T AT AT AT IT Fiew
it = wraw WP ETT A AT 15
q¥ ot vg At ar T A A ¥
A& AT arg ?

ot 778 ¥ THrd F agEr )
aT & A PRer A A & gt v
T 7@ §1 P R AT gAY Wi 9T g
e &, wowrer £ Foafr & xgy o7 7t &Y
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T FFRT A BT WA AT &1 Gar-
T4t & WA g ® Ay greAw g A
gt gaT ww g % se2fEm " o@m &
THTT HY TAT AT TAAS ¥ § F @rar
2\ 7z ot Feafg s g @ SmF fam
feimgr a1 & ? g9 AdY i aga
T 2N 7 T Z 30 89 5 7T A0S, 5T
Y TR Zat, wfRaE w1 Acmr
ZHT &4 FAT AR AN & SATT 20 77 VST
37 g % faa gpzzr 78 & na ¢ Far
38 77 A ferg, qEanm, faa, fad,
aart, fagrdr st oF 43 g aq ?

ferer ot &Y F4T Y, F41 wlaT o Sy
A& AG Y ag ? agr ANA A v T A4
T GRAY 4t ? HET T G TG FT
T | T faem & JAErawT &
a1 AT a7 AT FE At g|er war
&1 faar wan, saft 2faq a7 98 w@r
T ST SRW ar feafy guT A
A g wd & fo aur & S & Tre-
AT Bl AVAATER AET fH®AT FEAT |

# qea1 wgar & f& Amar =T A g
FT 4FFE I T AT JATHATT SATAT
AT & 7 ®HWIAATZ ATY F 3779 fawq Ayt
Frazar rga g ? e ari S o F=7
I AR § ? ¥ AT A9 &
A w1 S of@Qy 77 T AWML T
AT [ A JAEHT FAT AR § 7
NAT AT TS § 4FAT FGH &, AT
dF W@, T qgAg g [T FaR
&, 3158 1 gR @ A1 7 @ ALHA AT
ANraTT ato Tg-Alo, THo THATo HIT
qHo To FTA & arZ o AFL A T
¢ ITRImEET F g9 IX A 92T gar
2,3 H90E ar @ I qT qT GRFT
F A ar f&C gwa 67 37 928 T &Y
JATBLEE S (G a1 913 F A 4

ST ITH! FgT qg TFGAAEN 1
1779 LS—8
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gaTT RAT A At RN F avey
g f g awmarg # At Tl g,
g% §9 7a® fAFad AfFT Fi 7 ?
T UFGAAT TFAS [ @Y ACH AT
qEAY & IFAFY I 7 q41T qA
¥ o 14 TH F AL AT B
oA ar & A F TR T AR A
qrAfem T W F TAE 7 TEAF
A F TERF F AT ) I
ATAT TEC 7 T AT TG WA T
Eay v AT ATFT TS A& AT A
g7 QT q9g 6 gale & wWaa faw-
M JATT 1T F I FY Froar
ST At gadl o & Sawt 9 @A
T FTI00 T A femyAat & Jw &t
fasarg SEA@r Wr 2| W9 AN
ey fasr & afww § @ @ Ew
st Wfge  #iX e fagsm =) o
Afq A a0 AW W AF g0 AN 48
T FTH AR AYT | T gAY arfen-
T A 9gTe g€ A wATw & fegmaw
MT qidper T I w1 W< fEamy
qfFeET & J ITAHET § agi &
qrieEnT W T a0 s Rgam
e AT 7 X FagrgearT wY A2 faar
fe orfeerm & @t 1 S99 I §AT-
aaqr aY - & af.7 =a s+=fat 3
gEar FTA A RWTT AN R )

TfaR ¥ €EET RN A gu @
Fgar =wgdl § Fr dard = faer g€
AT AT F AEA G | AT FLHTF
Arfaat & afads =€ g A & ge
TE ATE, A TI97 TS 1 FL o f5e
FY§ g% o {7 gi (w1 Ty or 3
Fuia wrafaz #Y freate ax fawan
qar & T A F AT A 4277
F BITAT FL qFAE |
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THE MINISTER OF FINANCE
(SHR] YESHWANTRAO CHAVAN):
Mr. Deputy Speaker, when Shri Jyotir-
moy Bosu was speaking in this debate,
at one time I had decided not to
speak and reply because there was
nothing to reply in the speech of Shri
Bosu. It was such an unfounded,
baseless, irresponsible speech with no
sense of decency in it. He made all
sorts of allegations, right and left and
then walked out before listening to
any information in tke reply about the
allegations that be has made. This i«
a very unfortunate development. Be-
cause, a debate is expected to throw
some light on the problems of the
country, some guidance from this
House to the couniry. But this is what
is happening. I thought I might just
mention this.

227

Secondly, accerding o parliamen-
tary conventions, during the third re.
ading stage of a Bill the discussion
should be confined to the amendmerts
or the special features of the Bill as
such. Except Shri Madhu Limaye,
who mentioned some of the ospects of
the Bill, others made general speeches
which should have been made during
the general discussion. Therefore,
when I am replying to the debate on
the third reading of the Bill, there is
no gingle point of the Finance Bill 1o
which T have to give a reply. Sir. T
have done,

oft wy formd : oo w2 B HA
gl dend)

! IREACY WP Iy AT
RRNT 2% & fo war a1

oft sy fomd : 3fad g oaw A
Fy o mx & ) Mg wrqw ¥
WTETY T T 4T, W w1 9y fir Py
o TR0 o ¥ fifk 7w 38,000
el o]

SHRI YESHWANTRAO CHAVAN:

1 thought personally you wanted to
give this information to me so that
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1 can make some eorrections. You
asked a question in your specch as to
what is the sale price of imported
DMT and I told you it is about
Rs. 38,000 per tonne, I think that was
wrong, It was for caprolactum. I am
ouoting from the debates:

“If 1 have understood him cor-
recily, he said the price of indigen-
qusly produced DMT is Rs. 18,000
per metric tonne and the landed
cos{ of Russian DMT is Rs. 30,000."

Then you corrected it by saying

that it is Rs, 21,500

SHRI MADHU LIMAYE:
duty, it is Rs 38,000,

SHRI YESHWANTRAO CHAVAN:
1 am reading from the proceedings,

oft wy formdy : W & g 2 Al
fg. ¥ur i, #F 2 wvr Ao gATA g
SHRI VESHWANTRAO CHAVAN:

1 will mve the ficures. In the case of
caprolactum, the indigenous nrivee. ..

ot e fosdy 77T Fio mre o
1 axrgm fy fraan 170 BT 2
312 QY7 fraac zedfom w1 7

SHRI YESHWANTRAQO CHAVAN:
I certainly will give you that infor-
mation. I am told—I have ty check
1t up—the imporied price ¢f DMT is
Rs, 24000 I dg not know whai is the
selling price,

Including

st ww food A R

o7 WY ora A 2 awA § Aaw
> fifeT)

oY Torewrcra wogw o g
At e afi ¥ verar Afex wred
wars X% e man

wiwg fewd : W W TN
wmmiaﬁmwiﬁhw
a2 Ty

SI!
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SIIRI YESHWANTRAO CIAVAN:
Because, it is a question of prices. I
know the figures you have given. 11
we sil tfogcther, we cian compare the
figures,

SHRI MADHU LIMAYE: Whal 1=
the selling price of imporied DMT?
What is the new price of the indi-
gencus DMT under the new Bill?

SHRI YESIHHWANTRAO CIIAVAN:
The ex-factory price is Rs. 16,000.
with 25 per cent duly it becomes Rs.
20,000: In the case of caprolactum, it
is Rs. 26,000 and with 50 per centdutv
it becomes Rs. 39,000,

IR0 =7
M TAT JAFATAY &

CARY

syra feal : A
am Zr T
TAzT 4 ogeniZzz dro
w1 #fAn grza F0F W7 wE0EI0
T[T 2

oy

SHRI YESHWANTRAO CHAVAN:
You are confusing between DMT and
caprolactum. I have no figure about
the selling price. I am {alking about
the imported price.

About D.M.T. T am (elling vou. it is
Rs. 24.000 per {onne.

SHR! MADHU LIMAYE: He is un-
necessarily crealing confusion.
A WZEH, AT DA T AT
W WTT ATIT 3TE T 1A

SHR1I YESHWANTRAO
No. No.

{HAVAN:

MR DEPUTY-SPEAKER: Beiore
put the guestion to the House, I would
like to say thal the debate on the
third reading cf the Bill is confined (o
arguments for rejecling or a~zcepting
the Bill, Thig being the Fmance Biil.
it relates {o the entire econom: ol the
country. Therefore, there are various
questions and almost anything can be
discussed under Bill
to the administrutive functicning  of
the Government, or whatever it is, re-

this retatine

lating to the economy of thc country.
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That is why I allowed the Members Lo

make all the points that they made.

Furthermore, I allowed it because
we had some {ime, almost three hours.
We had begun at about 2 o' Clock,
Therefore, I gave the Members enough
opportunity.

I woull like to say one thing, that
when the Members make their points
in this House, they should make them
with all seriousness. I agree with the
Finance Minister that this House
should not only shed light on the
various problems but it should also
provide a guidance to the couniry.

I disapprove of the behaviour of the
hon, Member, Shri Jyotirmny Bosu.
After making all those points, all
those allegations, he went away....

AN HON. MEMBER:
other business.

IHe had some

MR. DEPUTY
as I am concerned, this is
important function.

SPEAKER: As far
the most

When he has made all those scrious
allegations, he should be here 1o listen
to the answers to those allegations.
Just 1o make allegations and go way
is making lighl of the whole thing. I
can appreciate the difficulties of the
Government. They may nei be fully
prepared  with  all the answers. For
exampic. the hon. Member Mr, Madhu
Limaye. feecls that he is not satislied
with the answers given. Therefore.
we had cvolveq a conven'ion  that
whenever Members wanl  to partici-
pate in the third reading of the Bill.
they should in advance give in w.iling
the points that they want (g make so
that. if possible these can be passed
on to the Government and they come
prepared with the answers. But if you
just suduenly make points and you
expect the sovernment to  answer
them, it is very difficuly to do that.
Thot iz all T have {o sav about i,

The questiog is:
“That the Bill be passc:l.”

The motion was adapted.
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STATUTORY RESOLUTIONS RE

DISAPPROVAL OF ORDINANCES

NOS. 7 AND 9 OF 1974 AND COMPA-

NIES (TEMPORARY RESTRICTIONS
ON DIVIDENDS) BILL.

MR. DEPUTY-SPEAKER: Now,
we take up the next item. There are
two Statutory Resolutions given
notice of by Shri R, R. Sharma and
Shri S. M. Banerjec. The first Sta-
tutory Resolution relates {o the Ordi-
nance and the second Statutory Reso-
lution of Shri S. M. Banerjce relates
to the amended Ordinance. 1 was
attracted by it as to how there can
be two Statutory Resolutions relating
to the same Ordinance.

Companies
Divi-

We also take up the
(Temporary Restrictions on
dends) Bill.

All these will be taken up together.
Shri R. R. Sharma.

SHRI R. R. SHARMA (Banda): Mr,
Deputy-Speaker, Sir, I beg to move:

“This House disapproves of the
Companies (Temporary Restrictions
on Dividends) Ordinance, 1974
(Ordinance No. 7 of 1974) promul-
gated by the President on the 6th
July, 1974.”

Silfs e

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Why not allow all of us to move firgt?
All these three motions are to be
considered together.

MR. DEPUTY-SPEAKER: That
will be creating a litfle confusion. He
first moves, then makes his speech;
then Mr. Banerjee moves and makes
his speech; and then you move and
make your speech. That is the order
which we have been following.

SHRI YESHWANTRAO CHAVAN:
All right.

MR. DEPUTY-SPEAKER: MR. R.
R. Sharma.
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[Surt Navar KisHore SiN#a in the
Chair].

Wl A @AW AWE T
ZrT Ux we WE ¥ feq ar w2
awr AT @3 ¥ IAgE | AW
¥ar wa q@ g fF e dw oAaaed
wifgs #F¢ § T I FTLART W2
7z WY sqT &Y w9 § ¥ 3w wFe
T g & qaEt F miaw Fg o
qfonry 81 fawa &1 w7 wlaadl,
fadgstt =tz Y9 FHET A AT IH
qaear F O omAgEE & wam R
? Sfwr e ot gerdt  wAEg
sqt #1 &t A E)

1966 7 #rqy THT #Y FawT
veaga gf A4t AT o fao gart wwE
aH A BT WS A g, fqawr war
71 #wfeaeatl Ate awdtfa® afeg=ar
®1 aAMY ZETAT 411 1967 F AT
HAW F A2 4T R FAF S TWAG
F HE IHAN 9| TR ®I4 IS4l
FT AIAT Feg FEL W AT TAAIT
q7 | YA HAT AT wEdiq g2 s
SAAT AEAT FIA (A0 AR w597
F wARAA ®eAT 9ET 41 fewm A
FITT  FATY A =ATTAT FT TR
FAAL TEAT qET 1 GGG AT AT
qFZ ZAMT JFA Z TAFC T FAT
Z27 TAAT G H AW F ANIIT
qgEAZ wEI AW E  wIA 9T E
TAA AT AGAT HAL W TEH TEA
Fiirw a9 & ®A G 411 wiaFa
Treal § Y Fig FY IR o4
arg 441 2 fo e B F@E o
# 7 gf zaiwo mast faqda afeeafy
FT REAT FET T3 QT 1S40
§ usdlfes foyzar zam w@I &
fao, wf@Y #2@ F v WagwE
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& wg oW w AT e gl

met ® Fov AW O e

¥ @ 3 e e

il A ¥ T g R 1967

# Xw ¥ 30 wfawar wwar AR W

o Ay fr wtr wrw e gl

¥ ot wfew waar ol & T &

M w At 9T & AT

fat Y aw gx sfaw aft @y 15

WY 1947 ¥ WA ¥ O @M

FOE TIGE JAT 94T | WAT W0

fravely o AY sfe swfer st goar

dsfr & welt wq weaw =i
¥ v wm v fafewr wewe ¥

19478 TR AT AT & TR TLH AT

fomar 3IWE AT {1929 WY

gt ¥ & wawfRa ¥ v

FiqwA FY ~qreAr gLy Wi 3= A

M UEIA "AT faRE R @ s

qr f& fafew s A AT A wvs

& AT @0 fAIAX SRET A

nfew  F73 Fr R JETA AE

T FART FTFT AAH W7 A2

# qEr @ vam Af far o avg

g foOE a1 Y aw g & (qar

AT w96 YT F Ar@qe WY A w4ar

AT w&r &7 famnyogs aw R 9rz

oy TR R ¥Rz 1972-

73% W ®gT UK T@ K wrow

WET AT WEAE N 197273

7 OgAT AT FW 16 W 8 ENl

420 ®0T w94 &1 wai qr fow &

7 fadeitwof 7gwre 328 wie w9

a1t ww as0 W ®a§ 3200

N 9T 1972-73 FY HreEr

% fewm v afr swfes wie 50T

ot o e f wede wreha

AR e wadwr ¥ e
T 9T 196 76 vl WA ¥ §)
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WA FaA 52 180 T T
forar &1 3w mwa ®Y SEA 97
W7 ATETF T7 A Y7 {1 35000
TAT WA AT o tgwma a wia
wfer B WF 635 @F d5a ¥y
WA ST WO WAt ¥
freraw & fan sfr ai Faqer =or
ANt SRA W WE ¥ wT AT
TG WM 9T 800 ¥ Afa€ &7
e B U GO L
Y B W AR % g R W
fam 2 ¥ WA T gEE
#AT A GTT DRATY T W WA
TET 1 BATIE € TISC W 949 ¥T
Y ET FOHT |

aaT ehfa 7 W gardr s
waen & fw v ¥ afer gar?
AT & g9 w1 AT g T I
ug uF wiwT @ § f o elfe
¥ w & favw o fregw T wwa
afewd s g § | s T ofw Wi
wafe of7 & afr @ Fw 7 wowE
v advAr 31 & s |

Faq gu wiat ¥ frafas & &
fru g€ o€ Aferar i avg ¥ wrw
& ¥ Wy mgmE wr Fafer
F7 9 R R | TAE W ¥ O o
WAaT UA FqET 9C RgmE &
szt ov wgme g wnfee @ @
wdar wfes W & | wgmE O
% faq famt W w5t e e
& 97 q7 o1 Adrar ag g § ¥ w5
®Y 7€ qEqU & wifwe T oy o fey
wlmw*ﬁ%’ TaTC T
Wit s mgmi R
W aa & Wt aeE wes ot § )
aTg ATF F WA @ ¥ Aoy W
% afe2 20 X TP WEw
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[ 71 77 wmi)

w2 1 w1 Wi gwEm g ar
THRT RTEAW T A% WY TG Fanar
ax § 9% 3 & o v mive
T AT AT T |
— g Afz ¥ Arg /g 3990ET a7
wifay a1 | 1964-65 I & I
g & faww oY afx ¥ g7 T
orenfre fafrnas o ovnfs
I|IET A 2T F FH 4T qro=w Ay
AT R @6 A § wray afz
A aur #Hifa &7 AT AT T
YA AT Y | WTVETT w4 ereeqT
gifewr =0 & & g1 77 2 ) @i
SITE 74T FAFC ATFAT GITH T "
T AH TNE A FAG AT HATAG
awzqe feafedt @1 AT Fvq W
oY F1 | 39 W TARGT § A 9T
8, famfas, wfenfas w7 Asr 7
TTX DA T AN FT WA T
fagaor, frarem wr g fagifes
7 & Faafwn arar 1 70 A1fy
1 WA {797 ARIATE €7 |
a4 FN F | A ARTMET
71 fafasn wad sfaar 7 gt afer
maar 21 71 faaaa e b
s @ & fAm el arew 11
¥ Z 1 AR, AwomE Wi
ST AT TH AACAT F A= HqOAT
wfer agin TgA | AFIOIE AEAT
¢ fo wsfaar sy srardr & sHar
nfer @@ @ | T .Afw g 3 fx
Mg W7 swd 7 wfew v@w
qry wife @ W7 =Y I AT A
TRl i G
Areong w7 TARfaw §1 T oF
SAe AT F7 AT TR A€l TEAT
§ ) S o W W e el
woh wEmfen & for g W &
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gear fodaer )T fafaawor
T o o wgwe  froaer 8 )
fFr arafaw wwey wfwner
T wiv gfeard, wafr war awd
Wit wrfaw a9 9% w5 faquw 9 ¢,
SHEY g W ¥

FIEAT AT A Q6 RATATAY
w-areyy ¢, o &) 3 avherdy,
Tt i wwwd | S & G
g% i W1 g § 1 W sew-arfeten
oy 92T ¥vA &, @ g qvetw &
9T A S % 98 o o facgw Wl
g A s & wwed & fme &
¥ | T mah yaEd w1 oy
FTAT #, AT 4 AV-TIAT TN #Y W
AT E |

SAAT & AT-HIAT I 8 A
T U7 781 &, W19 ¥T T & 37
" 1 wfee ) .3 wAr T AT
a7 ATAT @ w AW, A 9WEH
AT & ArEE wEmad o
A | FfAn, drmady 3T % ana
Tt wifr A AVE & g¥1 w1 AW
fr a1 "%t 2, fo7r 0% a9
T ET AR T ouwA oy

TET Fls ® STEY A Wew-
frdar & stw w1 v & @ few
TR ) TETETO UYET @Re &
ATY G SR AR ) wgE W F
faarey wvg aver 2 fe @ wifew
WEFRL T § | v waew 7 &
TEifRE 2 femw  19-7-74
&1 IEN FCAT AT E -

“New Decihl has finslly come out
with an attempt to contain inflation |
by issuing two Ordinances, one to
restrict dividend distribution by com-
panies and thc other to impound
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additional wage claims. Evidently
further measurcs are being contem-
plated. But as it is, it is clear that
the measures announced do not form
part of a coherent sirategy and, as
guch, they constitute only half-baked
attempts in dealing with a serlous
situation. To think that large divi-
deng distributions udd to inflation 1s
far fetched, particularly in a situa-
tion like the nresent when capital
tormation is sluggish. Evidently,
New Delhi seems to have been car-
ried away by the high ratio of divi-
dend distributions to the net profits
of companies. According to the Cabi
nel Secrelary, companies are paying
45 to 49 per cent of the net profitg
as dividends and this is being sought
to be restricted to 33.3 per cent. The
net profit of a company is defined un-
der the Ordinance as the one compu-
ted in accordance with the provisions
' of Sections 349 and 250 of the Com-
i panieg Act, 1956, This would mecan
the netl profit arrived at after provid-
ing for depreciation hut before taxa-
tion and development rebate A re-
cent study by the Reserve Bank of
the finances of 350 large pubhe limi-
ted companies in 1972-73 indicated
that the average ratio of dividends to
profits before tax of these compunies
was only 31.8 per cent, against 203
per cent in 1971-72. This ratio of
dividends to net profits may have
gone up in 1973-74. But what is more
important from the point of view of
the shareholders is the actua] divi-
dend distribution on thejr risk capital.
The RBI study showg that of the 350
, companies, only 92 companies (against
f;sz in 1971-72) declared dividends
above 5 per cent on the paidup
capital. Of the balance 115 compa-
;rﬂt‘s fell in the dividend group 10 to
15 per cent. That no less than 91
Emmplniu pald no dividend at all is
Iso significant, Taking the 350 com-
anies together, the average rate of
vidend wag only 11.4 per cent. The
of dividend distribution for
07074 has generally gone up, tex-
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{ile cumpanies, pharmaceuficals, clc,

being Lhe prominent among those
which have made larger distribution.
Surely, the shareholders of these
companieg will be considerably affec-
ted by the limitation of the dividend
to 12 per cent of the face value of
the ghares of 33.3 per cent of net
profit as defined under Sections 348
und 350 of the Companies Act.

What mude the government think
thuet 1ute of dividend ahove 12 per
vent 18 on the high side js not clear.
It 15, on th¢ contrary, considering the
fact that the minimum lending rate
of banks is 15 per cent and the rate
of interest which the government
propoces, to pay on the impounded
wages is itself 11 per cent. There
shoul] be some allowance for the
risk cupital. There has always been
a wide gap hetween the deposit rates
and lending 1ate, of banks on the one
side and the rate of interest (divi-
dend) on the nsk capital, on the
niher side. But by limiting the divi-
dend to 12 per cent, the government
has nmirowed down the gap. This is
bound fo have ils repercussions on
tapital formation, which is not, as it
i-, very encouraging. In fact, the
RBI study of 350 large companies
shows that the rate of gross assets
formation declined from 9 per cent in
1971-72 to 7.8 per cent in 1972-73.
After all, what does the government
hope 10 achieve by thig measure?”

wyiafy =¥ w9 oy v
wTae 3 ¥ ard ewriifae nigww
sy ey T2 F )

SHRI R. R. SHARMA: T want to
quote because to my assessment it is
a very valuable suggestion which the
Economic Times has given. “Only
about Rs. 50 crores are expecteq to
uccrue (o companies and will be
available for their expansion and pro-
duction programmes. While the divi-
dend restriction will have only a
limited success In fighting inflation.
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it has, on the contrary, created a
panic in the capital market. It would
have caused a crash in the share mar-
ket and a payments crisis, but for the
fact that the stock exchange authori-
ties have suspended official deals and
have asked the brokers to carry over
the business at a fixed carry over
rate. Even so, many institutions,
like the UTI, will be considerably
affected by the depreciation in the
value of their investments, once the
market reopens. It is to he hoped that
the government would reconsider its
decision.”

Ar, wifeas A1 faer o ara
3t Fnfaw trafq av ox 79 f32 2
TR 6 FAE AT AfeAw F<y ey
a7, sEte 22 9 ¥ featH #
a7 AT g A g0 zA oo o3z
#1 mavas az1 a1 fF g 77 arfzay
F T A AMET STAT L 3 TT A A
BY { ATIC AT AELAT 4T |

T AT FF TS BT TS 7,
USF FAANE] F a7 g0 wEME
W9 § FET FT F 9Z T FAAT AT
£ AT FAAR e mar & wEE
I9T REME F Frow faar AT 20 W@
2 AT F A% I FT A7 WRSATE AT
fasar &, I5 FATTAT 7L GTET AT AT
feufy gt AT #ur w3 %1 oy
g a1 feafa #Enit o 787 1 |THIT
F1 @ AR W ogiEar AmfEo 4qr
MNT T/ F9Z AT WEN AL T
FfEm At MIAE wiigT g4 7577
AEG  qAWAlfd #1 Tae E—39
THAKEF TAT, FATHT AT TS HEA7AT
ERECE I 1 c e G i
foww sface wqa & 7 e
w4l WX IE®T & FAATT T FIAT
ax 37 fear g A ¥rely 3w & qaar
FT UMWY FT F AT Fa29T g5t F 2y
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MR. CHAIRMAN: Resolution

moved:

“This House disapproves of the
Companies (Temporary Restrictions
on Dividends) Ordinance, 1974
(Ordinance No. 7 of 1974) promul-
gated by the President on the 6th
July, 1974.”.

SHRI S. M. BANERJEE (Kanpur):
I beg to move:

“This House disapproves of the
Companies (Temporary Restrictions
on Dividends) Amendment Ordi-

779 L.S.—9
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nance, 1974 (Ordinance No. 9 of
1974) promulgated by the Presi-
dent on the 15th July 1974.”.

I oppose both the ordinances. Nor-
mally, I would have been glad to
thank the hon. Minister for bringing’
forward any measure which would
have curbed monopoly. But here we
have realised the hollowness and
futility of this measure which was
brought mereiy to hoodwink the pub-
lic in general. Out of about 3000
companies in the eountry, it is only
about 200 companies. which pay divi-
dends to the tune of 12 per cent or
more, Qut of that, if it is implemen-
ted effectively, what will be the net
gain to the exchequer? It will not
be more than Rs. 5 crores. But we
have been suggesting from our party
both inside Parliament and outside,
various measures which would have
plugged the loopholes which are se
apparent and glaring in those com-
panies which are minting money au
the cost of the people. But no heed
was paid and no measure has yet
been brought by which Government
can claim that they have been able
to plug those  loopholes. Various
amendments have been made to the
Companies Act and all that but keep-
ing in view that there ghould be some
loopholes kept so that they may ulti-
mately benefit those capitalists.

What do we see about the functicn-
ing of certain business houses? I
may mention certain bie  business
hnuses like Birlas, Hindustan Lever
and a few others. You will be sur-
prised to learn that in the Birla
House nobody pays wealth tax. Thev
are supposed to be the poorest men
in the cuntry. They have manipula-
ted their accounts so well that none
of them pays wealth tax. I was sur-
prised to get this answer in Parlia-
ment to a question. How do they do
it? This manipulation is done with
the help of chartered accountants and
so on and by distributing the shares
among their family members, frienas
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and those who help them. It is so
manipulateq that it is impossible for
the Company Law Board or any authe.
rity, whether income tax or sales tax
etc. to really put their hands on those
persons who have to pay these taxes
This is how they manipulate it.

Then they inflate their ghare values
They cordon the shares of others.
Ultimately what happened to Martin
Burns? Goenkas cordoned off thei
shares. We raiseq a question in thus
House which wag replied to by the
then Finance Minister. He denied
but ultimately it was found that they
were cordoning the shares effectively
and systematically.

If you see the working of Hindus-
tan Lever, it is one of the biggest
concerns manufacturing dalda, soap
ete. They enjoy a monopoly in this.
It is an internationa] organisation.
What are they doing? Ordinary life-
buoy 1s not available. Production has
been minimised. Sur{ production has
been minimised Even the production
of ordinary lux has been minimised.
Instead, they have brought out a goap
called Lux Supreme which they say
ig just like Came which has no paral-
Jel in the world. Are we inleresied
in Came and Lux Supreme or in
Sunlight and Lifebuoy, or any other
soap which may be used by the ordi-
nary person for washing and toilet
purposes? It is really surprising they
are doing these things. Questions
after questions have been raised in
this House. 1 have personally writ-
ten letters to ‘he Finance Minister
and the Company Affairs Minister
and other Ministers including the
Minister of Petroleum and Chemicals.
Here 1 must congratulate the Ctiet
Minister of UP who ordered a raid
info the factory at Ghaziabad, bring-
ing out so many tins of dalda un-
accounted for, 85 fonmes of dalda were
available in ‘bags' ‘which were not
tins. In soite of this, the persons
who gave information about ¢his,
have been dismissed and three more
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employees are likely to be dismissed
I would request the Finance Minister
to put his hand on that. I would
also lhike to know whether as a result
of these searches and rawds which
took place in the Ghaziabad factory
of Hindustan Lever the Information
got was found to be correct by the
Chief Minister of UP, the Company
Affairs Department or the Petroleum
and Chemicals Ministry and various
other concerned departments. If the
information was found true, how i3
it that they have gone scot-free? We
must be assured that the necessary
action will be taken ecffectively.

What arc they doing?
minimising production. They were
manufacturing dalda The price of
a kilo was Rs 9. But gince this 1s
not remunerative, they started divert-
ing their production from dalda to
margarine

They are

17.00 hrs.

The price of margarine today 1s Rs, 13
per kilo. Th4ey are producing mar-
garine 1n prefe ‘ence to Dalla. Marga-
rine js used by those who caunot
afford butter, In the West, people do
use margarine In this case, hecau:e
they were getting Rs. 13 per kilo for
margarine, they mimimised the pro-
duction of dalda and they created
artificial scarcity in the country, to
push up the price of dalda. Am T
to understand all this will be allowed?
Should this company be allowed to
hold the country to ransom? If there
is a gtrike in the Hindustan Lever or
in the Birla concerns or in the Na-
tional Rayon or in the J. K. Rayon
or in the Keshavrao Rayon—these
companies are minting money at ‘he
cost of the people and they ars mak-
ing fabulous profits—immediately the
workers will be blamed that they are
holding the country to ransom. What
about those who are minimising pro-
duction, who are reducing the produc-
tion capacity and who are not utilis-
ing the idle capacity? Only 33—40 per
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cent of the capacity is being utilised
and 50—60 per cent remalns idle, Is
it not in the national interest to take
over these concerns? Is it not hgh
time that Hindustan Lever ghould be
taken over? Sir, sgome time back, a
question in regard to this was raised
in this House and Shri F. A. Ahmed,
who is going to be the President afler
two hours or one hour or he might
have become the President—long live
the President—deénied and said ‘we
have no intention to take over this
concern’. I would hke to know, why
has not the Hindustan Lever been
taken over. I am told they have paid
Hs. 25 lakhs to the coffers of the
Congress Election Fund. 1 am subject
to correction. The Finance Mininter
will be able to reply to this, whether
it iy Rs. 25 lakhs or Rs. 23 lakhs.
Exact amount must be known to
somebody. This is the main reason
why they do not care much about the
Chief Minister of UP.

SRAVANA 29,

Then, what 15 happening about scl-
ling of shares There were certain
concerns who decided that shares
should be sold to the employees. But,
what are the categories of employeds
who are being given shares? Persons
getting high salarieg are the actual
shareholders. Very few concerns in
the country are selling shares to the
ordinary clerks and other employees
because they do not want these ordi-
nary people lo become shareholders,
as they will have their say in the
Annual General Meetings. They con-
fine to those own shareholders who
will vote for their own persons to
become Managing Directors, Directors
and Chairmen etc. This is how mani-
pulation takes place.

The Government expects to get Rs.
5 croreg out of this measure, What
are the other measures by which
Goverhment could possibly get more
money? I would like to krow from
Mr. 8tephen, who is now disturbing
the Finance Minister, what is the
position in the cashew nut industry,
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May I invite the atiention of Mr,
Stephen? What steps are being taken
to extract more money from the
cashew nut industry? He may be able
to tell us The pont is, he does not
apply his mind and he goes on dis-
turbing the Finance Minister. That 1s
the whole difficulty. The cashew nut
indusiry 1s not paying 12 per cent
even. They are paying 10 per cent or
6 per cent.
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The question 1s, some of these com-
panies have been converted into
junks. This 15 the case with all the
industries, whether it is the texule
industry or jute industry. When they
are converted into junks, they got
the Government to take them ove:.
Government goes on taking them over.
It has crealed a big hospital and goes
on taking over the gick textile mulls.
What about healthy mills? Why
should they not be taken over imme-
diately?

In this case, this particular attempt
which the Finance Minister is making
will be nothing It will be an eye
wash. What are they going to get?
They are gomng to get Rs. 5 crores.
1f they had demonetised, it would
have brought thousands of crores. 1
expected this time that in the Budget,
they will at Jeast say something about
declaration that 1f somebody decleres
black money within three monthg or
‘six" months, they will be taxed as per
the Income-tax Act, without any fine
and that money could have come into
the hands of the Government. It was
tried by Mr. TTK, but the result was
not much. BStill that should have
been attempted [In this case, you
are taking only Rs. 5 croreg from the
companies whereas you are taking
Rs, 800 crores from the ordinery
galaried employees. Should the sala-
ried employees suffer~ throughout
their life? Their income-tax is de-
ducted from the source. What about
the tax evaders like Birlas, Tatas or
Dalmias who go on dodging income-
tax, sales tax and other taxes? Non-
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payment of Government revenue
somelimes becomes their capital
What are the other measures which
the Government propose to take to
extract monvy from them? What
about their high profits, known and
unknown? When it comes to the
question of bonus, they maintain two
books of accounts. ] must thank the

income-tax authoritiegs for raiding
certain big houses including Mr.
Jindal’s. I am extremely _happy

that Mr. Jindal who thought nothing
could be done to him because of the
patronage he enjoys frum big people
was raided by the income-tax autho-
rities. [ must congratulate them on
their courage and conviction. But I
do not know what is going to come
out of it. During the raid, it was
quite apparent how two books are
kept, Even the ladies knew where
they are kept and they put them into
the fire immediately. Somebady even
swallowed some very important
papers which would have exposed
their sinisler design,

There "wuas a press news published
i our party organ, New Age that Mr.
Kapadia got some bencfit only because
1t was mentioned that he way the
manager of Mrs. Gandhi. But it js
Mr. Yashpal Kapur who ig generally
described in the press as the manager
of Mrs. Indira Gandhi. He is a good
friend of mine and it is my misfor-
tune that it was being said that it vas
he who went to UP and wanted to
ret MR K. K Birla elected. My hon.
friend, Shri R. K. Garg, who is the
newly elected member from Hardwar
asked in the UP Asiembly whether
it is a fact that Mr. Bahuguna or the
Congress Pirty in UP wants to elect
Mr. K. K. Birla. Is it not a fact that
Mr. Bahuguna said, “If Mr, K. K.
Birla is_elected to the UP Assembly,
1 will n and dissolve the Assem-
bly"? In the end, Mr. Birla was
rightly defcated. Is it not a fact that
16 rooms were taken in Carlton's
hotel? Who is working for Mr. Birla?
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There should be a thorough probe into
this whole affair,

Unless the key industries are na-
tionglised, our economy is not going
to improve. When we requested that
Hindustan Motors should be taken
over, the then minister, Mr. Moinul
Haq Chowdhury said it wag a junk.
They are manufacturing Ambassador
cars which are good cars, though peo-
ple say, everything in that car minus
the horn makes noise. When there
was a lock out in the Standard Mo-
tors in Madras, we could have taken
over that company. Automomible in-
dustry should be taken over. Unless
the key industries are nationalised our
economy is not going to improve. This
inflation cannot be checked only by
fleecing the people on the one hand
and limiting the dividend to 12 per
cent. So far as take over is concerned,
I do not know who is going to take
over whom. The highest bidder will
take the country. Therefore, I wuuld
request the hon Finance Minister nol
to rely solely on this measure ke-
cause Rs. 5 crores would he nothing
The monopoly houses should be taken
over. Otherwisc, they will hold the
country to ransom. During the Pak-
istani aggression these pcople were
minting money, when lakhs of refu-
gevs came from Bangladesh in dire
starvation conditions, At that time
these sharks went to the borders and
sold daily necessities at fabulous
prices and minted money at the cost
of starvation of these people. They
have no feelings for others. They
want to mint money and maintain
their profits at the cost of anything.

I am opposing this Bill only becuuse
this will not serve the purpose. Only
a very small number of compnnies
will be covered by this. Most of the
monopoly companies will function in
such a way that they do not declare
any dividend at all. What about the
control of their expenses? By this
measure you are going to get only
Rs. 5 crores whereag by freezing the
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emoluments and dearness allowance
you are getting Rs 300 crores 1
want the Finance Minister to le¢ us
know what more measures are likely
to be taken to control these big bus'-
nesg houses, monopoly houses, w0
curb them and reduce or minmmise
theiwr profits and take over them Be-
cause, unless the means of production
are taken over by the State, nuthing
18 gomng to happen in this courtry
With these words, 1 support the mo-
tion of disapproval moved by my hon
friend and request the hon Minter
to make a statement

MR
moved

CHAIRMAN Resolution

“This House disapproves of the
Companies (Temporary Restrictions
on Dividends) Admendment O.d:
nance, 1874 (Oidinance Nu 0 of
1974) promulgated by the Presiden.
on the 15th July, 1974"

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAMN)
1 beg to move *

*That the Bul to provide m the
interests of national economic de.e-
lopment for temporary restrictions
on the power of certain companies to
declare divydends out of orofits and
for matters connecled therewith o1
incidenta) thereto he {aken in‘o ton
sideration ’

Sir when the Parhament was not in
session, an Ordlnance was promulgat
ed on 6th July, 1974 for eurking the
distribution of profits by rompanies
A statement indijcating the rircum-
stances which necessitated the pro-
muigation of the Companies (Tempo-
rary Restrictions on Dividends) Ordi-
nance has alreadv been lald on the
Table of the House Hon Members
fre aware that in the case of a large
number of companies the flnancial
Year ends on 3lst December and the
Annual General Meetings of the Com-
Panies at which dividends are de-

*Moved with the recomemndation
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clated are generally held within gix
months from the close of the financial
year te 30th June The dividends sv
declared at the Annual General Meet-
ings are required to be discharged
within 42 days from the date of decla-
ration The Ordinance prohibitgs the
declaration of dividends and payment
thereof m execess of the distributable
profits which were stipulated in the
Ordinance
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(a) 33-1/3% of the net profits after
tax, or

(b) an amount reguired to pay 12%
dividend on the gace value of
the equily share of the Com-
pany and dividend payable on
its preference shares whichever
15 lower

Thus by the issue of thus Ordinance
on bth July, payment of dividends in
txeess ol the himils prescribed mn the
Oidinance have heen checked

The distribution of dividends by
ovil 1200 medium and large public
compamies which made profits 1n 1970-
71 and 1971-72 amounted to about 44
to 45 per cent of their after tax pro-
t1s In many companics, lhe divi-
dends dec’ared constituted more than
B0 per cent of theiwr after tax profits
Similarly about 200 compan'es had
declared dividends on thewr eawty at
17 pir cent or more Having regard
to the fact that an equitable package
of anti-inflationary measures must
include steps designed Lo urlk cun-
sumption out of profits as well as
other sources of income, it was consi-
dered necessarv to fix a ceiling on the
disinibution of dividends This wll
curb the current consumption out of
pre its, reduce reliance of the corpo-
rate sector on bank credit and there-
by check the expansionary impact on
money supplv The funds so saved by
the companies will be available 1o
them for productive use mn financing
the capital cost of expansion, diversi-
fications and replacements and at the

of the President
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same time it may also help to reduce
the draft on the resources of the
banking gystem, The fotal savings
envisaged by limiting the distribution
of dividends are estimated at Rs. 60
to 70 crores per annum and to that
extent it will minimise he pressure on
the resources of financial institutions.

There seems to be no real cause for
worry for genuine Investors in corpo-
rate scrips as in the long run this
Ordinance should help the companies
to improve their viability. In any
realistic appraisal of the effects of this
Ordinance. we must not lose sight
of the fact that even under mormal
conditions, many investors in the new
igsue market do not exbpect to receive
dividends in the first two years, As
such, this measures need not have any
adverse effect on the pace of capital
formation.

1 shali now refer to the few impor-
tant clauseg of the Bill, Clause 2(e)
in the Bill defines the mnet profits
which are the profits of the com-
panies computed after payment of
tax.

Clause 3 of the Bill defines the cate-
gories of the companies to which this
Act will apply; these, tnter ala, in-
clude all companes in Which the pub-
lic are substantially interested. It
will also apply to the companies in-
corporated outside India who declare
dividends in India.

A provision has been made under
if the dividends have

fore 6th July but not paid 1o another
geetion of the shareholders of the
same company, this clause will not

:

The Nidhis and Mutaal Benefit
eties covered by Section 620A of
Companies Act have ben exerapl-
7 which restricis
loans to the share-
main object is to
and
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Clause 13 states that thig Act shall
not apply to the companies which are
under liguidaion as it ’s mot our in-
tent:on to delay the liquidation pro-
ceedings.

Sir, the present Bill secka to replace
the Ordinance issued on 6th and 15th
July, 1974 subject to certain changes
which are of a consequential or pro-
cedural or clarificatory nature by an
Act of Parliament, I roquest the
House to unammously accept the Bill.

1 move.
MR, CHAIRMAN: Motion moved:

“That the Bill to provile, in the
inter¢sts of national economic deve-
lopment, for temporary restrictions
on the power of certaiy toinpanies
to declare dividends oui of profits
und for matters connecimi therewith
or incudental thercto, be taken into
cungideration.”

SHRI NIMBALKAR (Kolhapur)- 1
would first like to say thai thuse from
the Opposition benches who moved
their motions agunst the Ordinunces
must be answered 1n a wav. ‘lhe first
speaker—I am sorry 1 have scten him
here for the first time today --has
made more or less a political speech
except tor the gquotation which he
gave from the Economic Tumes

SHRI R. R, BHARMA; [Ilave you
seen me for the first Ume unlv today”

SHRI NIMBALKAR: YES.

If 1 have to answer the argumenis
of the Economic Times, ug lur a8 I
know there is a column in the Eco-
nomic Times where readers can write
and as MPs wo also find a place
{here; therefore, if I have lo answer
their arguments, 1 can write in that
column,

As far as my {riend, Mr. 5. M.
Banerjee, is concerned, 1 have seen
him wvery often bere, almost every
day. He has been wpointing out, in
accordance with his Ideology of
course. that we should take ever more
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and more key industries; he 1is, in
other words, for nationallsing as many
industries as possible, beginning with
monopolies, key industries and so cn.
This question was onz: put in  this
very House and the «nswer of Shri
C, Subramaniam, now the Minister of
Industrial Development, was like this:
what have we done with the inaus-
tries which we have naticnalised; we
cannot look after them wel!: and if we
nationalise more indusuries, what 18
that going to bring us? 1 want fo tell
my friends from the Communist Party
that what 18 happening in this coun-
try is thai we are irying t, work one
system with an administrative system
which 1s of quite a different ideology,
in other words, having taken over in-
stitutions from an impenalist govern-
ment, we are trying in work with
those imperialist institutions socialist
dea. which we have promulgated,
with the sesult that we are achivving
in this country neither this nor that.
Ultimately our economY on~ ¢an say,
1s neither fish nor fowl. The question
is this. If you want t¢ imwnlement the
Communist 1deology, then you must
have a super-structur~ which is Cem-
munist If you want ta impleinent
sociahist ideology—if ve: want to
make a difference lwetween Commu-
msm and socialism as we do
make--that super-structure must be
there. My contention is that, m our
ccuntry, we do not have at present
the super-struclure ta bring in soci-
alism the wav 1t should be brought
mn, I want gocialism to come to this
country, bui 1 do not see the super-
siructure, I do nol see even e{lorls
being made 1o create that super-siruc-
ture, For instance, T want to point
out to my friend, Mr, S. M, Banerjee.
that, even when Stalin created his
public sector in Russia, what he first
did was to create a cadre of people
who are incorruptible. But we have
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not done that, Let us start with the
super-structure before implementing
anything, Let us start with the

. superstructure first, then only we will
succeed. I am sorry., with the social
outloock that our country has today
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and the manner in which our institu-

tions are functioning today, 1 em
afraid, however much Mr, Banerjee
may like us to take over any miils or
monopoly undertaking and so on, we
are going fo make a mesg of it rather
than make something good nut of it.
As far as taking over sick mills are
concerned. I agree with Mr, Banerjee
that there are certain capitalists who
make an absolute junk out of the fac-
tories with the hope that, at one
stage, the Government will take over
those factories, First of all, they have
taken out as much money as possible.

This 1s actually another incentive, So,

give them massive compensation also.

from the factories; and when Govern-
ment takes over, they hope, it would
give them mursive compensation also.

This is actually another incen‘ive.

So, I cannot agree with my hon.

friend Mr. Banerjee.
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With these measures which are
coming up, the Government is trying
to tackle the eeonomic problems of
our couniry [rom three directions,
namely, (1) decreasing the amount of
money in circulation; (ii) decreasing
the wvelocily of that circulation; and
(1) helping in raising production at
the same (ime. These are the three
directions. Sir. nol only the Opposi-
tion, but, any person who sees the
present situation in our country would
readily agree that this is a most for-
micable task.

We cannot just by taking ome or
two or three measyres solve this pro-
blem, Many measures are necessary.
We should consider many measures
for the solution of the problems, At
the same time we should have a good
look at our own economy.

Also, we cannot expect that what-
ever measures we take will bring
about immediately an improvement in
the economy by getting rid of infla-
tion and all that. Tt is not this one
Ordinance alone which the Govern-
ment hgs brought forward, ‘They
have talked about Package Project
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There are other Ordinances, the
Wages Ordinance is also Invelved
The difference between these two
Ordinances is this. While the Wages
Ordinance is dealing with earned
income, the other Ordinance is deal-
ing with unearned Income, That is
the difference,

Then, another question was raised
whether this money above twclve
per cent will be used for invesiment
in industries and so on for increasing
production.

Now, my own personal experience
is this. No industrialist likeg to
keep his money idle, He will always
iry to invest money to augment pro-
duction. He may dodge taxes~but
that is another matter,—but basically
his idea would be to invest his money
in the industry or business and augu-
ment his business,

So, I do not think that to say that
this money ‘will not be used product-
ively will be a valid argument,

As hon. Members will recollect,
the hon. Finance Minister said that
this will help also in reducing the
pressure for horrowing money from
the banks, And if you lovk at il in
connection with the credit squecze,
you will find that this is a very good
measure. If the credit squeere does
not become eflective in the manner it
should be in a se'ective wav, then this
money exceeding «12 per cent in some
form or other becomes available
and fAlls the gap and facilities increase
in production,

One thing, 1 feel certain is this
These Ordinances, by themselves, are
not geing to effect much improvement
in our economy. That is to say, it is
again a question of follow-up mea-
sures, There are many more things
which may be done begideg these ordl-
nances which will bring about what
we intend to schieve. That is, of
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course, check in inflation. That means
preventing smuggling, The State
Minister, Shri Ganesh, I hear, 1s going
to de satyagraha. I do not know how
far that will work. These days it be-
comes a sort of a fashion to deal with
every problem, If satyagraha 18
going to help us, well God bless us.

Then comes the check on black
moncy, I think enough hag been talk-
ed about demonestisation, I shall not
go into that part of it. But, I think,
therc are many other things to be
done in crder to unearth the black
money. For that, the Finance Minister
und the entire Finance Ministry, for
that matter, should work in coordina-
tion and to see what they can do.
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Austerity measure is another point.
It 18 very difficult to define what you
cull ‘austerity measures’. When 1
was speaking on the Finance (2) Bill,
I puinted out that the backbone of our
socialist economy should be the public
scctor undertakings should run at a
profit Bup since they are not run
al a profit, 1t 18 difficult to talk about
austerity measurcs. One of the auste-
rity measures is to make the public
seclor undertakings run at a profit.
There 1s no other way 'n which we can
save our economy to-day. But one thing
I can say. Tnal 1s our (Government,
by concerted efforts, should see that
our public sector undertakings are
run at a profit

L]

As regards reduction in money sup-
p'y. in the recent weeks, something
like Rs. 400 crores has been impound-
ed. Thig 1s a very good sign. That
shows that this Government is really
serious uboutl {aking measures which
will bring about an overall economic
improvement in this couniry. I think
that whatever my friends, from the
Opposition side, might say, they will
have to agree with me on one thing
That 13, the Government iz not just
sitting back and watching the situation
but it is trying to guide our economy
towards better days.



257 Res. and Cos.
(Temp. Restrictions
on Dividends) Bill

*SHRI J. MAI'HA GOWDER (Nil-
girls): Mr. Chairman, Sir, I rise to
express my views ou The Companies
(l'emporary Restrictions on Dividends)
Bill, 1974.

This Bill seeks to provide restric-
tiony on the power of certain private
settor companies to declare dividends
out of their profits. It 18 claimed that
this will curb consumer spending and
promote savings in the economy. The
President promulgated an Ordinance
on 6th July, 1974 in this respect and,
later, on the 15th July another Ordin-
anee was promulguted by the Presi-
dent modifying certain provistons. Both
these Ordinances are being repealed
through this Bill. [n effeet, these
Ordinances are being given due statu-
tory form.

't has been mentioned in {hi, House
Lt there are nearly about 3000 com-
panes in the private sector, out of
wairh only 200 companies or so declure
diviiends at a rate higher than 12
per cent It Is also stated that these
resttiction, will only yield a paltry
sum of Rs, 5 crores. [ have certain
doubts about these things and I re-
yuest the hon, Minister of Finance tc
clarify them,

Immediately after the promulgation
of thus Ordinance, several industrial-
sty of the country expressed their
views that the present inflationary
l‘ndencies cun be contained effectively
only through augmenting production,
hey also feit that dividend is an in-
rentive for higher production and any
vurb on the declaration of dividends
“ouly seriously hamper production,
All these views used fo appear in the
"wspapers. Similarly, certain emi-
fitnt economists of the country were
o of the opinion that substantial
dusmentation of production was the
Only answer for containing inflation in
'he country. The views expressed W
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the newspapers amounted ln effect that
the Ordinance putting restnclions on
the declaration of dividends might
yield some fringe benefits. I would
bke to know from the hon, Minisler
of Finance whether tais Bill will in
any way atfect proguclion in our coun-
try and whether this Bill will prove
an eflective weapon for containing
inflation,

Sir, there is also another widely
prevalent view in the country, The
public sector undertakings of the Cen-
tral Government have not been work-
ing profitably from their very incep-
tion and it is doubted whether they
will ever be in a position to declare
dividends, In the private sector, none
of these 3000 companies hus ever in-
curred loss. They are declaring year
after year dividends at some rate or
the other. It i1s widely believed that
in order to swle-track the issue of
public sector undertakings running
continuously in loss and with a view
to diverting the attentiun of the public
from this unfortunate factor, the Gov-
crnment have come forward with this
Bill restricing the powers of the pri-
viute sector compunies 1n the matter of
declaring dividends.
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I would like to request the hon.
Mimoster of Finance that he should
not misconsirue what 1 am going to
say about the public sector undertak-
ings. 1 am not saying thus just to find
faull with the Government's manage-
ment of puolic sector undertakings.
The members belonging 1o the Opposi-
tion Parties as also members belong-
ing to the ruling party have repeated-
ly on many occaslons referred to this
unhappy fact of our public sector
undertakings running in losses, 1 am
referring to this again because of the
crying need for increasing our pro-
duction. 1 am firmly convinced that
our public sector undertakings suffer
continued losses onlv because they are
managed by men who have neither
technical knowledge nor experience in

“The Original speech was delivered in Tamil
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running them, I have to regretfully
say that the public seqtor undertakings
have become canvenient places for the
distrioution of patronage by the ruling
party. 1 was a Member of the Public
Undertakings Commitilee of this House
and I had the opportunily of visiting
many public sector undertakings.
Wherever 1 went, 1 saw invariably at
the helm of al.urs of the public sec-
tor undertakings a member belonging
to the ruling party, a former Member
of Parliament or a Member of the rul-
ing party deleated in the elections or
a retired official. Naturally, in the
hands of such inexperienced people tne
public  sector undertakings will
languish

I have no hesitation in saying that
the present economic crisis is mainly
due to the inexorable fact that the
huge investment in the public sector
undertakings has not given any return
so far in fact, to compensate this
loss, more investments are required to
be made. I would like to know whether
the Government of India have really
taken any concrete steps to find out
why they continue to suffer losses and
what steps are required to be taken
for making them profitable units. 1
am consirained to say that perhaps the
Government are intentionally allowing
them to suffer losses so that the pri-
vate seclor monopolies can exploit this
situation to their favour, under which
circumstance the ruling party may also
derive ce.tain indirect benefits. 1 say
this because I see no reanson why the
public sector undertakings have not
been made to produce profitable re-
sults.

This unhappy situation may also
help the Government in another way.
The hesitation on the part of the Gov-
ernment to nationalise certaln mono-
poly houses against which serious alle-
gations of malpractices have been
made on the floor of this House and
also outside was till now a riddle to
me. Now, I feel that the Goverament
may take shelter under the excuse
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that, when they have not been able to
run the public sector undertakings
profilably, it would not be wise to
nationalise private sector undertakings
even if thers are serious allegations
of malpractices against them,

Here, 1 would like to give the ex-
ample of Hindustan Photo-film Com-
pany, a public sectoy undertakings in
my Constituency, Ootacamund. It was
being run by a Managing Director who
had no experience in photo-films. He
wag working in a Koyna FPlantation
before he was made the Managing
Director of this unit. Since he be-
longed to the Stale Government ser-
vice, I saw to it that he was reverted
back to the State Governmenti Bervice
and a really qualifed and competent
man appointed as the Managing Direc-
tor of this public sector unit. So long
as this unit continues to suffer losses,
the private sector companies manu-
facturing photo-film would naturally
exploit the situation in their favour.
Such drastic steps should be taken by
the Government of India if they are
keen to ensure profitable working of
the public sector undertakings. 1 have
to point out that a Bill of this na-
ture, putting restrictions on the decla-
ration of dividends. is going to help
the Government in containing the in-
flation to a small extent. If the pre-
sent financial crisis is to be tackled
effectively, then it is the primary duty
of the Government to ensure that the
public sector undertakings are run
profitably. Smultaneously, the Gov-
ernment of India should also not hesi-
tate to natiunalise monopely houses
against serious allegations of financial
malpractices have been made on the
floor of this House, Thiy the Govern-
ment will be able to do boldly only
when they make a suceess of the pubte
sector units,

Finally, I have some doubts about
Section 7(C) of this Bill 1 should
say that I am ignorant about the impli-
cation of this Section. I would reguest
the hon, Fingnce Minister to clarify
this sectlion 7(C), which reads:
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“grant any loan to any shareholder
of the company; provided that noth-
ing in clause (c) shall apply to a
company which Is declared by the
Central Government under sub-gec
tion (1) of section 620A of the Com-
panies Act, 1856, to be a Nidhi or a
Mutual Benefit Soclety.”

1 do not know whether Industrial
Cooperative Societies and co-opera-
tives like the Handloom Cooperative
Society in Tamil Nadu will be brought
under the purview of this section, if
they are covered by this Section,
thousandg of handloom weavers, who
ar¢ the shareholders of the Handloom
Cooperative Society—about 5300 or so
will be greatly handicapped. They are
shaichulders of thig society, which
give~ them loans for meeting their day-
to-dav requirements of raw material
etc. Similarly, about 4500 small tea-
growers who are shareholders of the
Industiial Cooperative Soclety in my
constituency—their number 15 about
4500 or so--will be greatly affected
because they will not be able to gel
loans from the Bociety. The Soclety
belps themn in giving loans for the pur-
chase of fertilisers etc. If such socie-
ties are covered by this Section, a large
number of such people will be thrown
out of their employment. Their small
scale industry will also perish. I hope
that they are not covered by this Sec-
tion, Even if they are covered, I
wou'd appeal to the hon. Finance
Minister that he should unhesitatingly
exempt such societies from the pur-
view af this Section in the interest of
the livelihood of so many thousands
of people. 1 request the Hon. Finance
Minister to clarify this important issue
in his reply to the debate.

Before I conclude, I would also ap-
peal to him that effective and energetic
steps must be token to run the public
sector undertakings successfully and
profitably and he should also not hesi-
tate to nationalise monopoly houses
ndulging in fnancial malpractices if
the economic situation demands It
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The Lok Sabha then adjourned
till Eleven of the Clock on Wednes-
day, August 21, 1974/Sravana 30,
1896 (Saka).



